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o CORRIGENDA

" In the Parhamentary Debates (Part 1—Questions and Answers), First Session,
1950—
In Volume I,—
1. No. 8, dated the 8rd February, 1950,—
(i) Page 55, line 8, for ‘‘Shiromoni’’ read *‘Shiromani’’;
(ii) Page 68, line 18 from bottom, for ‘‘Seht’’ read ‘‘Seth’’;
2. No. #, dated the 8th February, 1950,—
(i) Page 70, ling- 19 from bottom, after ““Will"’ insert *‘the’’
(i) Page 82, omit line 10;
8. No. 5, dated the Tth February, 1950,—

(i) Page 98, line 4 from bottom, for ‘‘or’’ read ‘‘of’’;
(ii) Page 112, line 9, for ‘‘fields’’ read ‘‘oil-fields’’;

4. No. 6, dated the 8th February, 1950,—
(i) Page 138, last line, for ‘““does not go’’ read ‘‘goes’’;
(ii) Page 189, line 21 from bottom, for ‘‘Sadar’’ read '‘Sardar’’;
(iii) Page 140, line 11 from bottom, for ‘‘peased’’ read ‘‘pleased’’;
(iv) Page 148, line 11 from bottom, for ‘‘delaying’’ read ‘‘defying’’:

5. No. 7, dated the 9th February, 1950,—
Page 174, last line, for ‘‘(52)’" read ‘‘(25)”;
6. No. 8, dated the 10th February, 1950,—
(i) Page 195, line 11, for ‘‘completed’’ read °‘complete’’;
. (ii) Page 204, line 4, for ‘‘lakhs’’ read ‘‘lakh’’;
7. No. 9, dated the 18th February, 1950,—
Page 208, line 8, after “‘in’’ insert “‘a’’;
8. No. 11, dated the 16th February, 1950,—
(i) Page 280, line 8, after ‘‘apart’’ insert ‘‘from®’;
(ii) Page 281, insert ‘‘IMPROVEMENT OF ToBacco CULTIVATION'' a8
heading to Starred Question No. 270;
9. No. 18, dated the 20th February, 1950,—
(i) Page 827, line 2, for “Wil” read *“Will”;
(ii) Page 835, lines 2 and 8, jor ‘‘hydrometeorclogica’’ read ‘‘hydro-
meteorological”’ ;
(iii) Page 848, line 18, for ‘‘No. P-85/50"" read ‘‘No. P-84/50";
10. No. 14, dated the 21st February, 1950,—
(i) Page 886, line 8 from bottom, before **Will'" insert ‘‘(a)’’;

(ii) Page 888, in heading to Unstarred Question No. 49, for ““AUD"
read “‘AND"’;



11

12,

13.

14

15.

16.

117.

18.

19.

20,

No. 15, dated the 22nd February, 1950,—
Page ?115. line 10 from bottom, for ‘‘Appendiz 1’ read “Appendzz
1r-; ‘
No. 16, dated the 28rd February, 1950,—
(i) Page 428, line 8, for ‘‘Rallway’’ read *‘Railweys'’;
«li) Page 424, line 12, after ‘‘Railway’’ insert ‘‘survey’’ and line 27,
for “‘have” read ‘‘has’’;

(iti) Page 444, line 9 from bottom, for ‘‘Sum’’ read ‘‘Sun’’;

No. 17, dated the 24th February, 1950,—
(i) Page 471, line 4 from bottem, for ‘‘catting’’ read ‘‘cslling’’;
(ii) Page 472, line 19, for ‘‘Government’’ read ‘‘Governments’’;
No. 18, dated the 27th February, 1850,—
(i) Page 490, line 2, for ‘‘had’’ read “‘hard’’;
(ii) Page 500, for existing headivg to Starred Question No. 580, read
‘“ExporT oF MicA™’;
No. 19, dated the 28th February, 1950,—
(i) Page 516, line 1, for “‘remiissi of th'’ read ‘‘remission of the'’;
(ii) Page 522, line 1, for “‘lik’’ read ‘‘likely’’;
(ii) Poge 526, line 8 from bottom, before ‘‘discentinue’’ insert ‘‘to"
and for ‘‘telegram’’ read ‘‘telegrams’’;
No. 20, dated the 1st March, 1950,—
(i) Page 558, last line, omit ‘‘the’’ before ‘‘so-called’”;
(ii) Page 554, line 17, for *‘Gove nment’’ read ‘‘Gevernment’’;
(iii) Page 560, line 16, for ‘‘re-introduction’ read ‘‘re-introduced’’;
No. 21, dated the 2nd March, 1950,— o
(i) Page 587, line 14 from bottom, after ‘‘put’” insert ‘‘up’’; ~
(i) Page 578, line 2 from bottom, after ‘‘that’’ irsert “may’’;
(iii) Page 585, in heading to Sturred Question No. 609, for
‘““PPERSONS’’ read ‘‘'PERSONS’’;
No. 22, dated the. 6th March, 1950,—
Page 016, line 1, before “‘limits'’ insert ‘‘age’’;
No. 28, dated the 7th March, 1950,—
Page 640, lines 1 and 2, for ‘‘Infomation’’ read ‘‘Information’’; )
No. 24, dated the 8th March, 1950, '
Pnge 658, line 8, for “'ot’’ read “‘to”’;

. No. 26, dated the 10th March, 1950,—

Page 717, line 14, for ‘‘not’’ read ‘‘note’’;

. No. 27, dated the 11th March, 1950,— .

(i) Page 749, line 10, for ‘‘pudchase’’ read ‘‘purchase’’;

R

(ii) Page 755, line 2 from bottom, for ‘‘corruption’’ read *!consump-
tion”’;

. No. 28, dated the 18th March, 1950,—

(i) Page 787, line 8, for ‘‘outpt’” read “‘output’’;
(i, Page 788, line 17, for *‘is’’ occurring after *‘There’’ read *‘are”



In Volume IT,—
24. No. 1, dated the 14th March, 1950,—

(1). Page 825, line 6 from bottom, for *‘Ferbuary’ read ‘‘February'’;
(ii) Page 833, line 16 from bottom, for ‘‘¥ar’' read ‘‘far’’;

25. No. 2, dated the 15th Muarch, 1950,—

Page 857, line 16, for ‘‘Boys’’ read ‘‘Boy'’’;

28. No. 4, dated the 17th March, 1950,—

27.

28.

29.

80.

31.

82.

83.

84.

85,

(i) Page 899, for line 22, read ‘‘that if he was mvxted he would be
prepared to come again, and, if so, is thére’’;

(ii) Page 901, omit line 9 fram bottom;
(iii) Page 918, in heading to Starred Question Na. 944, for “‘Com-
MUNICATN."’ reéad ‘‘COMMUNICATION';

No. 5, dated the 20th March, 1950,—
Page 927, line 11 from bottom, for ‘‘instslments’’ read ‘‘instal-
mental’’;
No. 6, dated the 21st March, 1950,— )
Page 968, for existing last two lines read ‘D%, 8. P. Mookerjee:
I think bhat question’ will arise .after the Institute comes into
existence’’
No. 8, dated the 28rd March, 1960,—
Page 1020, line 14 from bottom, for ‘‘moring’’ read ‘‘morning’’;

No. 9, dated the 24th March, 1950,—
Page 1059, line 21, for ‘‘pltased’’ read *‘pleased’’;

No. 10, dated the 27th March, 1950,—

(i) Page 1075, line 5 from bottown, for “"go’’ rcad ‘‘got’’;

(ii) Page 1082, line 8 from bottom, after ‘‘of'’ insert ‘‘the’’;
(iii) Puge 1101, last line, for ‘‘strinency’’ read ‘‘stringency’’;

No. 11, dated the 29th March, 1950,—

(i) Page 1125, omit line 5 from bottom and after ]me 8 from bottom,
tnaert “Appeuduc V1, Annexurc No. 5 ;

(ii) Page 1131, line 1, after *‘block’ insert ‘‘graut’’;
(ii) Page 1188, line 20, for “‘Cindhya’’ read ‘‘Vindbys’';

No. 12, dated the 30th March, 1950,—
(i) Page 1172,:0mit line 16 and in line 17, for “‘1848'" read ‘'1048"";
(i) Page 1177, in heading to Starred Question No. 1252, for *‘IMmi-
GRANTS'' read ‘‘INBURGENTS'';
No. 18, dated the 31st March, 1950,—
Page 1218, line 28, for *1:74 and 1:17" read *‘'1°74 and 1°17";

No. 14, dated the Ist April, 1950,—
- Page 1242, line 18 from. bottom, for ‘1386 rcad ‘'1N26'°,



317.

39.

41.

4.

48.

44,

4

. No. 15, dated the 8rd April, 1950,—

(i) Page 1254, line 1, for “Dr. P. 8. Mookerjee’’ read ‘‘Dr. 8. P,
Mookerjee’’;

(ii) Page 1268, line 18 from bottom, for ‘‘rehbiwalas” read *'Rahri-
walas” ;

(iii) Page 1271, line 9 from bottom, for ‘‘Ministry’’ read ‘‘Minister’;

No. 16, dated the 4th April, 1950,—

(i) Page 1282, line 2 from bottom, for" “happend’’ read ‘‘happened’’
and line 1 from bottom, omit ‘‘here’’; '

(1) Page 1291, line 5 from bottom, after ‘‘that’’ insert ‘‘may be’’;

. No. 18, dated the 6th April, 1850,—

(i) Page 1858, in heading to Starred Question No. 1467, for
‘‘ExpERTS’’ road ‘‘ExprorTs’’; line 21, for ‘4"’ read ‘‘41"” and
line 6 from ‘bottom, for “‘spending’’ read ‘‘sending’’;

(li) Page 1354, line 4, for ‘‘hunred’’ read ‘‘hundred’’;
(iii) Page 1872, line 1, for “‘(i)’" read “‘(ii)’’;

No. 19, dated the 8th April, 1950,—
(i) Page 1879, line 16, after ‘‘fact’’ insert ‘‘that’’;

(ii) Page 1888, line 5, for ‘‘ond’’ read ‘‘and’’ and line 15, for ‘‘held”’
recd ‘‘help’’;

. No. 20, dated the 10th April, 1950,—

Page 1488, last line, for ‘‘of broadcasting is completed’’ read
‘“devolved upon the Government of India?’’;

No. 21, dated the 11th April, 1950,—
Page 1460, line 11, for ‘“No. 11"’ read ‘‘No. 11"°;

No. 22, dated the 12th April, 1950,—

(i) Page 1486, lines 2 and 1 from bottom, for ‘“intstibuted’’ read
“‘instituted’’;

(ii) Page 1498, between lines 12 and 13 from bottom, insert
“STATEMENT BY MINISTER OF OSTATE FOR TRANSPORT 76
EXPENDITURE IN AssaM’’;

(ili) Page 1469, in heading to Starred Question No. 1684, for
“‘NporB’’ read ‘‘INDORE’’;

(iv) Page 1501, line 9 from bottom, for ‘‘Telgu’’ read ‘‘Telugu’’;

No. 28, dated the 14th April, 1950,—
Page 1505, line 8, for ‘‘Homes’’ read ‘‘Home'’;

No. 25, dated the 17th April, 1950,—

(i) Page 1572, line 8, for ‘‘acrerage’’ read ‘‘acreage’’;

(i) Page 1594, line 5, for “Project’’ read “‘Projects’;

(iii) Page 1597, line 3 from bottom, after ‘‘to’ insert ‘‘a’’;

(iv) Page 1598, line 20 from bottom, for ‘“1773'’ read ‘‘1788'";

(v) Page 1608, in heading to Starred Question No. 1794, for ‘‘Semps’’
read ‘‘Seeps”’;



In Volume 1II,—

45. No. 1, dated the 18th April, 1950,—
(i) Page 1622, line 2 from bottom, for *‘28,78"" read *‘28,739'";
(ii) Page 1634, in headmg to %arred Question No. 1795, for
‘‘INCUME-TAX"’ read ‘‘INCOME-TAX’
_ (iii) Page 16‘36 in heading to Starred Questlon No. 1827, for “Kam-
PR’ read ‘“KAMALPUR”

46. No. .2, dated the 19th April, 1900,—
(i) Page 1657, line 8 from bottom, for ‘‘loging’’ read ‘‘losing’’; and
(ii) Page 1670, line 9, for ‘‘kutch’’ read '‘Kutcha'’,

In Volume 1,—
1. No. 9, dated the 18th February, 1950,—

- !

(i) T8 {R, Wf| R R Hy " A g < AR |
(ii) o5 3, dfFr AXF IR A E X F " K g “& 0§
(iii) 9w 393, df|@ Y ox < e V' & g I U g )
2. No. 11, dated the 16th- February, 1950.—
qs5 %Y, GfET 3R 9T ¢ AT A wg “AqR " 9§
3. Né.'l:’,, dated the 17th February, 1950,—

-

(i) qu5 3y, FfE@ Qo R “ g F Mg g " @
(1) % Y4, 94 2L 9T X@w ' Ay ywg ¢ qok " qF )
(ifi) g5 %0, @ R X “ MT V' A g < wwH " 9F
(iv) 9% %, dfr #\w%fswrﬁ\'w"t{w”ﬁm“m"qi 1
(V) 83 0%, i 4 97 “ mifawx ” 7 ag « Mg " 0¥
(vi) 955 0%, dfdd ¢ qu A" Mumg 7" aur” Awew ' W oy

“dwfaw " @
(vii) q5 30%, df|m 93 o« fazt " &Y o faark " oF
(viii) &5 3R, dfe 3q2 ) " A omg “? " g
(ix) g% %3, Gfwr 33 qu  Fowadasr " ¥} ag ¢« foedde ” of |
4. No. 14, dated the 21st February, 1950,— ‘
(i) %5 3%, Gl 3P a¢“ A" g “ WA 9F 1.
(ii) qez30e, dfE ¥ g JER " T g« I9Q " qF |
5. No. 16, dated the 23rd February, 1950,—

(1) 955 ¥3¢, e R v agr”’ ) g ¢ 9T " qF
(ii) q=5 ¥3¢, df 2o a7 A ' & oy ¢ qrof " qF )



(iii) 985 ¥3¢, gfaT e a o "W g AW VT 9g o
(iv) qs; ¥R, SR Y AT WY 9 ¢« TR Er Wy wg ¢ A EE
a8
(V) 9 ¥ay, dfire v 9T axd) oY omg gAY " 9F )
8. No. 17, dated the 24th February, 1850,—
qss Voo, dfe AR & s #1 {4 ¢ ghafaz o ang ¢ gfaafen ”
9% |
7. No. 20, dated the 1st March, 1950,—
T3 4&o, FiRr 1 W wfedwr " N owrg ¢ afady 7 o§)
8. No. 23, dated the 7th March, 1950,—
85 % ¥¢, G I3 X TAdRe Ay g ¢ TR g )
9. No. 206, dated the 10th March, 1950,—
qe3 wRe, G AR AFITH 4 g IT Y 7 & I ¢ TR 9y
In Volume II,—
10. No. 2, dated the 15th March, 1950,—
(1) g5 ¢¥o, dfR i & Fax N A ¢ q¢ “AfeEr ' wr Iy
“mfeg grE " 9§ )
(ii) % ¢¥o, dfw 1 & FUT A AT o 9T MFF " WG “AH ' G |
(iii) qe3 ¢¥¥, qfr 2o g2 “aff "Sromg “a i oF
11. No. 6, dated the 21st Mareh, 1950,—
(i) g% 4o, Gf| AT ¥ FR ¥ @ “Jr” M wg “T’"
(ii) g *%¢, dfmm ¢ o “ Yer v 7 #r o “ Gfer A )
12. No. 15, dated. the 8rd April 1950,—
T8 ey, dfRr 3 weg” Aoy “ g 9
18. No. 17, dated the 5th April, 1950,—
qes 33}, Gfer ¢ 9T ¢ wgm A wg ¢ agE " oF)
14. No. 18, dated the 6th April, 1950,—
755 2343, dfmr R 9T ¢ forama " &Y g ¢ farerr ' o
15. No. 24, dated the 15th April, 1950,—
(1) q55 ¥y, dfier AR F3qcy a3 “ &R 7 wog dR U ag)
(i) qu8 tuve, Gfr 8 9T FTEWT *° H) IE “ FEAA - 9 1
16. No. 25, dated. the 17th April, 1950,—
(1) T 24eR, dfe ¥ aT « I " A Jg “ A% " 9F
(ii) o5 tyeR, dfmr « 92 T " & oy ¢ Qe T g o
In Volume III,—
17. No. 1, dated the 18th April, 1950,—
55 2R LS, R 2o @ ¢ FT Y wroRrg W T ag




In Volume I—
1. No. 7, dated the Oth February, 1950.

- UR et &phile 20 e S udibn-“,h.,_._‘sé-!OVlsbo
2. No. 9, dated the 138th February, 1950.
—opn euida e s eSTas F ol o me -t e imis (1)
- ¥R et gl 00 Ay S ee o) 2 el yhae =¥ ) aie (1)
3. No. 12, dated the 17th February, 1956.
- ¥R ee &Ul a0 Jpy S ee & 2 - 1Y e =PIt mie
4. No. 14, dated the 21st February, 1950.
R L R UE Y I S uu.mn-n,h.-c‘—.‘np-rvvw(u)
) eerl.sug‘l.-.pqé te pud 0 - 1) yhae - PVA s (1}
5. No. 17, dated the 24th February, 1950.
- ¥R ek ey S e & 0 = tejhan - r10 ixie (1)
- LR te Wge 0 Iy 8§ eeLalye 2 - r,b..g.".‘nai-l"’ivm(r)
- Uty ee 2l 0 gy S e 0 - ol e e - VY aie (1)
6. No. 20, dated the 1st March, 1950.
. UR ceolila Agpe & ceol 0 - |V o o e 0OF ki ()

- UR et iy NWIAEy S e e B =)yl = 0Y4F &mio (V)
7. No. 21, dated the 2nd March, 1950. v

- Ut e deb 0 Jlpy S ok = A yae - DAV ki
8. No. 23, dated the Tth March, 1950.

-ty e il 0 Jlpr £ e akye 0 =)V yhee - ) &mie (])

- Uaby 0 e 0 Sl J o 0= [yl o - IV ke (F)

-uedy  te JSlpeo » S § «da'hpgau-'v,h.-e@&-ﬂwmu(r)
9. No. 26, dated the 10th March, 1950.
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SUttE Sy e apr S vt quySy 8- ¥ jan o W~ Ve daaks (9)
coR g 0 Sl S e ol n- )Y Yoo o Y YWe danbo (|+)
Suetr 0 ol e & e ,l,.ilu-’o,h.‘._,_?‘}-VFO amis ()})
- ot e b a e & nﬂ,!n-w,b..géng-vrom(”)



8
10. No. 27, dated the 11th March, 1930.
SUteR e Yyl 0 e S ety g0 0 - P jhe P - VO ke
In Volume II— '
1. No. 2, dated the 15th March, 1950.
g ) te e 0 Jlps S et e -9 sl o W - AP asie  ())
R My a Jder S eedeg w - 1Y e - VO axue (F)
2. No. 5, dated the 20th March, 1950.
- LR e ol;l.n S S e d',fn-r,k.. o oD Y axue
8. No. 11, dated the 29th March, 1950.
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- DR gt UKy 0 ey S ee GaUK) 0 -] yoe = )10 &b ()
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4. No. 20, dated the 10th April, 1950.
Sotr et Lo Sy Jpr £ e ko ¢y w = IA plou = |Fer &mio  (})
ety tt 0de a0 Jlpa S ke yoe B = 1) plow = IMFY smie (V)
5. No. 28, dated the 14th April, 1930.
- UH e il 0 Jlpr S oo e - ) g o 0 - 1000 &mde ()
It o L Uy 2 s & e Lalye 02 - Vo - )01 amiv (V)
“UMR ot S Jps S e B - b o S - |01 dmie (r)
cuwyr e T a Apr S ey w - e - |0)Y &mie (1)
ety e VVre Bl S e Ve 0 |} jhe o e s 10)Y kmio (2)
Sowty e lBPon e S e Ko w < Fybe =100 dmio  (Y)
SoedR I 0 Jlpy S e s 9| = F she o gopb - 1010 &xde (V)
6. No. 24, dated the 15th April, 1950.

- AR e &Uay Ny See W 0 =4yl - JOMV axue (1)
- ¥R e M Joy S el w - ybu - JOM9 axue ()

In Volume ITI—
1. No. 1, dated the 18th April, 1030.
- UPR wolii 2 Jlae Seeoll w <1ty = JYeA &mio (1))
- O e Wy 0 Jlpy S e @5 30 = 9y o P - 1Yo &xie (1)
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PARLIAMENTARY DEBATES

(PART I—QUESTIONS AND ANSWERS)
Friday, 8rd February, 1950

The House met at.a Quarter to Eleven of the Clock

[Mr. Speaker in the Chair)]

————

Mr. Speaker: As regards the question list of today, I have to state that
two of the hon. Ministers being taken suddenly ill, it was not possible to
arrange to transfer the questions to others so as to give them sufficient time to
study them, and 1 thought it to be in the interest of the House to postpone
these questions, rather than the answers be merely read in the House. Hon.
Members have to put supplementary questions and get answers. I am, there-
fore postponing these questions to a suitable convenient date. Questions Nos.
58, 59, 68, 74, 75 and 84 to be answered by hon. Maulana Abul Kalam Aved—
and the questions to be sanswered by the Deputy Prime Minister, (he has
been advised by medical advisers to take complete rest)}—Nos. 80, 62, 67, 79,
80, 81. 82, 86 and 87 uare postponed. I will call the other questions one by
one.

ORAL ANSWERS TO QUESTIONS

MiLiTARY MISSION TO GERMANY

*55. 8hri 8idhva: (a) Will the Minister of Defence be pleased to state whe-
ther it iz a fact that a Military Mission of about 10 men headed by Mr. Khub-
chand, I.C.8. is working on behalf of India in Germany?

(b) If so, what is the object of this Mission?

(c) When was this Mission sent and what is the expenditure involved and
how long is it to remain in Germany?

The Minister of Defencoe (8ardar Baldev 8ingh): The quextion should have
been addressed to the Minister of External Affairs. It has accordingly been
transferred to the list of questions for the 8th February 1950, when the Minister
of External Affairs will answer it.

Shri Sidhva: May I humbly submit ugain that in this House during the
past three days, we have had a number of questions being sent from one Minister
to the other and we are being deprived of answers tc these questions. T do
not know at what stage they may come again and it is likeiy I will be deprived
of asking supplementaries. I would, therefore, Sir, suggest that you kindly
direct the Ministers in this matter in an appropriate way.

Mr. Speaker: I have already explained to hon. Members the procedure
more than once. In case a mistake is detected in time, steps are taken to
transfer the question to the Minister concerned, but some times, with all the
care, it happens that a question is wrongly eddressed and the mistake is
detected a little too late.

(49)
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‘Shri Sidhva: This question was sent on the 26th December, Sir.
Mr, Speaker: That may be. Next question.

GoLp SMUGGLING FROM GoOA

*56. Shri 8idhva: (a) Will the Minister of Finance be pleased to stute
whether cases of gold smuggled from Goa to India were detected at Castle Rock
and the frontier post, about the third week of December, 1949 ?

(b) If so, what was the value of the gold so detected?
(¢) Was the gold confiscated ?

(d) Was the gold brought from Goa itself or from abroad ?
(e) Has anybody been arrested in this affair?

The Minister of Finance (Dr. Matthai): (a) Yes.
{b) Rupees 65,674.

(¢) The gold has, as a first step, been seized, and regular adjudication orders,
which may involve confiscation, will be passed by the local Customs authori-
ties after necessary inquiries have been completed.

(d) It was imported into India from Goa.
(e) No.

Bhri Sidhva: Muy I know, Sir, why no arrest has been made when the
man has been detected with this confiscated illegal article?

Dr. Matthai: The matter is under enquiry and it will depend on the result
of the enquiry whether any action of that kind would be taken or not.

8hri Sidhva: Ts the enquiry conducted by the customs authorities or by
the police authorities?

Dr, Matthai: The enquiry is conducted by the customs authorities.

Shri Kesava Rao: May I ask whether gold was smuggled to India by
Indians or Goans?

Dr. Matthai: As far as I know, they are Indians in these particular cases.

Shri Sidhva: Did this gold come from Goa or was it smuggled from some-
where else?

Dr. Matthai: T am not in a position to answer that question till I get the
veport from the customs authorities.

Dr. Deshmukh: In view of the fact that we are deficient in gold, need we
be so strict about gold being smuggled into India.

Shri Kamath: Is it a fact that novel modes of smuggling are being em-
ployed such as secreting gold inside the body and similar methods?

Mr. Speaker: Order, order.

Shri Tyagi: What is the rate of duty?
Mr, Sptiku: Order, order. Next question, Mr. Sidhva.
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FoREIGN EXCHANGE FOR STUDENTS

i i ‘whab
*57. Shri Sidhva: (a) Will the Miffister of Finance be pleased to state w
amount is apnually provided as foreign exchange for students who proceed for
study to foreign countries, both in soft and hard currency areas?

(b) How many students are today in foreign countries who have been pro-
vided this facility ?

(¢) How many applications have been received for the ourrent year?

The Minister of Finance (Dr. Matthai): (a) Soft currency.—(i) Maintenance
allowance st £385 per mensem, (ii) Actual fees, and (iii) Equipment allowance
£75.

Hard currency.—(i) Maintenance allowance at $160 per mensem, (ii) Actual
fees, and (iii) Equipment allowance equivalent to Rs. 500.

(h) 3,177
(c) 427.

8hri Sidhva: May I know whether in the agreement enteréd into by the
Government of India with the U.S.A. day before yesterday, any change has
been made as regards these allowances, asbout which the hon. Minister stated
just now or whether they are the same under the new agreement?

Dr. Matthai: No changes have been made on account of that particular
agreement.

8hri 8idhva: Do they get also the medical expenses and also expense for
some apparatus? If so, how much?

Dr. Matthai: There are special cases where, for example, a student who is
pursuing a science course hag to get some expensive equipment or a student
falls ill and he has to meet medical expenses. Special provision is made in
order to meet these cases.

Dr. Deshmukh: May I know when was this sufficiency or excessiveness of
the allowances examined for the last time?

Dr. Matthai: That is n question which the hon. Member must address to
my colleague, the Minister of Education.

Dr. Deshmukh: Is not the hon. Minister aware that a good many of these
allowances enable students to take their wives and sisters and also maintain
them in the allowances that they get and would the hon. Minister like to
intervene in view of the scarcity of foreign exchanges?

Dr. Matthai: Financial considerations arise only after the proposals have
been initiated by the Ministry of Education.

RETRENCHMENT OF G .VER' MENT SEiVANTS

*@l. Sardar Hukam Singh: Will the Minister of ¥inance be pleased to state:

(a) the total number of Government of India employees retrenched till 8ist
December, 1949 due to the present economy drive; and

(h) the number of displaced persons retrenched out of the number referrad
%o in part (a) above?

The Minister of Finance (Dr. Matthai): (a) and (b). The information is
being collected, and will be placed on the Tahle of the House in due course.
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Shri Tyagi: ls some gazetted officer also retrenched?

Dr. Matthai: Ag s matter of fact, S@r, 1 have not got the .informution
ready. I am compiling the information, and my answer is when it has been
completed, it will be placed on the Table of the House. At this stage, I am
not able to answer the hon. Member. .

Shri Sidhva: Will the intimation be given to the Members at the time of
placing this on the Table. As the question now lapses, may I know when will
this be placed on the Table? The hon. Minister stated that the occasion will
arise for asking supplementaries then.

My, Bpeaker: 1 think intimation is being given. Whenever information is
supplied, Members are informed that certain information promised in reply to.
question 5o und so has been placed on the Table of the House. A circular is
being sent to that effect, so far as [ am aware.

Sardar Hukam Singh: May I ask whether the length of service alone is.
taken into consideration or whether there are other considerations?

Dr. Matthai: T would be in a better position to answer that question later.

Shri Raj Bahadur: May I know whether any principles have been decided
on the basis of which retrenchment has been effected?

Dr. Matthai: The only answer I can give to that question is an answer
which T gave to a similar question addressed to me during the last session
of the Constituent Assembly and that is that as far as possible Government’s.
policy is to avoid large scale retrenchment. That is as far as I can go in the
matter of laying down a general principle at present.

Shri Raj Bahadur: In the case of unavoidable retrenchments have any
principles been followed according to which such retrenchmenti was tp be
effected ?

Dr. Matthai: The only principle that one can lay down in those cases is to
sec that retrenchment is effected with the least injury to the interests concerned
and with the greatest degree of fairness.

INDIAN HoNOURS FOR THE ARMED FORCES

‘66, Shri A. B. Gurung: Will the Minister of Defence be pleased to state:

(1) the Indian Honours for meritorious services by soldiers in three arms
of the figbting forces; and

(b) the names of recipients of such Honours in Kashmir Operation?

The Minister of Defence éﬂud&r Baldev 8ingh): (a) and (b). I presume
the hon. Member has in mind the gallantry awards recently instituted. Tf so,
I would invite his attention to the two press communiques issued by the
Defence Ministrv on the 26th January 1950 and which were published in
newspapers on the 28th January 1950.

8hri A. B. Gurung: In regard to the recipient of such honours, may I know
whether Government have decided to grant monetary allowances by way - of
pension or land in lieu of such allowances?

Sardar Baldev 8ingh: We have got no surplus land but as regards. cash
rewards it depends on the gallantry of the personnel concerned. No specific

rules have yet been laid down that in such and such cases so much cash
reward will be given.
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Shri A. B. Gurung: How does the recipient of the Victoria Cross stand by
way of merit?

Sardar Baldev 8ingh: We have got our own awards and if the hon. Member
will refer to the press coramunique which I mentioned and which was published
in all the newspapers on the 28th January he will get a clear picture of the
awards we have instituted.

Shri Kamath: Are any military distinctions or honours, besides those men-
tioned in the press communiques, under the consideration of (fovernment at
present?

Sardar Baldev 8ingh: All the honours and awards that we have decided
upon have been published in the papers.

Shri Ohalfha: Is it a fact that the (Gurkha Rifles have not received their
.due recognition for their work in Kashmir?

Sardar Baldev Singh: If the hon. Member will refer to the press communique
the list gives the names of all the officers and men who have received these
awards and he will find that everybody who deserved an award is included in
the list.

8hri Tyagi: May I know if any of these honours entail the payment of cush
by way of pensions or rewards? -

Bardar Baldev 8ingh: I believe that some of the awards do carry cash pay-
ment also but it is not possible for me to give definite information.

8hri Tyagi: Does the Param Vir Chakra carry any sort of pension just as the
Victoria Cross did?

8ardar Baldev Bingh: T believe it does but T would not like to commit myself
unlers T am quite sure about it.

OUTSTANDING ACCOUNTS OF MILITARY PERSONNEL

*66. Pandit M. B. Bhargava: Will the Minister of Defence be pleased to
state:

(8) the number of Military and ex-Military personnel whose claims on
account of pay, pension and other allowances, are still pending since the partiticu
on azcount of records or money for payments fivt having been received from the
Government of Pakistan? ‘

(b) the total amount of claims outstanding upto the end of December, 1949,

and

{¢) whether any steps have been taken or are being taken to expedite pay-
ments to all persons concerned?

The Minister of Defence (Sardar Baldev Singh): (a) No claims are out-
standing on account of payments not having been received from the Govern-
ment of Pakistan since all such outstanding claims have to be settled initially
by the Government of Indiu subject to subsequent adjustment with the Govern-
ment of Pakistan.

There are, however, about 11,000 Fensiou claims and about an equal num-
ber of claims for arrears of pay and allowances in which rccords have not been
received from the Government of Pakistan.

(b) This information is not readily available
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(¢) Every effort is being made to obtain the relevant documents fro_m
Pakistan. Anticipatory and provisional pensions have been suthorised in
about 10,000 out of the 11,000 cases to avoid hardship to the individuals.

Pandit M. B. Bhargava: What was the agreement with the Government of
Pakistan on this matter?

Sardar Baldev 8ingh: The agreement is that we have to bear all the ex-
penses in connection with the pensions and after they are paid we have to
settle with the Pakistan Government. Whatever military personnel, officers
and ranks, have gone to Pakistan, their expenses are to be borne by Dakistan
and the others by us.

Shri Kamath: Among those persons who have submitted their claims for
pay or pension are there any officers or men who belonged to the I.N.A.?

S8ardar Baldev 8ingh: That question does not arise.

Sardar B. 8. Man: Apart from pensions, have the moneys which had heen
deposited by soldiers in their regimental centres been paid back or got back
from Pakistan?

Sardar Baldev 8ingh: The money which belongs to the regimental centre
goes with the regimental centre. Whithever regimental centres have come to
Indin their funds have also come to us. As regards the regimental centres
which have gone to Pakistan naturally their money has also gone to Pakistan.

Sardar B. 8. Man: I am referring to Indian soldiers who were attached to
regimental centres which are now in Pekistan. What about their money which
they had deposited with their regimental centres, for instance the one at
Sialkot?

Sardar Baldev 8ingh: The question is not clear. Most probably the hon.
Member is mixing up the regimental funds with individuul deposits. As far as
individuels’ deposits are concerned they are quite separate. I believe they
bave all been transferred to the personnel serving with the Indian army at
present. I thought the hon. Member wanted to know about the regimental
funds.

Sardar B. 8. Man: I wanted to know about the funds of individuals. There
has been u practice among soldiers to deposit their money with their regimental
centres. Those soldiers have now come over from Paokistan to India and are
now attached to the Indian army. Have their deposits lying with the Pakistan
regimental centres been paid back to them?

Sardar Baldev 8ingh: I have made it quite clear that it is the responsibility
of the Government of Tndia. We pay these soldiers whatever money they have
depogited and later on we realise it from the Pakistan (GGovernment.

Shri Tyagi: May I know if the claims of those soldiers have been settled,
those whose claims are against the Government here and not against the
Pakistan Government, whose monoy is not to come from Pakistan nor their
records to come from Pakistan?

Sardar Baldev Singh: The hon. Member wants to know about the claims for
pension of the officers and men serving in the army. That question does not
arise, becayse all those claims are being settled. We have an efficient organi-
sation which deal with outstanding cases.
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Bixn SorviErs’ UnirorMm (KmpAN)

*@9. Sardar Hukam 8ingh: (a) Will the Minister of Defence be pleased to
state whether the Sh#romani GQurdwara Prabandhak Committee made any
representations for the inclusion of kirpan as a part of the uniform of the Sikh
soldiers just as khukhri forms part of the Gurkha soldiers’ uniform?

(b) If so, what has been the result of these representations?

The Minister of Defence (Sardar Baldev 8ingh): (a) Yes.

(b) The attention of the Shiromoni Gurdwara Prabandhak (Committee was
drawn to the following provision in the Army Regulations:

“In units in which Sikhs are authorised to wear Kirpan. it will be worn
on all ceremoninl occasions and on other occasions at the discretion of the
officer commanding the Unit. Uniformity within the Unit will be maintained
ag regards the method of wearing Kirpan hoth in uniform and in plain clothes’'.

Shri Kamath: Is it not a fact that the wearing of kirpans by Sikhs has been
included in the Fundamental Rights of the Constitution?

Sardar Baldev 8ingh: I think so.

Shri Kamath: Then is it only for ceremonial occasions that they have been
allowed to wear kirpans?

Sardar Baldev Singh: As far as this question is concerned, the right has
been admitted, but we cannot force each and everybody to wear kirpan.

Shri Tirumala R80: Is the size, length and breadth of the kirpan fixed
by the Defence Minister?

Sardar Baldev Singh: No.
Sardar B. 8. Man: Will the claim of the Adibasis to wear bow and arrows

be also considered?

WoMEN’s MEDICAL SERVIOE

*76. 8hri B. K. Dag: Will the Minister of Health be pleased to state:
(n) whether the Women's Medical Service is still in existence:
(b) if so, how many physicians are now in that service; nnd

(¢) in what works they are employed?

The Minister of Health (Rajkumari Amrit Kaur): (a) No. The Service as
such was wound up in September, 1949, and arrangements were made to
absorb members of the Service in Provincial Medical Services or the Service
of institutions in which they were working.

{b) and (¢). Do not arise.
8hri B. K. Das: Have they all been absorbed in the regular Services?

Rajkumari Amrit Kaur: I believe there were twenty-three W.M.8. officers,
excluding the ones serving in the Lady Hardinge Medical College. Those
serving in the Lady Hardinge Medical College have all been retained. Out of
the others, eight resigned, one or two have gone to Pakistan and somne have
found other employment. The rest have been absorbed. There were some
Reserve officers too. and they too have been absorbed, or are being absorbed.
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EooNnoMy CoMMITTEE AND EXPENDITURE ON RIVER PROJEOTS

*T7. Prot. K. T. 8hah: (a) Will the Minister of ¥inance be pleased to state
the amount of saving estimated to be made in 1949-50 as a result of the
acceptance of FKconomy Committesss recommendations in respect of Capital
Projects of multi-lateral River Training and Irrigation, and the action already
taken, or proposed to be taken, by Government on those recommendations ?

(b) Whut is the amount actually spent on these several projects up to the
31st December, 1449, and the revised budgeted figure to be spent in the year
1949-50, with a view to economy?

(c) Will Government state the total annual amounts estimated to be spent
on these projccts till these projects are completed ?

The Minister of Finance (Dr. Matthal): (a) and (b). The Economy
Committee did not make any recommendation regarding the curtailment of
expenditure on River Valley Projects. The Government of India, however,
made an independent review of their budgetary position and for the details of
oconomies effected as u result thereof during the current and next year, I
would request. the hon. Member to await my Budget Statement.

(c) The River Valley Projects in operation are Bhakra and Nangal, Hirakud
and Damodar Valley projects. The estimated costs of these projects till
completion are:

Rs.
Bhakre-Nengal . . . . . 129 orores.
Hirakud . . . . . . 48 crores.
D.V.C. . . . . . . . 683 arores.

Shri 8iva: May 1 ask whether the Economy Committee has' made any recom-
mendation in respect of capital projects such as the Tungabhadra Project which
is of immense irrigation service to Rayalaseema?

Dr. Matthai: No.

Shri Frank Anthony: Will the proposed economy measures retard the target
date of these projects, and if so, by what period?

Dr, Matthai: 1 would suggest that the hon. Member should reserve his
question till 1 have made my actual proposals regarding these matters in my
Budget.

Shri Jhunjhunwala: Has the progress of any project been hindered to any
extent because of the economy measures?

Dr. Matthai: May I give the same answer to that question also?

Shri Jhunjhunwala: I want to know whether the progress of any project
has been hindered till now because of the economy already effected or
announced.

Dr. Matthal: The actual proposals regarding the capital expenditure on
these projects would be finalised only when the Budget has been finally framed,
so that these questions are dependent on the final proposals to be incorporated
ir the Budget.

Shri Hossain Imam: As far as the Damodar Valley project is concerned
may 1 know what was the amount that was sanctioned in the Budget and
what is the amount that is now being proposed to be sanctioned?

Dr. Matthai: T am afraid my hon. friend must await my Budget Statement.
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ALLOOATION OoF INoCME Tax RECEIPTS

- *78, Prof. K. T. 8hah: Will the Minister of ¥inance be pleased to inform the
House as to the recommendations or uward of Shri Chintaman Deshmukh
regarding the allocation to be made of the divisible proceeds of the direct taxes
on income of individuals, partnership firms, joint families and joint-stock com-
panies to the various Btates, including merged States, Unions of States, and
Chief Commissjoners’ States?

The Minister of Finance (Dr. Maithal): A statement showing the allocation
-of the Provincial share of the income-tax among the various Provinces mude
by Bhri C. D. Deshmukh is" placed on the Table. The alloeation does not
cover the former Indian States merged in the various Provinces as the problem
.of financial adjustments between the Central Government q‘qd the Provinces
arising froru this merger is under sepsrate consideration of Government. The
allocation does not also deal with the continuing States and Unions us the
financial adjustments between them and the Central Government are regulated
by the agreements under Article 278 of the Constitution. Under the Consti-
iution the question of allocating any share of income-tax to the Chief Cow-

missioners’ States does not arise.

Statement
Allocation of the Provincial Share of Income-Tag.
Madras 17°6 9,
Bombay 21%
West Bengal 13:5 9,
U.P. 18 9,
Bihar 12:5 9,
C.P. 6 9
Punjeb 55 9
Assam 39
QOrissa - 39

Prof. K. T. 8hah: Inasmuch as the allocations made, as reported, cover
the whole hundred per cent. of the divisible pool, may I know what ‘the hon.
Minister considers likely for the States which are under ‘separate considera-
tion’, according to him?

Dr. Matthai: Does the hon. Member want me to anticipate the result of
my consideration?

Prof, K. T. S8hah: 1 only want to know whether there is any margin left,
inasmuch as the total allocation already amounts to 100 per cent.

Dr. Matthai: The real point is this that as far as these merged States are
-concerned, in view of the extension of the Income-tax Act to these merged
‘Btates it is likely that there might be an addition to the divisible pool of
Tucome-tax.

8hri B. Das: With reference to the observation of Mr. Chintaman Dashinukh
in his note: *‘I, therefore, confine myself to the reallocation of the relative
percentages arising out of partition’’, may I know whether it was the instruc-
tion of the Ministry of Finance that the Arbitrator should confine himsclf to
that narrow margin?

Dr. Matthal: Yes, Sir. ‘That wae the instruction that we gave ta Mr.
Deshmnukh, that is to say, the enquiry that was remitted to him was counfined
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inati isi ; It was en-
to a re-examination of the provisional allotment made last year.
tirely with reference to that that the reference was made to Mr. Deshmukh..
But with regard to the general issue I would like to say this that Government
have under consideration the appointment of the Finance Commission provided
in the Constitution at a very early date and not to wait for the two years pro--
vided in the Constitution.

Shri Ohaliha: May I know when the Finance Commission will be appointed?”
Dr. Matthai: That matter is under consideration. We want to expedite it.

Shri Hossain Imam: In the redistribution of the excess, was the population
of the merged States taken into account, for instance in the case of Bombay

and Orissa? .

Dr. Matthai: That was outside the purview of Mr. Deshmukh’s enquiry.
Shri T. T. Krishnamachari: May I ask if, in making the statement that the-

revenues that might be derived from the existing Btates will increase the-
quantum of the Tncome-tax that the Government of India will get, it is the
intention of the Government of Indis to keep such revenues apart from: the

revenues that are being derived from the old Provinces, for purposes of alloca-
tion?

Dr. Matthai: That is one of the matters which will ecome under consideration:
in connection with the question of these merged States.

Shri Biswanath Das: May [ know the reason why the scope of the enquiry
was narrowed down and why the Government of India took upon themselves
the responsibility of such narrowing down? .

Dr. Matthai: 1t wus because nll {hese wider issues which are issues of very
great importance both to the Centre*and the States are issues that could more
appropriately be considered by the Finance Commission with its wide powers.

Shri Biswanath Dag: Are Government aware of the fact that in these merged
States no Income-tax whatsoever has been collected during the past two years
and that the Provinces who took responsibility for the administration of these-

States got nothing by way of Income-tax allpcation in respect of these merged
States?

Dr. Matthai: T am enquiring into the question of these merged States and
T will keep the hon. Member's point in mind.

8hri Tyagi: Will the allocation be effective only for the next Budget year:
or for more years than one?

Dr. Matthai: From the 1st of April, 1950.
8hri Tyagi: How long will this last? When will it be revised next?

Dr. Matthai: It will continue to be in force until the Finance Commission
has reported.

Shri Biswanath Das: Will the Finance Minister give a chance to this House-
to discuss the Deshmukh Award?

Dr. Matthai: T see no point in doing that, because the reference to 8hri
Deshmukh was made on the understanding that whatever award he gives would’
be binding on all. There is an end of the matter.

8hri Ih!in]hmwﬂl: Were all the Provinces a party to this reference?
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Dr. Matthai: Before Shri Deshmukh was appointed to conduct this enquiry,
1 consulted the more important provinces, who agreed to the nomination of
Shri Deshmukh for giving a binding award. .

Shri Jhunjhunwala: Were not all the provinces consulted and were they not
all parties?

Dr. Matthai: I could not say I did so specifically; I ascertained generally
that the appointment would be acceptablé to the provinces.

Shri Biswanath Das: Will the Finance Minister please lajv on the Table of
the House a copy of the views of each province in this regard in the form of

a White Paper?
Dr. Matthai: 1 will consider that.
AGE BARr ¥OR ADMISSION TO DEFENCE SERVICES

*88. Dr. Deshmukh: (a) Will the Minister of Defence be pleased to state
whether it is a fact that for recruitment to the Defence Services, boys wishing,
to join should be Matriculates below the age of 16?

(b) Is it a fact that Matriculates above the age of 18 are (i) disqualified for
entry into the Defence Forces of certain category; or (ii) proposed to be
diequalified hereafter?

(¢) Is it a fact that in many places no one who has not completed the age
of 16 is permitted to appear for the Matriculation Examination?

(1) Has the attention of Government been drawn to this matter?
(e) If so0, has the matter been examined and with what result?

The Minister of Defence (Sardar Baldev 8ingh): (a) To be eligible for admission-
to the Joint Services Wing of the National Defence Academy, applicants should
have passed the Matriculation examination and should have completed their 15th
but not their 17th year on the 1st day of the month in which the course starte.
As regards the Military Wing, the age limit for admission is between 18 and 21.
For recruitment to the Air Force other than through the Joint Services Wing,
the prescribed age iz between 17 and 21 snd for the Indian Navy the minimum
age is 173 years, '

° (b) No.

(¢) According to information at present available with Government certuin
Universities and Schools have prescribed 15 years as the minimum age for
passing the Mautriculation Examination, while certain others have placed no
restriction at ull. Government are not aware that there is any university or
other educational institution who have prescribed 16 years as the minimum age
for this purpose.

(d) and (e). Do not arige.

Shri Kamath: Where there is no Matriculation Examination, is a corres-
ponding qualification recognised by the Defence Ministry ?

8ardar Baldev 8ingh: In certain cases where there is no Matriculation Exami-
nation, we have given exemptions. I believe this happened in one or two cases.
If the hon. Memnber has got knowledge of scme institutions where there is no
Matriculation, he can give me the information and I shall look into it.

8hri Kamath: Within the last two years since August 15, 1947, have {here
been numerous applicationg on the one hand, from non-Matriculates otherwise:
qualified. and ulso from graduates on the other?
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Sardar Baldev Singh: As far as the Inter Services Wing.is'wncemod. _the
.question of graduates does not arise, because they are not within the age-limit
prescribed. As regards people who are not Matriculates, I do not think a large
uumber of applications have been received.

Shri Sidhva: May 1 know whether the response to recruitment to this Service
is encouraging ?

Sardar Baldev Singh: The response is not as encouraging as we wish it to
be, but T believe that it is due to the fact that we have only recently started
the Inter Services Wing.

Dr. Deshmukh: May I take it that no change in these age limits is proposed
for the present?

Sardar Baldev Singh: For the present, yes, unless experience showg that
there is some hardship or difficulty.

Dr. Deshmukh: May 1 kuow if the Defence Ministry has taken note of the
fact that in the schools in most provinces the emphnsin on proficiency in
English has diminished and may I know whether they have lowered the stan-
dard of proficiency in FEnglish in these Services?

Sardar Baldev Bingh: Not at present, but in due course of time, it may be
necessary,

Sardar B. 8. Man: Are Government aware that boys from the usual martial
-clagges never matriculate themselves at the age of 16?

Shri Tyagi: Are there in the Army at present officers occupying senior posts
who have not passed Matriculation?

Sardar Baldev 8ingh: 1 require notice.

Shri Tyagl: May I know if, in the olden days, officers in the Army were
.appointed withcut taking into consideration their educational qualifications?

Sardar Baldev 8ingh: That may have been the practice in the beginning of
the last century. but it is not so at present,

8hri Tyagi: May 1 take it that the Army is closed to persons who have not
received ceducation ?

Mr. 8peakor: Order, order. 1t does not follow. -

Shri Frank Anthony: Is it not a fact that the School Certificate Examination,
popularly known as ‘‘Senior Cambridge’’, is accepted as equivalent to the
Matriculation ?

Sardar Baldev Singh: I huve already stated that exemptions have been
given. For instance, 1f T remember aright, studentgs coming from the Doon
School have been exempted,

Shri Frank Anthonmy: TIs it a fuct that recruitment to the Armmed Forces
through the U.P.8.C. has not proved satisfactory ?

Sardar Baldev 8ingh: As I stated just now in reply to another supplementary
question, the response is not as satisfactory as we wish it to be. But the diffi-
culty, most probably, is due to the fact that we have starbed this Inter Services
Wing only recently. We want to ascertain first what the effect of the present
system is, before we can make any change,

8hri 8iva: May 1 enquire if the Defence Minister will be pleased to relax
the age restrictions in regard to Harijans, considering.........

Mr. Speaker: Order, order. It is a suggestion for action.
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A0QUISITION OF LAND IN GUEGAON FOE ABSENAL
*86., Giani @. S. Musgafir: (a) Will the Minister of Defence be pleased to
state whether it is a fact that the Government of India have taken land {rom
the villagers of Gurgaon, for building an arsenal there?
(b) If the answer to part (a) above be in the affirmative, what compensation
has been paid to the land-owners?

The Minister of Defence (Sardar Baldev Singh): (a) Yes; a certein area in.

Gurgaon has been requisitioned for defence purposes.

(b) The compensation is still being assessed by the Civil Authorities.
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"Glani @. 8. Musafir: How long will it take to decide the compensation?
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Sardar Baldev Singh: A few cases have been decided and the others which
are at present pending with us will be decided soon. Compensation has been.
paid iv a few cases where a decision had been arrived at.
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Giani G. 8. Musafir: May I know from the hon. Minister for information the.
numbsr of small land-holdérs whose land has been acquired ?
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Sardar Baldev 8ingh: 1f you want to have complete information on this point,

I can give you full details thereof, but these are not available with me at the

moment.
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Giani G. S. Musafir: Ts the hon. Defence Minister aware of the fact that the

small land-holders whose land has been acquired are still being served with
noticeg for the payment of land revenue?
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Sardar Baldev 8ingh: It is possible that this might be so. But the Govern-
meat have no intention to levy the land revenue from those persons whose lands
have been requisitioned.
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Giani G. S. Musafir; Is the hon. Defence Minister aware of the fact that not
only those land-holders whose land has been requisitioned have been served
with notices for the remittance of land revenue, buy two or three of them have
also been sens behind the prison bars for non-payment thereof?
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Sardar Baldev Bingh: If the hon. member knows any such case and furnishes
e with whatever information he has got, then I will institute enquiries in the
.matter.

Bardar B. 8. Man: Are Government proposing to provide alternative land to
thos= landholdern; whose land has been requisitioned by Government?

Sardar Baldev 8ingh: Every possible effort is made to give them alternative
land. Wherever it is not possible, due compensation is paid.

Shri Kamath: When was thig land requisitioned and what is the composition
of the Claims Tribunal? :

Sardar Baldev 8ingh: The land was requisitioned on the 19th September, 1949.

Shri Kamath: What ig the composition? Who are the members of this
Claimg Tribunal?

Sardar Baldev Singh: The District Magistrate, Gurgaon, has roughly assessed
the initial amouni of compensation at Rs,.15,809 and the annual recurring
.composition at Rs. 18,600, -

8hri Tyagi: Is not the compensation paid in advance before the lands are
acquired ?

Sardar Baldev Singh: No, Sir,

Shri Jhunjhunwala: Is the compensation paid according to the Land Acquisi-
tion Act or is there a separate principle fixed for it?

Sardar Baldev Singh: I could not say. This compensation has been fixed
'by the District Magistrate.

Shri Kamath: How many persons have lodged claims so far?

Sardar Baldev 8ingh: I have not got that information, but I could get it for
the hon. Member.

8hri Jhunjhunwala: Is it according to an arbitrary decision that the Magistrate
will fix the compensation or is there any principle to guide the assessment of
.compensation ?
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Sardar Baldev Singh: It is not an arbitrary decision but is done-according
‘to the Land Acquisition Act and whatever procedure is laid down the compen-
sation is calculated according to the rules under that Act.
INCOME-TAX OFFICERS e
*70, Shri 8. O. Samanta (on behalf of 8hri Barman): (a) Will the Minister
-of Pinance be pleased to state the total number of income-tax officers in the
Income-tax Department?

(b) How many of them are permanent and how many temporary?

(¢c) What is the longest duration for which an incumbent has remained
temporary ?

The Minister of Finance (Dr. Matthaj): (a) There are 811 sanctioned posts of
Income-tax Officers in the various grades out of which 552 are permanent posts
and 269 temporary posts.

(b) There are 128 permunent Income-tax Officers. Orders have recently been
issued for the confirmation of another 240 Income-tax Officers making a total of
868 permanent officers as against 552 permanent posts. The balance of the
posts are either held in a temporary or in an officiating capacity. A number of
them have als) been earmarked for the confirmation of probationers and war-
service candidates.

1 (c) The information is not readily available, but all officers who had qualified
themselves for confirmation were confirmed in the permanent vacanoies available
-on the 1st October, 1944,

Shri Tirumala Rao: May I know the number of officers in the senior cadre
‘who are being given extension after extension, twice or thrice?

Dr. Matthal: I have not got the information ready—I could geti it for the
hon. Member afterwards.

8hri 8idhva: May I know whether these temporary members of the staff who
are made permanent subsequently, are entitled to count their service from the
.day thay joined or from the day they were made permanent?

Dr. Matthai: If they have been in continuous service, the service will be
credited to them.

Dr. Deshmukh: Have any of the Income-tax Officers in the merged States
-or from other States been already taken up in the Government of India’s cadre?

Dr. Matthai: I should not like to say it ordinarily because it will depend a
-great deal on the kind of seniority they have and on their fitnesg for the kind of
work they would have to do under the new arrangement. These questiong are
-decided actually on the merits of each case.

Dr. Deshmukh: But would the hon. Minister not care to see that those officers
‘who have worked in the States are not unnecessarily thrown out of employment?

Dr. Matthai: T look into these cases carefully.
INcOME-TAX CaASEs IN WEST BexaaL

*71. 8hri 8. 0. Samanta (on behalf of Shri Barman): Will the Minister
-of Finance be pleased to state: ‘

(a) the number of pending Income-tax cases in West Bengal—in arrear and
current—till December, 1949; and
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(b) the number of income-tax officers—temporary and permanent—employed
to deal with them?

The Minister of Finance (Dr. Matthai): (a) The number of assessments
pending i1: West Bengal us on 81st December, 1949 was as follows:
Arrear—52,186 ;
Current—70,925;
Totnl—123,111.
(b) Number of permanent officers today—48;
Officinting or temporary——b8;
Total—102,

Shri 8idhva: What is the duration of period for these 52,186 cases? How
long have they been in arrears?

Dr. Matthei: As the hon. Member knows, it cannot exceed four years.

Shri Tirumala Rao: Is there a quota or number of cases fixed for each officer
which he should dispose of every year? ’

Dr. Matthai: The real position is—as I have been finding as a result of my
own experience during the past year—that the Income-Tax Department is
greatly under-steffed considering the amount of work they have to do, as
compared with, for example, countries like the U.K. and the U.S.A. That is
really the reason for this large amount of arrears.

Shri 8idkva: The hon. Minister said that want of adequate staff is the cause
of 8o much artears. May I know whether he is considering any proposal to-
increase the staff so that the amounts that are due to the State Exchequer may
be recovered promptly ?

Dr. Matthai: Yes, that is a matter which is under constant consideration,
subject of course to budgetary considerations.

ExXoHANGE CONTROL Evasions

*72, Shri 8. 0. Samanta (on behalf of Shri Barman): (a) Will the Minister
of Finance be pleased to state whether Government ure aware of ‘‘exchange
control evasions’’ by merchants by way of underinvoicing exports and overin-
voicing imports ?

(b) If 8o, how many such cases have been detected up till now?

(c) What is the estimated loss in 1949 on foreign exchange account due to
such evasions?

The Minister of Finance (Dr. Matthai): (1) Yes, I would invite the attention
of the hon. Member to the reply given in the Constituent Assembly (Legislative):
to starred question No. 887, on the Tth December, 1949.

(b) Investigatigns arc in progress in six cases of such evasion which have
come to notice,

(¢) It is not possible to estimate the total loss in foreign exchange due to such
evasion,

8hri Tirumala Rao: From which Province do these cases come, Sir?
Dr. Matthai: I would ask the hon. Member not to press for an answer.
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8hri T. T. Krishnamachari: Muy 1 ask, Bir, if, in cases where assessment
takes place under section 30 of the Sea Customs Act and it is revealed that
there is a difference in the amount assessed and the amount of the invoice, any
action is taken thercon or any consequent readjustment is made in regard to
the exchange sllowed to such parties by deducting from the quota given to
them?

* Dr, Matthaj: Well, that is @ matter which I would like to have notice of.

Dr. Deshmukh: What amount of foreign exchange has been obtained by the
Central Government us a result of the policy of investigation into the balances
accumulated by certain Indian merchants in foreign countries?

Dr, Matthai: I have not got the information ready here.

QuININE

*78. Shri 8. O. Samanta (on behalf of 8hri Barman): (a) Will the Minister
of Health be pleased to state what is the present stock of quinine in factory
godowns in India?

(b) Is it a fact that just before the quinine famine of 1942, Messrs S8haw
Wallace Company was given contract to sell abroad accumulated stock of
Indian made quinine?

The Minister of Health (Rajkumari Amrit Kaur): (a) The total stocks of
quinine with the Government of India and the Governments of West Bengal
and Madras are about 8,54,830 lbs. Government have no information regarding
the stecks of quinine held by private firms.

(b) No.

Shri Xamatb: Is the present stock of quinine with the Government com-
mensurate with the incidence of malaria in India?

Rajkumari Amrit Kaur: Yes, we reckon on spending about 100,000 lbs. of
quiuinl:a every year and we have got over 800,000 lbs. at the moment—we have
enough.

8hri Kamath: What is the rate of mortality from malarig in India?

Rajkumari Amrit Kaur: As I have stated before on the floor of this House,
malaria noy being a notifiable disease, it is extremely difficult to get accurate
figures but a rough reckoning shows that about 2 million people die of malaria
every year.

8hri B. Das: Is there any negotiatioa going on with the Indonesian Republican
Government, to supply quinine to India?

Rajkumar| Amrit Kaur: No, Sir, because no imports of quinine are allowed.
We produce enough for our requirements.

Shri B. Da#: May I know who does not want to allow import of quinine into
India? Is it the Commerce Ministry or anybody else?

Rajkumari Amrit Xaur: There js no pointi in importing quinine when we cap
inorease our own production.

Shrt B. Das: Our production is very very low.
Mr, Bpeaker: Order, order.

128 P.D.
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Bhory Notice Question and Answer

RMIWAY ‘ACCIDENT AT SIBEIND
i ‘Sidtiva: ‘Will the Minister of ‘REAWEYS be pleased to state:

(8) whether on January 29th, at about 3-25 A.M. a railway accident occurred
at Sirhind (E.P. Railway);

(b) whatt was the cause of the accident and what is the total number of
easuslties ; ‘

(¢) whether the Tine clear signal was given before the 27 Up Kashmir Mail
left the station for Sirhind; and

(d) at what time the goods train ahead of the Kashmir Mail ‘27 Up had"left
the station preceding Sirhind?

The Minister of Transport and Rafiways (8Shri Gopalaswami): (a) Yes.

(b) The Government Inspector of Railways commenced his enquiry into the
cause of the accident on 1st February and his finding of the cause of the
accident is awaited.

65 deaths, including 6 from among the injured admitted into Hospitals, and
84 injured.

(c) and (d). Sirhind, situated between Rajpura and Ludhiana, is a major
station on that double line section. ‘The two trains involved in this acoident
were (i) 8 down goods train which arrived at ‘Birhind and left thab station on
praper line clear, and (ii) 27 Up Kashmir Mail which was approaching Sirhind
also on proper line clear. On a double line section, trains in opposite directions
are given line clear independently, subject only to other traing moving in the
same direction not obstructing their path.

The point at which the accident occurred is on the Rajpura side of Sirhind
station yard. The down goods train hdad just lefp Birkihd stdtion and - while
‘passing over a diamond crossing on its way towarsdg Rajpura, certain of its
wagong derailed at the crossing. These wagons after dersilment moved towards
and fouled the Up line on which the ill-fated 27 Up Kashmir Mail was approach-
ing Sirhind station. The mail train ran into the derailed goods vehicles which
were fouling 'its path, vesulting in this ‘major accident.

According to the information aviilable, it appears that the derailment of
the godds wegons and the appréach of the Mail train at the point of actident
was almdst simultapedus, but more accirate information will ‘be avaflable nfter
the Government Inspector has completed his full enquiry.

ey ‘Sidirva: ‘The hon. Minister in his reply stated that the goods train
which left Sirthind station and the 27 Up Kashmir Mail which wag ‘approaching
8irhind were running on différent railway lines. How then -was -it -that the
derailed wagons of the goods train which was running on an entirely different
line obstructed the line on which the Kashmir Mail was approaching Sirhind,
leading tothis -unfortunate wcecident?

_ 8hri Gopalaswami: As to the exact cause of the -aceident, weishall heve to
await the Governmrent Inspector’s report. But, as:the hon. -Member would
have noticed from my answer, this derailment occurred at a diamond crossing
hetween one line and the other. 'Phe.gosds wagons having deflected from ‘their

line, derailed and oapsized on the side of the line on whieh the YUp ‘Mail was
coming, l
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8hri ‘Si@rws: May 1 know whether a signal is mot necessary ot the ‘diemaond
crossing, particularly when there is danger?

Shri Gopalsswaml: ‘I shoul suggest to the hen. Member to -awesit ithe Yesult
of the eaquiry of the Goverament Laspector.

8hri 8idhva: I shall certainly wait for the report of the Government Inspector.
All that I am interested to know is 'whether the hon. Minister has any ‘depart-
mental information to give to the House,

Shri Gopalaswami: I feel the Department would not: like to give any opinion
of its own at present when an impartial enquiry is being held.

Suri B. Das: Do Government propose to give any interim help to the families
of those unfortunate persons who met with .their death in she accident$?

- @iart- @opalwami: A Cosmmissioner has been appointed. He- is-an officer of
the P.E.P.8.U. Government. Claims have been invited and :instructions bave
beea issued that these claims for compensation should be disposed of and eom-
pensation amounts paid as quickly as possible,

Shri B. Das: Does not the hon. Minister consider it necesssry ito give some
advance interim belp before the Compensation Officer decideg the exact amount,

Shri Gopalaswami: Weéll, if the ‘Commisgioner recommends iterim relief,
it will be given.

8hri Raj Bahadur: May I know the number of wagons and carriages involved
in $he aoctident.

- Shrt Gopalaswami: T think it is about two and & half bogies of the mail
train .that- were involved in this accident.

8hri Tirumals Rao: In view of the large number of accidents.occurring in
the country, may we know whether there is any information available with the
hon. Minister about this morning’s ¢rain disaster at Lucknow?

8hri Gopalaswami: I think that accident occurred yesterday moming.
That is also -another unfortunate accident and that also occusred imside the
station yard. An enquiry has been started and is proceeding.

Sardar Hukam Bingh: Is the hon. Minister aware of the number of deaths

that have taken place since his snswer was : red, because press reports
say that the number has reached one hundred?mpa B

'§hrt Gopalsewami: The .information at our disposal up to this point of tim
is that the .aumber killed is sixty-five, posel up °

“Berdar ‘Hukam 'Singh: When was this answer prepared ?

“@hri Gopataswemi: This answer wag prepared perhapg thirty-six hours ago.
Buy T have asked my officers to give me the up-to-the-moment information
before I answered this question. I am therefore giving that figure as being the
figure which we have at the present moment,

Shri Ohaliha: May I know what is the difference betw ordi ouai
and diamond crossing? een inary crossing

"8hri ‘Gopatsswami: A diamond crossing looks like a diamond.

De. V. Subramanjam: What was the time of the dersilment .of the goods
¢rain and the time of the arrival of the mail ¢train?

Shrl Gopalaswami: They were almost simultaneous. Aceording to the infor-
mation we have, it was either 8.23 A.M. or 8.25 A M,
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Dr, V. Subramaniam: When there was a few minutes difference, why
cannot the guard of the goods train.........
My. Speaker: The hon. Member js entering into an argument.
Shri Sidhva: Out of 84 persons admitted into the hospital, how many are
serioug caseq? {
Bhri Gopalaswami: The following are the particulars:
Admitted to the hospital—44:
Policemen—2,
Military personnel—18,
Civilians—21,
Railway Staff—3.
Rendered first-aid and discharged—40. :

Shri R. 0. Upadhyaya: May I know what was the total number of passengers
travelling in the meil?

8hri Gopalaswami: I am afraid 1 have not got the figure.

Dr. M. M. Das: May I know, Sir, whether Government suspect any act of
sabotage in this case?

Shri Gopalaswami: There is so far no reason to suspect any sabotage; but
we shall have to await the Government Inspector’s report.

8hri Alva: Are we right in presuming that the two traing which collided were
on different lines,

Shri Gopalaswami: They were on different lines. It is a double line t;'aok.

Bhri A, Joseph: Sir, is it a fact that the driver and the guard were sympa-
thisers with the Communist party and they have been deliberately responsible
for the accident?

Mr. 8peaker: Order, order.

e

WRITTEN ANSBWERS TO QUESTIONS

CoNTROL OF RESBRVE BANK OVER BANES IN INDIAN STATES

*63. Seht Govind Das: Will the Minister of Finance be pleased to state the
number of banks that have recently come under the authority, direction and
control of the Reserve Bank of Indin, and what is the total amount of deposits
in these banks?

The Minister of Finance (Dr. Matthai): The intention of the hon. Member
presumably is to ascertain the number of banks which have come under the
supervision of the Reserve Bank as a result of the application of the Banking
Companieg Act to the areas formerly in Indian Btates. According to the infor-
mation available with the Reserve Bank, this number is about 26. Fjgures
pertaining to the deposits of these banks are not available as on a commol, date,
but these are estimated at about Rs. 4:75 crores.

SorEDULED BANEKS

*84, Seth Govind Das: Will the Minister of ¥Finance be pleased to state the
total number of Scheduled Banks at present and how many of these have been
inspected during the last year?

The Minister of Finance (Dr. Matthal): The total number of socheduled banks
as on the 81sp January, 19050 was 101. During the year 1949, the inspections of
ten scheduled banks were completed. ‘

———
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CORRIGENDA
to

the Parliamentary Debates (Part II-—Other than Questions and Answers), 18t Session, 1950;—

In Volume I,— .
1. No. 1, dated the 28th January, 1950,—
(i) Page (i) Col. 1, after line 4 insert “Ahammedunni, Shri V.C. (Travancore-Cochin”.
(ii) Page (ii), Col. 2, line 27 for “Rafi Ahmed, Shri “’read “Shri Rafi Ahmed”.
(iii) Page (iv), Col. 2, delete line 20.

2. No. 2, dated the 31st January, 1950,—
T ¢, ArEd Gf & anfe & «=a” F e a3 a9
3. No. 3, dated the 13t February, 1950,—
(i) Page 32, line 13 for “ule” read “rule”.
(ii) 9% vg, 9fF 3¢ & “gea” F W@ ) “qeE” 0F |
4. No. 4, dated the 2nd February, 1950,—
(i) Page 103, line 3 add “it” before «“is”.
(ii) 7%= go3, N ¥ g&A dfam F aww § “oht” & vy X “ar’ o
(ili) g% ge¢, ¥ o @ “ow TR’ F ATt “ag AT gvn s N DA g AR
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(iv) Page 110, line 5 from bottom for “humiled” read “bundled”.
s. No. 5, dated the 3rd February, 1950,—

(i) T $¢R, Zo0 i 7 “ToN”’ F oW < “TIH @
(ii) Page 186, line 17 from bottom for “debator” read “debtor”.
(iii) Page 188, line 18 for “unformity” read ‘“uniformity”.
6. No. 6 dated the 6th February, 1950,—
(i) Page 204, line 20 from bottom for.<‘were” read ‘“are”.
(ii) Page 212, line 12 from bottom for “of” read “the”.
(iii) Page 224, line 13 for “from” read “form”. e
(iv) Page 232, line 20 from bottom for “happens to be the Chairman and whether he could
be expected” read “ will act as its President; he is an 1. C, S. man and is, admiuaedly,”.
7. No. 8, dated the 8th February, 1950,—
Page 315, line 19 for “refugee” read ** refuge”.
8. No. 9, dated the gth February, 1950,—
(i) Page 369, line 24 for “are” read “am”.
(i) Page 371, for line 18 read “giving me credit for having done something which should
really go to the”.
(lii) Page 389, line 2 from bottom for “khakad” read “khahad”.
9. No. 10, dated the 10th February, 1950,
() Page 415, line 2 from bottom for “detrimetal” read “detrimentsl”.
(ii) Page 420, line 10 from bottom for “is” read “in”.
(1ii) Page 431, line 3 from bottom for “L” read “s™.
(iv) Page 433, line 16 for “Trat” read “that”.
10. No. 11, dated the 13th February, 1950,—
(i) Page 454, line 25 from bottom after “‘was” insert “as”.
(i) Page 463, line 21 from bottom for « bled" read “then adjourned for”.
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(ii)
11. No. 12, dated the 14th February, 1950,—
Page 498, line 8 from bottom for “strach” read “starch”,
12. No. 14, dated the 17th February, 1950,—
(i) Page 591, line 6 for “atmosphede” read “atmosphere”.
(ii) Page 604, line 4 for “inperils” read “imperils” and in line 6 for “calus” read “Salus”.
(iil) 9% %oc, 4fd 4 & “wFr” & Tqr 9% “omAr” €3 |
(iv) 958 coc, 9fH 2R & “TF R FoM0A 9T AN aFA” 97 |
(V) 9% <o, M ¥ dfed | & “q8” & veang “za” gy 34
(vi) 9= s2y, ¥ ¥ go0 df@ & ‘T’ ¥ qeEm { ‘Y gurfase wT AT
“de” ¥ geEE Y gar E
(vii) Page 616, line 12 from bottom for “then read “their”. -
(viii) 9% 4, 4T (4 Faea W @ AT T A e X Wi F oo’
F T 9T “HIFAT 93 )
(ix) Page 637, omit “last line”.
13. No. 15. dated the 20th February, 1950,—
(i) Page 659, line 12 for “acpital” read “Capital”.
(ii) Page 662, line 21 from bottom Jor “of the” read “in the”.
14. No. 17, dated the 22nd February , 1950,—
(i) Page 708. line 15 from bottom for “States” read “State”.
(ii) Page 723, line 21 omiz “It ix” before “Jowan”.
15. No. 18, dated the 23rd February, 1950,—
(i) Page 751, line 13 from bottom for “Begal read “Bengal”.
(ii) Page 758, line 24 from bottom Jor “turbulation on accuont ” read “tribulation on
account”.

(iii) 9% wgo, AY ¥ 9fR ¢ ¥ arq 7 “ay AT WA R AN 7
(iv) 7% sos, AT Fdf|r o & “gr" A “Fq” 03

(v) Page 783, line 2 for “a” read “as”.

(vi) Page 798, line 2 for “coutry” read “country”,

(vii) Page 800, line 9 from bottom for “33 percent”read

334 percent”.
{viii) Page 801, line 6 for “ward” read “awar ,
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PARLIAMENTARY DEBATES
(PART 11—PROCEEDINGS OTHER THAN QUESTIONS ANL ANSWERS)
Friday, 3rd February, 1950

The House met at a Quarter to Eleven of the Clock
[MR. SrEAKER in the Chair]

QUESTIONS AND ANSWERS
(See Part 1)

11-43 A M,
PAPERS LAID ON THE TABLE
AMENDMENTS T0 RESERVE BANK oF IND1A (NoTe REFUND) RULEs, 1985

The Minister of Finance (Dr. Matthai): I lay on the Table a copy of
the notification making certain amendments to the Reserve Bank of India
(Note Refund) Rules, 1985, in accordance with the proviso to Seetion 28 of the
Reserve Bank of India Act, 1934.

NOTIFICATION
Dated the 10th, January, 1950

In evercise of the power conferred by the proviso to Section 28 and clause (q) of Buh-
section (2) of Section 58 of the Reserve Bank of India Act, 1934 (II of 1934), the Central
Boara of Directors of the Reserve Bank of India bv virtue of the powers conferred by
Section 7 of the eaid Act, and with the previous sanction of the Central Government,
wake~ tre following amendment to the Reserve Bank of India (Note Refund) Kuies. 1835,

“Delete the existing Rule 3 with its Sub-rules 3(1), 3(2) and 3(3) and substitute
its place the following :

the prescribed officer at amy
of the note’.”

N. SUNDARESAN,

Deputy Governor.

3 A claim in respect of a l(cie may be pre:
office of Issue irrespective of the deno!

COMMITTEE ON PETITIONS

Mr. Speaker: I have to announce that under sub-rule (1) of Rule 108 of
the Rules of  Procedure and Conduct of Business, the following hon.
Maombers will form the Committee on Petitions, namely—Pandit Thakur Das
Bhargava, Shri Chimanlal Chakubhai Shah, Shri Deshbandbhu Gupta, Shrimati
Sucheta Kripalani. Pundit Thakur Das Bhuargava will be the Chairman of the
Commmittee. )

(145)

134 P. S. Debt



MOTION ON ADDRESS TO THE PRESIDENT—Concld.

_The Prime Minister (Shri Jawaharlal Nehru): Sir, as the House is aware,
this debate un the President’s Address, is a new departure, and ‘we have no
conventions to cover such a debate. This new Republic has to make its own
conventions. I have followed this debate, and we as the Government have
welcomed and will aiways welcome opportunities when hon. Members
-can criticise the Government or express their opinions about the various activi-
ties. of the Government. But I have noticed that in the course of this discus-
sion & large number of matters have been raised or referred to, in fact the
discussion has been to some extent on the lines of the normal budget discussion.

. Now, it is not for me, Sir, to limit the discussion in any way or to restrict
it, but I would suggest for your consideration, Sir, and for fhe consideration
of the House, that perhaps the purpose of this debate at the beginning of the
session is somewhat lost. It is treated in the same way as a budget debate and
I am afraid details and relatively minor matters are also raised in it. The
-essential nature of this initial debate at the beginning of the session is to give
an opportunity to the Opposition in the House to raise major questions of
policy in fact to raise something which is tantamount to a vote of no confi-
dence by the House. A new House meeting together, a new Government or
a. Government carrying on in a new session, wants to give this opportunity to
the House to decide then and there whether they approve of that Government
and their major lines of policy or not. If instead of that we have a debate on
a larze number of minor issues, the major issues are rather clouded and
obscured,” and therefore perhaps the principal object of such a debate is not
served. There is a difficulty, I know, in this House because the Opposition is
very small in numbers and it is therefore right and fair that some latitude be
given. )

It'is not easy for me within the allotted time to deal with the multitude of
‘questions that have been raised in the House, but I shall only deal with some
‘major matters and to refer to some other matters briefly.

One hon. Member complained that the debate was limited to two days—ib
has gone a little beyond two days—and I was a little surprised at that com-
plaint because we are not taking away from the rights of the House but we
are adding two days for the first time to this kind of general discussion. If
the House wants, of course, it can always have a discussion on a specific issue
4f it is so minded, but a general discussion extended rather indefinitely ten’s
‘to lose significance; the point at issue is lost; everybody speaks and every
subject is raised. It may give a certain satisfaction to an hon. Member or to
his constituents that a certain subject has been mentioned, but the significance
of that debate is lost. .

- There are one or two relatively small matters to which I shall refer right at
the beginning. One or two hon. Members of this House complained that a
sufficient number of women have not been returned to ‘this House. That, of
course, is not a matter which concerns Government policy or on which we can
say much except that I -would like to express my entire concurrence with that
coniplaint and my firm opinion that women had not been given a fair deal in
+this country, further, in future it is a matter of serious’ “consequence to this
country and to this House as to whether a sufficient number of women are
returned or mot. May I add that in the experience we have had in foreign
«countries in our delegations, in our appointments of women, say, in the United
Nations, appointments made by the United Nations itself, I cannot think of a
singie instance where that appointment has not justified itself. But. I can
think of many instances where appointments of men have not justified them-
selves. Spesking from & good deal of experience, I can tell this House that
women whe have gone abroad in our delegations and for other work have, each
one of them, raised: the credit of India and have left a good impression theze.

' {146
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Eleu, referring to another matter, an hon. Member, Mr. Tyagi, took excep-
tion to the ceremonial that was observed: when the President came in. He
thought that it was too English for his liking and that we should have conches,
or some other ancient instruments, blowing when he came in.

8hri Tyagi (Uttar Pradesh): I did not mean that.

Shri Jawaharlal Nehru: Whether he meant it seriously or not I do not know,
but it does raise an interesting point for the consideration of this House and
that is this: We are anxious in India to have our own customs and our own
ceremonial, but when we adopt a certain practice or ceremonial, which comes
from foreign co:ntries, it has a certain meaning, I suppose. We have in this
Constitution that we have adopted followed very largely the practice of foreign
countries and more especially that of the British House of Commons. We
huve in our judicial system adopted a good desal from abrcad. Would the hon.
Member who complained, like us to have armies after the model of the Maha-
bhortha or modern armies, or use weapons which were used five hundred years
ago or weapons that are used now? I say this because there is a tendency in
this country i: the name of nationalism to promote obscurantism.

Shri Hanumanthaiya (Mysore): I take objection to that, Sir.
Mr. Speaker: Order, order.

Shri Jawaharlal Nehru: The hon. Member may take objection. I regret to
say thut the hon Member merely gives an example of what I was saying.

Shri Hanumanthaiya: I repeat my objection.

Shri Jawaharlal Nehru: I referred to the armies of the Mahabhartha and
not to the doctrines of the Mahabhartha. So, the hon. Member need not at all
get agituted sbout it. No discourtesy was meant to the Mahabhartha, but the
point is that we mix up all the great things of the past with the minor trappings
“of the past. If we mix up the great things of the past and the minor trappings
of ths past, the great things suffer, and the minor trappings may remasin any-
how. Therefore we must be careful about this. India has suffered sufficiently
in the past by being caught in the minor trappings. India became a slave
ccuntry, a conquered country, because it did not keep pace with the world. Tf
we forget that lesson today. we shall again fall back. Nationalism is a vital
force, it is a_great force and if we give up any part of the genius of our people
and the basic traditions of our people, we lose a great deal thereby; we become
rootless. At the same time nationalism often covers a multitude of sins and
a multitude ot throw-backs on something that is dead and gone. @ What is
communalism? In its very essence it is a thréw-back to some medieyal age,
to a medieval state of mind and medieval habits and medieval slogans. So,
when we talk about foreign customs and Indian customs, let us preserve every
single Indian custom and every single Indian way of thought; but let us not
g0 back to something that hus no application to the modern world. The
President can.e in. There was no blowing of trumpets. He ca keeping in
witn others. Does Mr. Tyagi object to people walking in step'?ﬁ

Pandit Balkrishna Sharma (Uttar Pradesh): The mdeous head-dress of the
men who followed is objected.

»

Mr. Speaker: Order, order.
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Shri Jawaharlal Nehru: Does any hon. Member object .to military officers
accompanying our President? Do the hon. Members object to our military
officers wearing the uniform they put on? Do they expect them to go about in
the dress I am wearing today or in the dress some hon. Members are wearing?

Shri Tyagi: Do you object to Tilak and Arati?
Mr. Speaker: Order, order; no interruptions:

Shri Jawaharlal Nehru: I do not know what the hon. Member is thinking
about. Tilak and Arati, in the precincts of the House I do object. Outside, 1
welcome them; in the precinets of the House, I certainly object to them.

An Honourable Member: Why?

Pandit Balkrishna Sharma: There -are differences of opinion on this with
you, Mr. Prime Minister.

Mr. Speaker: Order, order.

Shri Jawaharlal Nehru: That is why I venture to say to the House and I
am deliberately placing before the House certain considerations which moved
this Government and the Prime Minister of this Government. It is for the
House to choose their Prime Minister and their Government.

Pandit Balkrishna Sharma: We have chosen the Prime Minister in spite of
our differences.

Mr. Speaker: Pandit Balkrishna Sharma will not interrupt. I shall noé
allow any more interruptions. ’

Pandit Balkrishna Sharma: You may turn me out, Sir.

Mr. Speaker: Any interruptor will be asked to leave the House.

Shri Jawaharlal Nehru: The House will observe how certain observations
made by me which normally speaking I take it would be admitted as obvious
have, vet, somehow raised a great deal cf excitement and passion.

Pandit Balkrishna Sharma: Even you are excited.
Mr. Speaker: Order, order.

Shri Jawaharlal Nehru: I have stated and I refer again because these things
will occur again and again. The President will come again. The President
will come accompanied by his ADCs and military officers. If the ADCs and
military officers are to accompany the: President, are they to wear their military
aniform or are they to put on a special uniform for accompanying the President?
fs our Army to put on a different uniform? One has to be logical about it.
One Dhas to think about these things. We can and we should consider what
new cuscoms we should introduce in this House and in this country bu.t are-
we to intraduce anything which gives us a sense of aloofness and sloppiness,
which has been the bane of this country and which would lead inevitably to
i :ffieieney and to many other evils. We live in an age where we have to be
sfficient whether on the political plane or economic plane or any other plane.
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‘We eriticise this Government for lack of efficiency, and may be, the criticism
is right. T admit that in many ways the Government ought to be more
efficient.” But, all these qual'ties of efficiency, ete., come in a certain context,
in milieu, in environments. You cannot have environments and milieu which
totally lack efficiency and earry on your activities and then expect efficiency
12 Noox ¢ vise as a phoenix out of ashes of inefficiency. Therefore, we have

N to be clear about our ways of life, and ways of functioning on the
political, economic and social planes. - '

An hon. Member talked about revolutionaries. 1 -think it was my iriend,.
Mr. Tyagi, who said, we should have a Government of revolutionaries. I
should very much like to know Mr. Tyagi's definition of a _revolutionary,
because a revolutionary has been defined in many ways. In the old days,
possibly, a normal definition of revolutionary activity would be an activity
directed against the foreign Government. I accept that; I agree.

Shri Tyagi: I consider you as the ideal revolutionary.

Shri Jawaharlal Nehru: I am flattered and gratified by this. May I say that
I entirely agree with Mr. Tyagi? But being a revolutionary at a time when
we have to oppose a fcreign imperialistic Government, one can understand.
It is a clear issue. Therein too there may be a difference of opinion in the
sense that one man takes to the bomb and calls himself a revolutionary although
his action may actually be counter-revolutionary in consequence, in the true
mechanies of revolution. Yet by some strange misuse of language, a bomb
thrower has keen called a revolutionary. I would call him a counter-revolu-
tionary. Here is the test of a revolution against a political order represented
by a foreign Government. Now that the foreign Government is gone, we are
facing other problems. What is the test of revolution now? You see many
of the people who were revolutionaries in the old sense of the word previously,
are no longer revolutionaries ir the modern sense of the word. In fact, some
of them may possibly be classed as actually reactionaries. So it becomes
difficult to understand and define these terms except in the modern context in
the new political or economic, social order, call it what you will.  Merely
because a person was a revolutionary as against the British Government, there-
fore he is necessarily a revolutionary today, does not follow. Hon. Members
know very well, some people who were aur colleagues in the old days. intimate
colleagues in the fight against the British are now encouraging sabotage in the
country. Take some of the communists. They were our colleagues some time.
Today, they are carrying out an anti-social policy of destruction and promoting
chacs. They were revolutionaries. There are others who were our colleagues
who arc opposing us. There are others again who may not be opposing us on
the political plane, but on the economic plane, they hold different views im
this House. How many views are represented on the economic plane? It is-
diffcult to talk about who is a revolutionary and who is not till you define the
terms. ’

*There are some other matters which are important; I shall refer to them
rather bricfly. There is the question of food. I think hon. Mr. Anthonv hinted
at the fact that the target date we have laid down for achieving self-sufficiency
in food is not likely to be achieved and, therefore, we had better advance it
by two or three years. I do not know where he gets his figures or his informa-
‘tien. But, 1 might inform him that we are going to achieve that and we will
achieve it. I might inform him, it just does not matter what his information
18, T am convinced and so far as I am concerned, I am determined to achieve
g :\jhat is more, I might inform him that we have gone a good way in that

ivection. ’
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That is, I speak not merely in terms of hope and expectation, but in terms
of actual achievement today, that is, with such facts and figures as we have
got; we are making good progress on the food front.© Naturally we, would like:
it to be faster and better. Unfortunately, there has been a lack of rainfall in
Madras and in other places. In spite of that, we are doing fairly well, and we
hope to do better in the next year. I have not the exact figures before me,
but in this year, i.e., 1950, the amount of food we propose to import is consider-
ably less than half last year’s. Sometime or the other, the: House would be
informed of these details by the Food Minister, but it is much less and I have
no doubt that the year after the next, it will be much less still.

Shri Sidhva (Madhya Pradesh): We have got sufficient food; Sir.

Shri Jawaharlal Nehru: Then many hon. Members referred to controls
and expressed very strong disagreement at the continuation of any controls.
This is not the time to discuss this question of controls. It is a complicated,
and difficult matter which this House, I presume, would discuss some time
or the other. I should like to say this that while the inconvenience and even
the corruption due to controls is obvious, there is another and a very important
aspect of this question, which no responsible Government can possibly ignore.
When last time we withdrew controls, something in the nature of minor
‘disasters followed. It may be that if you are prepared for a relatively long term
facing disasters and crises, we will right ourselves in the end. But it is nob
an easy matter to face this crisis for a year or two running just in the hope of
adapting ourselves and I am quite convinced that our removal of controls two-
years ago was a wrong thing. We made a mistake in doing so and if we had
not remcved them, we would be much better off' (Hear, hear). I am not
talking of all controls; of course, some may he removed—I am talking about
the basic things and especially food. It is & most dangerous thing to play
about with the food crisis. On the one side we had to make an attempt to
lessen prices of the basic necessaries, especially food etc., and on the other, if
we take the slightest risk the thing goes up and anti-social people profit hy it.
I do think whatever credit this Government may have, it will be infinitely-
lessened. However, these are matters for careful consideration by Government
and by this House.

Sugar was referred to. I might inform the House that the Tariff Board
report on sugar has been received by Government, and it is going to be con-
sidered very soon. It is just a brief document about a thousand pages. I am
told it is 450 pages, but it is difficult suddenly to grasp it.

Two or three other motters I will not deal with. Criticism has been made
on the subject of economy, on the subject of co-ordination and efficiency; these:
are very vital matters, but these are not matters of policy and we all agree that:
there should be economy, there should be efficiency, there should be co--
erdination ; there is no disagreement; we may fail in bringing it about and we-
can discuss the measures to bring it about, but it is not a matter of disagree-
ment of policy.

Then again there is the questior of displaced persons, refugees.  There-
egain, broadly speaking, there is no disagreement; there may be disagreement:
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as to the method of approach, as to the method of doing something. We are
all agreed that it is the responsibility of Government and the country to provide
for them, to rehabilitate them, to help them in every way; but apart from the
question of limitation of resources, money etc., there are a large number _of
other factors. I think and I hope, the House will agree with me that in spite
of our financial condition, the Government have not really spared money in this
matter. We could have naturally if we had funds like the U.S.A. thrown about
much vaster sums. But I feel honestly that we, that is, the Government have
been in error in the approach to this problem, right from the beginning. Money
was required; money is required but money is a secondary factor. After all,
it is the human approach that is required on the part of the refugees, on the
part of those who deal with the refugees. It is the approach of work that is
required; people talk so much about loans and monetary help, and -some
people say ‘‘put on a new tax for the refugees’. I have come to
the conclusion that while money might no doubt give relief, so far as the
process of rehabilitation goes, it is not a question of money so much -but other
qualities that we ought to produce in ourselves and if you like, in the refugees.
You will not rehabilitate a many by giving him Rs. 200 or Rs. 2,000. The
average person thinks in terms of opening a little shop, Well, some shops
may g on; most shops will not probably go on; you cannot add thousands of
shops all over and you can only think of rehabilitation ultimately in terms
of productive effort, that is adding to the wealth of the country and adding
to the wealth of the individual concerned. Now. I do not think we as a

Government..........cc.ue covscsee

Shri Kamath (Madhya Pradesh): Can Government find work for them all?

Shri Jawaharlal Nehru: I am saying that, I think, we as a Government
have not. In the first couple of years or a year and a half, we were overhelmed
~with this problem. We did not perhaps lay that stress on productive effort
as we should have done. We want to do it now; we try to do it now bui we
find enormous difficulties on every side. I do not wish to be unfair because
I think a very large number of displaced persons have made every effort; they
have played the game and I am not critie#ing them in the least. ~Where
they have had a chance, they have done well. TUnfortunately, a considerable
number think in terms not of effort. We have offered work to them, solid
work, which will earn them some money but they have refused that work,
and they have simply sat there and asked for doles, asked for loans of money,
when we are giving them good solid work. So there is that difficulty. 1t is
not a difficulty peculiar to this country; wherever this refugee problem has
arisen, the same difficulties have come to exist and the refugee problem is an
old problem in Europe, and in other parts of Asia.

Now, may I come to some of the major issues—foreign policy? There has been
very little criticism as far as I could gather of our foreign policy, except in so
far as it applied to Pakistan. So I need say little about our foreign policy. I
would like o say this, however, and the House will forgive me for referring to
it, as I happen to be the Foreign Minister, that the general record of our foreign
policy in the last two years and half since we attained Independence is a very
satisfactory record, judged from the normal standards of the status of the nation
in external affairs, or in international affairs. There is no doubt that India for
8 Variety of reasons, not merely because of the policy pursued but for other
reasons also, stands very high in the scale of nations in regard to international
affairs today. Now, as the House knows, we have adopted a policy which has
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been variously described as one of neutrality or non-alignment, etc. 1 dislike
the word “‘neutrality’’ because there is a certain passivity about it and owr
policy is not passive. When some countries or some critics of ours say that cur
policy ‘should side with this group or that group and we are criticised as sitting
on the fence, I do not quite understand; or, I do understand what they say,
but I do not appreciate it at all. A country’s foreign policy ultimately emerges
from its own traditions, from its own urges, from its own objectives- and more
particularly fiom its recent past. Now India has had a recent past which s
powerfully affecting her.  During the last twenty or thirty years we have
fried, even when we were not the Government but were in opposition cr a
party conducting revolutionary activities, to lay down the basis of our foreigm
policy. I submit that within the limits of a changing situation we have tried
to follow that policy which we as the Congress laid down years ago. Apart from
that, it seems tu me extraordinarily presumptuous on anybody’s part to ask
me to join this or that bloc. Am I so insignificant, is my country so small, se
laeking in importance, so lacking in worth or force that it cannot say what it
wants to say, that it must say ditto to this or that? Why should m¥ policy be
the poliey of that country or this country? It is going to be my policy, the
Indian policy and my country’s policy.

It is true that no policy is isolated from others’ policies. We cooperate
with other countries. Naturally we seek the cooperation of others. We have
our likes and dislikes. In regard to our likes they help us to cooperate but im
regard to our dislikes they come in the way. But because we want to be
friendly with other countries we tone down our dislikes deliberately.

When we look round the world today we see that the world is blinded by
fear and hatred. It is an eviraordinary position and it is becoming more and
move difficult for any country to view any subject or any problem.ob]ectlvely.
Because of this enveloping fear and hatred, all this leads them to violence and
to preparations for violence and for war. What it will ultimately lead to I-
cannot say. But I still think that it is a possibility with grave disasters and
catastrophes for the world, which might be avoided, not by the effort of India
aione. but there are people thinking on these lines in other parts of the world—
earnest people of goodwill. It is 2 possibility that might be avoided, because
the alternative is a world war. It is so terrible to contemplate that what-
ever the result of that war may be, one thing is dead certain, that most things
that we value in life, in every country and in every part of the world will
vanish. Whether you call yourself a Communist, a Socialist or any ‘ist’, the
very basis of progress and civilised existence will probably be destroyed for a
generation or two. May be tome third or fourth generation may -arise from the
ashes of that war. So any person who thinke at all earnestly about these
problems wnust come to the conclusion that every effort must be made to
prevent this great catastrophe descending upon the world.

I ami not vain enough to imagine that any efforts that our Government may.
‘make will make a vital difference to world affairs. Yet every little effort counts
and in any event I do not see why our efforts should not be in that direction
and why we should take for granted that war is inevitable and therefore give
up all attempts to prevent it. So our foreign policy has been aimed at that.
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Then there is another question about our foreign policy, namely, our asso-
oiation with the Commonweslth of Nations.  Some hon. Mem})ers had'er:tl-
cised that. May I beg the House or those members who object to it, %o
consider this question separated and isolated from past sentiment ? Because 1
do feel that it is the past sentiment that governs them more than the present
sibuation. Presumably some people imagine that by our association \‘m;h the
Commonwealth some kind of restricting or limiting factor comes Into cur
activities—political, economic, foreign, domestic and whatever glse. Tha§ is
vompletely unjustified. There is no limiting factor, By our joining the United
Nations certain limiting factors came in as they must come in if you join uny
erganisation of the type. You joiu, let us say, the International ~Monetary
Fund: certain limiting factors come in immediately you join an international
organisation. But in our asscciation with the Commonwealth there is not an

iota of a limiting factor.

As the House knows well, the Constitution does not mention the Common-
wealth. It is not a constitutional issuve, it is a-Gentleman’s agreement be,tw.een
the Commonwealth which we deliberately after serious

because we felt that it was to our advantage. After the
convinced that it is to

the countries of
thought entered into,
experience of scme months of it I am more than ever

our advantage.

.

I think an hon. Member said something about devaluation. Whether
devaluation was good or bad has nothing to do with our being in the Common-
wealth. We may carry out any policy we like whether we are in the Commm'l-
wealth or not. When people think of the Commonwealth influencing us in
regard to our policies, may I suggest to them that it is also possible that we
may influence others greatly too in the right direction?

Then refererice was made to certain countries like South Africa, where « policy
is being pursued which brings it into conflict with us in various phases of our
activities. Questions are often asked of me: Did you consider the South’
African issue or the Pakistan issue at the Colombo Conference or somewhere
else? My answer invariably is that we did not, because deliberately we do not
want to make the Commonwealth Confgrence a kind of tribunal or a kind of
superior body to decide our issues. -We are independent countries: we deal
with one another directly. The House knows that by our being in the Common-
wealth there has been no difference whatever in regard to our dealings with the
South African issue. If we go out of the Commonwealth it will make no
difference. It might, to some extent, slightly, in some ways, make it more
easy for us to deal with each country in the Commonwealth as that country
deals with us absolutely on a reciprocal basis.

Apart from the general reason that there is absolutely no object m our
‘breaking an association which might help and which certainly cannot hinder
but which helps also in the larger context of world affairs. There is one major
reason for our being in the Commonwealth and that is that a very large nuruber
of Indians live abroad in what are called British Colonies or dependencies. I
am not tulking about the self-governing or independent countries of the Com-
monwealth but other places. By our remaining in the Commonwealth those
people are in a better position. Otherwise they would have to make a sudden
choice to break with India or to break with the country where they reside. It
would have put millions of our people in a very difficult position and it was
totally unnecessary for them to be put into that position. So that is another
edvantage.-
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Then coming to Pakistan and our relations with Pakistan, many hon.
Members have referred to this and have expressed their opinion that we bave
been too gentle, that we have been indulging in appessement or that have not
been firm enough and so on and so forth. Well, it is a little difficult to
consider a vague indictment of this kind. One can discuss specific matters and
give an answer. It is difficult, because, first of all, one has not got & guip of
any particular point, and, secondly, in the very delicate state of relam?ns-
between India and Pakistan during the last two and a half years everything
that has happened does not see the light of day. - What we do we do not shout
from housetops, and therefore sometimes all the facts are not before the public.
But I do not wisk to take shelter behind that argument. Most of the facts are:
before the public and before this House. I should like the House and hon.
Members, if not now at a later stage, to tell me what their views are. I
welcome them to come and tell me about any specific matter; what they think
should be done and what they think should not be done. This vague idea of
‘being firm’ does not help.

Pandit Maitra (West Bengal): Has not the Cabinet any idea about it?

Shri Jawaharlal Nehru : The Cabinet has the clearest ideas and is =acting
according to them.

Pandit Maitra: According to them?

Shri Jawaharlal Nehru: Naturally. According to their own ideas. * You are
criticising the Cabinet’s ideas. But I am asking hon. Members to help me i
regard to any specific matter. Tf you permit me I shall go on and explain my-
self on this little issue.

Pandit Maitra: Please do.

Shri Jawaharlal Nehru: This partition problem was from every point of view .
a very unnatural thing. Well, we accepted it and we continue to aceept it, and
we will act accordingly. But it created—not so much the partition perhaps,
but the events that happened after the partition—deep wounds in India and ix
Pakistan—among the people I am talking about—and those wounds will take
some time in healing as the President said in his Address. We have to deal with
vast masses of people in India and Pakistan.

How are we to deal with this question? Hon. Members have been pointing
-oub that in Pakistan wrong methods are employed, wrong things are doune, and
that they have not followed a straight policy and so on. I agree. But wowid
hon. Members suggest to thix Government also not to follow a straight poliey
in regard to Pakistan? I want that question to be considered and answered
straightaway. Beeause, I am .quite convinced in my mind that whatever
policy Pakistan may follow, we should not follow a crooked pelicy.

Sardar B. 8. Man (Punjab): Let it not be a weak policy.

Shri Jawaharlal Nehru: I say that not merely on grounds of high principles
but from the narrowest grounds of the sheerest opportunism. If I have gained
any experience in the last thirty or forty years of .my public life, it is this, and
certainly if I learnt any lesson from the Great Master who taught us many
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thingztitr &; .this that a crooked policy does not pay in the end. Tt may pay

Some Hon. Members: Nobody wants that.

do :;hn Jawaharlal Nehru: I am not suggesting that anybody is asking me to

‘Pandit Majtra: Please have just the policy necessary for the country at this.’
momeut,—for the safety and security of the country.

3 Hr Speaker: Order, order. This is a reply coming from the Prime Minister
and is not an occasion for putting questions.

Pandit Maijtra: But it is highly debatable.

Mr. Speaker: He is giving his own views and they must be considered coolly

and dispassionately.

Shri Jawaharial Nehru: 1 was suving that anything that is in the nature of
a crooked policy does not pay in the_ end. I do not suggest—hovg could I—that
any Member is suggesting such a policy, but there are people outside the House
who do suggest it and that is why I referred to it. There are people and organi-
sations who are suggesting it. Some of the things suggested by them—like the
Hindu Mahassbha—seem to me the stupidest of things. But there is a market
place for stupidity and cupidity in this country. I therefore want to make it
perfectly clear that these suggestions which, sccording to me, are crooked
suggestions and come out of crooked minds will not be accepted by us, what-
ever the consequences. Therefore it was not to this House that I was address-
ing myself but to other people outside who say things irresponsibly which affect:
our foreign policy, which give a cause to the people on the other side oi the
frontier, if 1 may say so, to misbehave more. We are a great country and this
House has great authority over matters of State, domestic and foreign. What.
this House says or what an hon. Member in this House may say is carried to
far countries snd other peopie judge of our country by that statement. There--.
fore we have to speak with a great deal of responsibility. Our lightest utter--
ance may have a special meaning to other countries. I try, in spite of a certain:
failing on my part to talk rashly occasionally, to restrain myself. And I have-
tried in regard to these matters—foreign matters or Pakistan—to speak with ‘as.
much moderation as I could. Because, I was convinced that while on the one-
hand ‘we must be strong enough and firm enough in our policies and in our pre-
p:lrnt,l_ons.—wha-tever they may be, whether military or other—and while we musé
not give in on any point that. we consider wrong, whatever may happen, still
our attitude should be restrained, moderate and friendly. Whether it is-
possibla $0 combine the two or not it is difficult to say. Anyhow-that is my
and that was the training that we got even when we were fighting a

training,
powerfui I{nperialism and risking everything in that fight, that is, not to bow
dowan to evil but to be firm with it, not to compromise with it but to prepare to-

meet it on every front, and yet to be gentle in your appearance, modernte in
ﬁ)ur language and not to meet it on & level of evil. Perhaps some hon.
emb.ers may mistake our soft language sometimes, or our moderate approaches
:gmetu_nes, for lack of ﬁrmne_ss. But why not examine the actions? See what
e actions are, whether they are in the plains or on the mountains of Kashmir
or somewhere else. Study those actions. )
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Pandit Maitra: Study the evacuation.

Shri Jawaharlal Nehru: May 1 beg of you to consider here that we ure facing
& new situation, at any rate a new development, to which my hon. friend :ilre\n‘r
attention yesteréay? The exodus from East to West Bengal ie increasing. That
is.a bad thing and everything should be done to check it on the one hand and
40 help those whe come over, on the other, I agree. But behind it lies wome-
thing much bigger. If this kind of thing goes on, obviously, it may lead to dis-
astrous consequences. Should we in a moment of anger say or do things \\'hxch
precipitate further crises and further disasters? 1 submit to this honourable
House that a responsible government should not do that. 1t should take steps,
-of course-—every effective step. But steps are not shouting aggressively in &
loud language. Unfortunately in the modern world the old traditions of diplo-
macy have been forgotten. Diplomacy in the olden days may have been good
-or bad but people in those days did not curse each other in public. Today the
new tradition is to carry on this verbal warfare in the strongest language in

public. Well, rasy be that is better than actually fighting, but that leads to
fightir:g or may lead to fighving.

S5, I submit that in our relations with Pakistan we have, first of all, to
follo'y this policy of firmness and adequate preparation, but always to have a
friendly approsch. Again, there can be no doubt—I have no doubt and hon.
Members surely can have no doubt—that India and Pakistan. as they ure
situated, geographically and otherwise, and with their historic backgrounA,
-cannot carry on for ever as enemies. It is impossible. Catastrophe after catas-
jrophe will come; either we will wipe each other off or one will wipe the other
-off and suffer the consequences. So, that is not possible, We are passing
through trouble and crisis. It may last another year or another two or three
years, I do not know. Tt is largely due to a certain fund of hatred and violence
accumulated during the pre-partition days. We are inheritors of that. uwnd wa
‘have t« face that. Forget the Governments—our Government and the Govern-
ment of Prkistan—but think of the millions of people who live next-door to
each othsr. Cltimately, at some time or other, those millions will have to come
together, will have to co-operate, will have to be friends. There is no doubt
about it. Now, let us think of that future which may not be very distant and
“let us not do things today which may lead to generations of rivalry and conflict.

‘We have to think of that future. Therefore, 1_beg of this House to eonsider
this matter

We have, as the House knows, offered to make & joint declaration with the
-Governmer:s of Pakistan for the avoidance of war. Some hon. Members may
think it is a gesture of weakness. Well, I am sorry if they think so because -ib
has nothing t¢ de with weakness. It is a -gesture of strength. We know exactly
how strong we are, we know exactly up to what limit we are going to permit things
#o happen after which we do not permit what we do not want to allow to
happen. We have made that offer because we were convinced that if that was
agreed to that would lay the foundations of a gradual improvement, not sudden,
-and the settlement of various questions. I want hon. Members to think of any
. fquestion which they want to be decided by war and war wlone. T can under-
stand war in the context of defence. I do not wish to understand war in the
-context of aggression, and I.want to make that perfectly clear on behalf of my-
-self;{“fnnd my Gevernment. We have fallen far énough from what might be

\
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called the Gandhian ideology, but stili to some extent it influences us. Bus it
i not a question of the Gandhian ideology or of any other ideology; it is &
question of looking at the world today with clear eyes. As the House re-
members, one fateful sentence of Mahatma Gandhi was when he warningly said
something to the effect that the countries of the world were looking at each
other with blood-shot eyes. He said, ‘‘Keep your eyes clear””. 8o, I try so far-
as I can to keep my eyes clear when 1 look at the scene, whether it is the world
scene or the Indian scene or the relations between India and Pakistan, becavse
nothing good comes out of blood-shot eyes—no clear thinking and no elear
action. If it is imagined, as one hon. Member hinted at, that people grow weak
because we do not have blood-shot eyes or we do not urge them on to war all the
time, well, that is not only a wrong policy but a policy of despair. If we can
keep up to a certain level only by being given strong drinks and intoxicating
words, well, some time or the other we will collapse when we have not got them.
Therefore, it is well to be prepared for all contingencies, whether in the r:itary
way or any other way. It is well to be firm, it is well not to bow down to evil.
But 1t is also well always to be conciliatory, always to stretch out your hand te
those who will hold it, because though the Government may not hoid it, the
people will hold an outstretched hand—not only the people of any particular.
country but the people of all the countries of the world.

In regard to Kashmir 1 shall not say much because the matter is before the
Security Council. The House knows that I have been intimately —connected
with the development of sffairs in Kashmir in many ways and it has given me
more anxious moments than almost anything else, I suppose in mincr matters
we may have erred here and there, but in major matters I am quite onvinced
that what we have said and done has been right, and 1 am not scrry for any
major action that we have taken in the last 2 years in regard to Kashmir.

Finally, if 1 may deal with perbaps the biggest question that faces us today,
that is the economic position. That again, I am not going to deal with fully
because it is a vast subject and it will also come up for consideration in varicus
ways. The House will have noticed the reference to the constitution of the
Plauniag Commission in the President’s Address. Of course, Governmeut had
previously on many occasions assured the House.that such a Commission would
be constituted. So, it is nothing new; indeed it might well be said by hon.
Members that there has been some delay. Well, we attach a great deal of~
importance to this and I bope that with this Planning Commission and with the
other steps that we shall take we shall be in a somewhat better position to-
handle our problems.

There has been, there often i§, a kind of argument against capital, against-
labour, and rauch is said about what the capitalists do or do not do. 1 shoula
like this House to consider this question apart from the personal equation that
capitalists are good and -apitalists are bad. As a matter of fact, the state of
Indi is such today that capitalism is very immature here; it has not developea
as i1 the other countries of the world. But the point is that our capitalists are-
the product of our history, of our economic system and the rest of it. They are-
not to blame. You change your system, if you like, gradually or rapidly. It
is no good blaming them. But I will say this, that our capitalists, good ‘and
bad—and many of them I have no doubt are very patriotic—do lack what I call
a social outlook. ‘And if I may extend that, it is not the capitalists only but
the non-capitalists also lack the social outlcok. We talk 1 great deal abous
doing gocd to the masses. When T say ‘‘we’’, I am not referring so much to-
the hon. Members in this House but to the people in the country. 'And yet, I
would beg to say that we have not as a whole developed that social outlook yet.
which, if I way say so0, 1s a comm»on factor of Communism, Socialism and evenp -
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capitalism in advanced countries. Without that basic thing, we talk of bring-
dng about changes at the top by sudden laws. Well, let us have the Jaws, by all
ameans, which will help, but ultimnately, laws are the product of a nation’s
thought, a nation’s customs, activities and progress. All the laws in the world
cannot make the people honest. You have got the Crimina] Code, and yet you
alk of corruption—and rightly too. It is not the lack of law that leads to~
corruption but something else. It is not the lack of law that possibly leads to
that lack of social outlook and social sense in meny of us, but something else
which we have to develop. We have to consider our economic policies care-
fully and more from the poin{ of view of which economic policy helps in the
development of social outlook, and which helps: in the hindrance
of the anti-social outlook. That, I think, is the test. You cannot change
millions of people suddenly. It cannot be done, however rapidly you may
progress. You may, if you like, destroy what you have got and have a clean
slate. Sometimes, that has to be done. But the process of destruction leads
to utmost misery for long periods of time, may be generations. It is not
-worth while, unless it is forced down upon you. Therefore, you want o mske
progtess without destruction, except destroying something that is bad.

So we have this vast problem before our country—the problem of raising
340 or 850 million people; raising them economically certainly; raising them
-educationally and raising them in so many unconscious ways, thus developing
& new outlook amongst them. It is all integrated together. It is uut raerely
.an economic problem. It is not merely a political problem. It is a social
problem and it affects our Jife in a hundred ways. Therefore, I am surprised
sometimes to see an hon. Member who wants the most radical economic
chenges,—matioralisation and socialisation—yet, in another context, exhibiting
an outlook which seems to be completely opposed to that economic reform,
“because it does not fit life as an integrated whole. You cannot separate life into
bits. Therefore, this House has to face this tremendous responsibility. This
‘new Republic begins full of strength, vigour, hope and earnestness, at the samie
‘time, with these tremendous problems before it. I must say that, if we apply
-ourselves in a spirit of concerted effort, earnestness and understanding to these
‘problems, we shall go some way to achieve success. .

Mr. Speaker: I have now to put the amendments as well as the original
-motion to the House. I will first place the amendments.

Shri Frank Anthony (Madhya Pradesh): Before you put the amendments to
-vote, may I enquire if one could withdraw one’s amendment if one so c¢hcoses i
-view of the Prime Minister’s definite assurance?

Mr. Speaker: Certainly, yes. I will enquire if the hon. Members wish me
o put their amendments to the vote. If they wish, I shall certainly place them.

Shri Hossain Imam ,(Bihar): In view of the Prime Minister’s statement, I
‘beg leave to withdraw my amendment.

The amendment was, by leave, withdrawn.

Prof. K. T. Shah (Bihar): T would wish my amendment to be put to vote.

Mr. Speaker: The question is:
t:the end of the mction the following be added :

‘buts
(a)“¥hat Government still adheres to the decision to continue India's sssociation with
the Commonwealth of Nations notwithstanding the policy of some members

of that Commonwealth shcwing racial inequality ; and:
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{b) that no clear indication is given of the specific measures by which our relations
with the neighbouring British Dominion of Pakistan are proposed to be rectifred
and rationalised ; and )

{c) that no definite decision has been taken to resolve the issne regarding the future
of the State of Jammu and Kashmir in the event of the measures hitherto
taken failing to bring about a satisfactory solution; and

(d) that no reference has been made to the grave situation created by the sudden
and substantial Devaluation of our currency forced mpon us by the economic
weakness of the United Kingdom, and the consequent dislocation in respect
of our foreign trade and relaticns; and

{e) thdt while referring to policies or measures of economy to relieve the heavy strain.
on our finances no mentiont has been made of any intention on the part: of
Government to make a comprehensive investigation of the system of taxation
and other revenue resources of (Government :n careful co-ordination with the
actual and proposed burdens of public expenditure on those resources; and

{f) that the proposal of Government to establish a Planning C ission is
panied by any intimation of a carefully prepared Plan of National Development
scientifically co-ordinating and integrating all the several sectors of our National
Economy remotivating them and reorienting their devel t definit

stages measured by pre-determined morms to pre-concerted .goals.
The motion was negatived.

Shri D. 8. Seth (Uttar Pradesh): I am not withdrawing my amendment.
‘Mr. Speaker: The question is: ‘
““That at the end of the motion the following be added :

" ‘Lot regret that inspite of extremely grave and explosive economic situation in the
country, the questicn of achieving economic equality, which alone is capable of
bringing about social equality and safeguarding political equality has been left
absolptely untcuched.” ™

The motion was negatived.

‘Shri Frank Anthony: In view of the Prime Minister’s statement, I beg leave

%o withdraw my amendment.

The amendment was, by leave, withdrawn,
Shri Sarangdhar Das (Orissa): I would like to have mine put to vote.

_Mr, Speaker: The question is:

“‘That at the end of the motion the following be added :

‘but regret that the pelicy pursued by his Ministers makes no mention of civil libertiea
which constitutes the foundation of a Sovereign Democratic Republic, and that
on the contrary, it continugg to encroach on the personal, political and economic
liberties of the citizen, an? Rereby curtails and restricts the opportunities for
individual initiative, energy and enterprise to utilise the immense manpower and
natural resources of the country with a view to abolish poverty in the midst of
plenty. with the ce that the standard of living may be increased, which

is the ovowed objective of Lis Government.’ *
The motion was negatived.

‘Sardar Hukam Singh (Punjab):- My amendment need not be put to vote
I beg leave to withdraw it.

The amendment was, by leave, withdrawn. .

Mr. Speaker T shall now put the original motion.

EE D

The question is:

“That ‘he Members of Parliament assembled in this Session are deeply grateful to the
President for the Address which he has been -pleased to deliver tn the House.”

The motion was adopted.
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INSURANCE (AMENDMENT) BILL
JXTENSION OF TIME FOBR PRESENTATION OF REPORT OF SELECT COMMITTEE.

The Minister of Commerce (Shri Neogy): I beg to move:

“That the time appointed for the presentation of the Report of the Select Commitiee
on the Bill fuitner to amerd the Insurance Act, 1938, be further extended upto Wednesday,

the 1st March, 1950.”

Mr, Speaker: Motion moved:

on of the Report of the Select Committee

“That the time appointed for the presentati
be further extended upto Wednesday,.

on the Bill further to amend the Insurance Act, 1938,
the 1s¢ Mareh, 1950.”

Shri Sidhva (Madhya Pradesh): This is the vecond time that the Minister
of Conmmerce is asking for extension of time for the presentation of the Report
of the Select Committee on the Bill and he has not given any reason in support
of it. The Insurance Bill is an important Bill and 1 know that an ordinance has

been issued in the meantime. Any further delay in putting the Bill throngh is-
likely to nullify the objects of the Bill.

Shri Neogy: Sir, I do not think I need give uny elaborate justification for
ikis motion, but I may inform my hon. friend that the Committee has 1ade-
considerable progress in the conusideration of the measure. It is my hope to-
be able to present the report by the time up to which I have sought extension of
tune t» be allowed by the House.

Mr. Speaker: The question is:

““That_the time appointed for the presentation of the Report of the Select Committes:
on the Bill further to amend the Insurance Act, 1938, be further extended upto Wednesday,
the 1st March, 1850.”

The moticn was adopted.

POINT OF ORDER

COURTESY To THE CHAIR

Shri KEamath (Madhva Pradesh): On a point of order, 8! May 1 bring
to your notice that I observe several Members—even Ministers—leaving the
House when you are on your legs. Is it not a discourtesy to the Chair?

The Minister of Works, Mines and Power (Shri Gadgil): We are here—half’
a dozen of us.

Shri Kamath: I am referring to the Ministers who have left.

Mr. Speaker: The Rules which I have now framed do provide for this. It
is a matter of which hon. Members should take serious notice.  Of course,
they msy not have intended it, but it is considered a” discourtesy to the Chair
that any person should stand or leave when the Spenker is standing. 1 hope-
Members wiil rot do so in future.

Somo Hon. ‘Members: Tt is the Ministers who have done it.
Mr. Sﬁiﬂ: It does not make any difference as Ministers are aiso Mutnbers.

Phe House then adjourned for Lunch till Half Past Two of the Clock.



The House re-assembled after Lunch ot Half Past Two of the Clock.
[Mr. SpEARER in the Chair. ]

PANEL OF CHAIRMEN

Mr. Speaker: I have to inform the House that under sub-rule (1) of rule 7
of the Rules of Procedure and Conduct of Business, I nominate Shri Hossain
Imam also on the Panel of Chairmen.

REHABILITATION FINANCE ADMINISTRATION (AMENDMEXNT) BILL
The Minister of Finance (Dr. Matthal): I beg to move:

“{hat the Bill to amend the Rehabilitation Finance Administration Acf:, 1948, ’be taken
into consideration.”

There are various difficulbies and anomalies which have been brought to
our notice in connection with the working of the Rehabilitation Finance
Administration Act and we have felt in the light of our experience that these
matters call for re-examination. It is these matters which are covered by the
provisions of this amending Bill. I will briefly summarise for the information
of the House the main points to which the provisions of this amending Bill
relate.

First of all, in the Act as it stands at present, a displaced person is defined
as a person displaced from any area outside India. We feel that it is an
unnecessarily wide term to use in regard to this matter, because the kind of
persons with whom we are concerned in this Act are persons who have been
displaced from areas now covered by Pakistan. It was not the intention of
the House at the time the Act was passed, nor is it the intention of the Govern-
ment now that assistance under this Act should be extended to persons displac-
ed, say, from countries like Ceylon or Burma. It is really the present displaced
persons who constitute the problem that the Act is concerned with. We want
to make that point perfectly clear. .

Secondly, as the Act stands, assistance under the Act is gpplicsble only to
individual displaced persons who are engaged in busicess or .mdustr‘y. In the .
way in which that particular provision has been interpreted in practice, it has
come to mean that assistance under the Act could be extended only to people
wha are wholly owners of a particular business or industry in which they are
interested. Various cases have come to our notice where there are businesses
and industries in which displaced persons are interested but of which they are
not wholly owners. Therefore we have now introduced s provision to the effect
that assistance under the Act can be extended to a business or industry, a
substantial portion of which is owned by ﬂisplaced persons, With regard to thaﬁ
particular provision, I have received notice of certain amendments. My hon.
friend, Dr. Mono Mohon Das, has suggested an amendment that the words
“‘substantial portion'’ should be omitted an.d rep]nced by ‘‘either not less than
50 per cent’’ or “a.major portion’’. His idea is pot to extem} ﬂ:e_ scope nf
assistance under this Act unduly a’;ld put l1):(:»0 wide antomterpretat;london x:
bec; it might mean that the assistance is. being given to persons who do nob
coalty Geserve i, Om the ofher hand, my hon. friand, Mr. Gokulbhai Bhatb,

(161)
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has given notice of an amendment the point of which is that assistance should be
. extended to persons who are wholly or partly engaged in industry or business.
I understand that the point of that amendment is that we should not put too:
" narrow an interpretation, that is to say, even where displaced persons do not
have a substantial interest but only a small interest, even those cases should
be considered for the purpose of assistance under the Act.

The provision in the Bill, if I may say so, follows a middle course between
these two suggestions. With regard to Dr. Mono Mohon Das’s suggestion, I
should like to say this that if we put in a very specific, rigid, limit of the kind
that he has in mind, we are likely to come up against a number of border-line
cases which may cause serious difficulties and perhaps may cause hardship. If
a person, for example, owns only a 49 per cent interest, if you put so rigid a
limit as has been suggested by Dr. Mono Mohon Das, this case would be
impossible for us to consider under the Act. I personally think, therefore, that
it is better that the provision is left in a somewhat flexible manner so that
discretion could be exercised by the Administration which would be advised
by an Advisory Board consisting' of representative non-officials, and we can
trust the Administration in these circumstances to exercise their discretion
wisely and reasonably. On the other hand, if we accept Mr. Gokulbhai Bl}att’s
suggestion, it would come to this. ,Supposing there ig a business in which &
society consisting of 50 persons is interested and only one or two of them are
displaced persons, under this formula it would be necessary to extend assistance
to them. That would mean giving assistance to a business or industry which
does not really deserve assistance, looking at it from the point of view of dis-
placed persons as a whole. I am therefore inclined to suggest to both Dr. Mono:
Mohon Das and Mr. Gokulbhai Bhatt that the provision that we have put in
the Bill is probably the best in the circumstances; that is to say, a certain
amount of discretion is vested in the Administration and the Administration
may be trusted, taking into account the kind of constitu@ion that we have
provided for the Administration, to exercise their discretion in the best interests:
of displaced persons.

Thirdly, with regard to the constitution of the Administration, at present,
including- the Chief Administrator, we have three official members and ‘three:
non-official members. We are proposing in this Bill that the number of official
members should be raised from three to four and also that the number of non-
official members should be raised from three to four. The purpose of this pro-
vigion is simply that the Administration should be given a -more widely
representative character, considering the important interests for which they
are responsible. :

The fourth point which is rather a minor point is this. As the Act stands
at present, the prior sanction of the Central Government is required for appoint-
ing and for fixing the salary and allowances of all officers and servants appoint-
ed by the Administration which means that even where a chaprassi is to be
appointed or his salary and allowances altered, the Administration has to come
to the Central Government for previous approval. It is not a very business-
Kke way of running an administration of this kind. It leads to delay; it leads.
to unnecessary correspondence. What we are therefore suggesting in the Bill
is that except in the case of the Deputy Chief Administrator and except in the
ease of such senior officers as may be prescribed for the purpose from time to:
time by the Central Government, the Administration may be given full authority
for appointment and for fixing remuneration.

~ Fifthly, there is a provigion in the present Act which requires that all’
moneys held by the Administration should be either deposited in the Reserve
Bank or its agenci(-l:s, or should be invested in approved securities: the result
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being that.if there is some immediate expenditure called for, the Administration
would have no cash in its hands with which to meet it. That I think from a
business point of view is an extremely unsatisfactory provision. We are there-
fore suggesting that it is only moneys which are not immediately required
which should be deposited in the Reserve Bank or invested in securities and as
regards the amount of cash that may be held by the Administration, it would
be determined by regulations which would be prescribed for the purpose. I
may say it is the “intention of the Government that in these regulations a
maximum limit would be fixed for the amount of cash which might be held
by the Administration.

Apart from these, there are certain technical amendments of a constitutional
character which have been necessitated by the coming into force of the Consti-
tution. All these amendments of which I have given notice, as hon. Members
would have noticed, are amendments purely of a constitutional character and
my hon. ‘colleague the Law Minister will explain the precise significance of
these amendments from a constitutional point of view, when the time comes
for the House to consider them. )

Mr. Speaker: Motion moved:

‘“That the Bill to amend the Rehabilitation Finance Administrafion Act, 1948, be 'tak?n
into -consideration.”

Shri Sondhi (Punjab): I have got one or two points which I would like
the hon. Minister to clarify. On page 7 of the report which has been circulated

to us regarding delays in borrowers utilising the sanctioned amounts, in clause
(d) it is stated:

““Despite, the directions issued by Central Gover t, at the inst of the Administra-
tion, to all Provinces and States as far back as September, 1948, that preferential treat-
ment in the matter of allotment of premises, permits, quotas, etc., should be given to the
loanees of the Administration, serious difficulties and delays are experienced by borrowers
in securing the wherewithal to rtart their business/industry.” )

I have got two or three cases brought to my notice in this connection. A
gentleman was sanctioned a sum of Rs. 40,000. After eight months’ time he
could not get any support from the local Provincial Governments and he had
to return the money. I would like the hon. Minister to let us know in whab
direction he wants to eliminate this defect. -

There i« another point. It isestated:

“Ile tota] amount to he made available to the Administration under the Act is Rs. 10
crores—Rs. 7 crores for dirext advances to displaced persons, Rs. 1 crore in the shape of
‘rediscounts of hills of ge and promissory notes pertaining to loans advanced u;
displaced persons by Scheduled Banks, and Rs. 2 crores by way of guarantee of 1o§ses o
these banks in respect of such advances.”

T do not find anything regarding the last two items of two crores and one
crore. I would like the hon. Minister to explain how the matters stand.. To
the best of my information, no money has been advanc?d. If there is no
difficulty, why should not these three crores be given to displaced persons to
be utilised ?

Shri Sidhva (Madhya Pradesh): I welcome this measure and as a m.et.nber
of the Advisory (Boardyof this Administration, I can say that the hon. Minister
has taken the right step in removing certain anomalies and difficulties fha.t
the Administration has found from time to time in working. My hon. friend
Mr. Sondhi has raised two points. First, he says that there is a great de:-sl
of delay in disposing of the applications. To an extent I agree with him. Ttis
algo true that at times it takes nearly 8ix months to dispose of the loan
applications. This matter has been discussed by the Administration from t:ﬁe
to time. There are so many difficulties: as regards securities, as regards
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loansés references to which have to be ascertained. Where the loans have
bee ) sanctioned, there have been delays in the payment of loans for the reasons
thab. the securities which were mentioned in the application were not forth--
‘coming. These are some of the difficulties which the Administration hag been
experiencing and trying to overcome. I myself have drawn the attention of
the Administration to see that these delays must be avoided. They had asked
Tue 1o suggest certain measures for re-organisation which I have placed before
them. I can assure my hon. friend Mr. Sondhi that the Administration will
do its best. I may say they are quite vigilant.

Shri Sondhi: This is not a question of Administration at all; itis a Pro..
vincial Government business. )

. PARLIAMENTARY DEBATES . [3rp Frn. 1950 v

Shri Sidhva: I do not know what my hon. friend refers to as Provincial
Government business. Provincial Governments deal up to Rs. 5,000.

Shri Sondhi: Facilities.

. Shri Sidhva: What are the facilities, I want to know. The Administration
deals with applications for over Rs. 5,000; under Rs. 5,000 Provincial Govern-
ments give sanction. The Administration has nothing to do with them. If he
will particularly mention what are these facilities.........

Shri Sondhi: This is the report of the Administration.

Mr. Speaker: The hon. Member may go on.

Shri Sidhva: T would like to refer to the statement of loan applications
received up to 12th September and disposed of by 31st December. The amount
sanctioned is Rs.v 3,40,51,000 and amount paid is Rs. 1,41,88,000.

Pandit Maitra (West Bengal): You can add twenty lakhs for January.

Shri Sidhva: It will be seen that nearly fifty per cent of the payments are
atill to be made.for which the Administration is not responsible. Because, as
I have stated, they have to refer to the securities mentioned in the applications,
which are not forthcoming. I myself came to seé certain cases in Bombay
~where the loans were sanctioned and the loanees were intimated that they
should receive the muneys: but the promised securities were not forthcaning.

- appreciate the difficulties of the displaced persons; but the Administration
is not at all responsible. I can assure my hon. friend that so far as the
Administration is concerned, all possible steps are being taken. I am not referring
to the difficulties with the Provincial Governments and the hon. Minister will
answer if there are any.

My hon. friend, Shri Sondhi, has raised another important point about
the toree crores of Rupees which, under the Act, were required for the purpose
of the Scvheduled- Banks in respect of advances on the strength of certain
guarantees. The clause which has been passed by us af an earlier stage has
not worked satisfactorily. The Administration wrote to 88 Scheduled Banks
as far back as 21st May and has drawn their attention to take advantage of
this provision so that the three crores 6f Rupees may be available and could ,
be placed at the disposal of the displaced persons.

- But omd of 88 Scheduled Banks only 18 banke replied and out of that three
stated that they had nothing to do with the Administration because the terms
were not attractive, but whenever an occasion arose they would apply. As far
as this clause relating to the Scheduled Banks is concerned, the Govemqlent_
thonght that the Rs. 3 crores would be forthcoming and we =ll supported it at
vhat tirhe as we thought it would be attractive and the Scheduled Banks would
iuvest thab sum of money. The whole thing has failed because there are no
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attractive terms.. No Scheduled Bank is prepared to invest with this
Administration unless they get favourable terms of interest. As there is no "
attractive interest, the Administration can very well be placed at the disposal
of the Scheduled Banks, the sum of three crores is not available to the displaced
persons. Only Rs. 7 crores is available. My hon. friend, Pandit Lakshmi

Kanta Maitra, is one of the principal members of the Administration Board
and he will further enlighten the House in this matter.

- Several applications are pending and the question asked by the Members is’
what should be done when the new exodus from the Eastern Pakistan has taken
place and from other places. There has been a suggeition that a certain
amount should be reserved for various provinces, for instance, a crore should be
reserved for the Bombay States; the Uttar Pradesh says that a similar amount
should be reserved for them. Then the question will come for rehabilitation
of industry just as my friend, Dr. John Matthai, has got this proposal for
industrial purposes. Similarly, I am sure, when the exodus takes place there
will be fresh demands. There is already a demand from Assam and from
West Bengal and while Government are not prepared to pay more than Rs. 10
crores, I would request the hon. Minister to consider this point of giving this

three crore of rupees to the Administration so that this money may be available
to the displaced persons.

1 may tell you, that the hon. Minister has already told the Administration
asking them to stop taking more applications on account of the economy: I
can quite appreciate their difficulty but this amount was definitely promised.
Indeed the hon. Minister in his statement when he presented this Bill on the
last occasion said that if after working the act experience shows that more than
Rs. 10 crores will be necessary, Government will be prepared to. consider. That
stage has now gone and I would request him that at least this Rs. 3 crores
which is legitimately due to the Administration should be given to them, so
that & number of applications which are awaiting disposal could be given the
advantage. The hon. Minister’s attention has also been drawn officially by
the Administration, and I do not know what steps he intends to take, I have .

been specially requested to draw his attention at this juncture when the
occasion has arisen. :

N

I hope he will bear this in mind, after all, Government have taken a very:
liberal view as far as the rehabilitation of -displaced persons is concerned and
I dc not want the impression to be carried by the displaced persons that the
amount which was promised by this Government is also withdrawn. As regards
the further amount, in view of economy, I do not want to press that, but at
least Rs. 8 crores which is mentioned in this Act has to come to the Admiunistra-

tion and this is legitimately due. With these words, I welcome this Bill and
I strongly support it. :

Dr. M. M, Das (West Bengal): I congratulate the hon. Mover of this Bill
for the foresight he has shown in bringing this Bill before this House, although
it is not an original Bill, but it seeks to amend snother Bill. Sir, when the
original Bill, the Rehabilitation Finance Administration Bill of 1948 came
before the House, some of us were under the impression that it is purely a
temporary measure and will ceasé to exist within a very short time. It was
necessitated by the influx of refugees from Western Pakistan mainly, but thanlgs
to-the policy of our Government, this problem of refugees has not up to this
time shown' any signs of cessation. It is continuing up to this point. More-
over, ‘Sir, when the original Act of 1948 was enacted, refugees from Western
‘Pakistan and a few lakhs only from Eastern Pakistan came to India, but now
about more than a crore of refugees are waiting in Eastern Pakistan and when
these refugees come to this country, there will be a great necessity not only
for this Bill but also many other Bills of similar nature. The hon. Mover of



166
[Dr. M. M. Das]

this Bill has rightly guessed the shape of things to come and he is preparing
the ground to welcome those refugees accordingly. I congratulate him, for
his foresight in bringing this Bill and hope that within a very short time he will
introduce into this House many other Bills of similar nature to meet the
contingency which will arise, when more than one crore of people will come
as refugees into this country from Eastern Pakistan.

PARLIAMENTARY DEBATES [8rD Fes. 1950

Pandit Maitra: 1 think I owe a duty to myself and to the Administration -
which I have the honour and privilege to represent here ta put in a few words
in connection with this Amending Bill. I need hardly say that the whole
House would join with me in congratulating the Finance Minister of the Govern-
ment for having always a very sympathetic outlook on this Administration.
‘When this Bill was introduced in 1948 and when discussion and debate arose,
there was considerable doubt in the minds of the Members that it was intended
mierely as a sop to the clamouring people who wanted rehabilitation assistance
from the- Government of India. Very few of us could then realize that this
creature of Legislature, a semi-autonomous body known as Rehabilitation
Finance Administration would be able to function in such a way as to be able
to render some real substantial assistance to the lakhs of unfortunate brethren
of ours who have been displaced from their hearths and homes.

This was absolutely a new organization. The country had absolutely no
experience about it. No banker, no financier, no industrial magnate could help
us by anything like advice or suggestions, as to how to build up this organization.
It took us some months to put up an organization. We had in terms of-
the Act set up branches, one in West Bengal. one in Simla and one in Bombay,
but when we found that the applications were pouring in very huge numbers,
we felt that more sub-offices will have to be opened. Accordingly we opened
several sub-offices with a miniature skeleton staff to cope with those applications,
to make enquiries, and send reports to the Central Administration for a speedy
disposal of those spplications. One difficulty that the Administration always
felt was that while this was designed for giving relief and financial assistance
to rehabilitate persons in trade, business and industry, it very often happens
that these unfortunate people coming over here could not either get a good
guarantor or any assistance whatsoever from the people of the places where
they migrated. We therefore had to stretch in some measure the sections of
the Act and we indirectly introduced sorne element of non-displaced persons
along with the displaced so as to enable the applications to go through and so.

as to enable the displaced persons to be properly rehabilitated. This
3 r. M. one great lacuna has now been filled by this amendment proposed
by the bon. Minister. :

The other lacuna was the definition of e displaced person. Formerly the
wording was such that it could include anybody displaced, even outside Tndia,
that is to say, Indians displaced in Burma or in South Africa would be entitled
to rehabilitation assistance. That was certainly not the object of this Act.

" Therefore the second amendment which clarifies the situation is welcome and it
~will set all doubts and disputes at rest. We had been working under consider-
%ble uneasiness lest we should overstep the limits imposed by law. Now all
doubts. will venish by the amendment proposed in this Bill in clause 3 which
provides that for the words ‘‘outside India”, the words ‘‘now forming part of
Pakistan” should be substituted.

Shri B. Dag (Orissa): No Indian from South Africa has got any relief.

Pandit Maitra: That was not the intention of this Act. When they say
-anybody displaced outside Tndia or in any part of the world. Th? who.le. pur-
pose was that it related to displaced persons in any territory which originally-
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“formed -part of undivided India but which now forms part of Pakistan. This
is a very welcome move and I must congratulate the hon. Finance Minister
on that. I hope these two amendments will find acceptance in the House.

) With regard to one matter I wish to draw the attention of the hon. Finance
Mxmster—a matter to which attention has already been drawn by my hon.
friend Mr. Sidhva. The House will recall that when the Act was originally
passed it contemplated to begin with ten crores of rupees—seven crores as.
-direct assistance from the Rehabifitation Finance Administration and the other
thref, crores from banks. As Mr. Sidhva has pointed out—and I have the°
-official document here—no scheduled bank in this country wag prepared to
under-write this risk. No response was forthcoming. Therefore in terms of
the Act Government could not place this three crores at our disposal.

Now the question arises in this way. On the one hand the Administration
is being flooded with applications from displaced persons settled in different
parts of India. But we have not got sufficient amount at our disposal to cope
with them. Accordingly instead of bringing disgrace or a bad name o the
Government by allowing thousands of applications to pour in and at the same
time not being able to dispose of them, we felt that we should impose a time
limit and the Government agreed that up to the 12th September last all
applications should be first considered and for the time being all the lists should
be closed. We did that accordingly. We have already on hand thousands of
applications still pending disposal and as Mr. Bidhva pointed out we have already
sanctioned close on 33 crores of rupees. Out of that nearly 165 lakhs have
already been paid up. We expect that we will be called upon to make more
advances. The time is fast coming, we apprehend, when there will be a heavy
drafi on our resources. When the industrial applications come for disposal they
‘will mean consumption of huge amounts. The position would then be that this
Administration will soon come to the end of its tethers by the end of this year.
I would beseech the hon. Finance Minister to take this matter into considera-
tion and make available fo the Administration the three crores of rupees
which was envisaged in the original Act.

T may tell the hon. Finance Minister and I think my friends in different
parts of the House will agree—I wish the hon. Minister for Relief and Rehabilita-
tion were here today to listen to the debate—that this is perbaps the one
institution which has been doing something for the refugees and which has
earned for the Government something like a good name and reputation tiough
iu a very limited way, because of the slender resources at our disposal. I must
admit that even in the midst of financial stringency, when we felt ourselves

‘ called upon to surrender a portion of our undisbursed money to the Govern-
ment of India, the Finance Minister was kind enough to make provision' for the
entire amount in the coming year’s budget. The Administration, the House
and the whole body of displaced persons settled in India will be so far grateful
to him. . T would earnestly plead with him to make ' available at least this 3
erores for rehabilitation. I know the difficulties. T am a firm belever in render-
ing assistance to a man who helps himself. I am no believer in giving gratuitous
relief to an idle man and thus render him more idle. The way in whick we
vender relief to the displaced persons is to help them to becomre useful citizens
of the State and not mere burdens on the State. These aspects have to be borne
in mind by the hon. Finance Minister and I know he is aware of them.

There is another difficulty which does not particularly relate to me but
which T must bring to the notice of the hon. Minister, namely that this
Administration has been considerably handicapped by reason of the fact that
‘there is absolutely no accommodation for this Administration. Here is a seven-
crore organisation which is rendering -financial assistance to displaced persons
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settled in different parts of India, without satisfactory office accommodation.
It is impossible for any responsible organisation to function properly under such.
conditions. I know and I have received complaints of delays. I have taken
“every possible care to see that the delays are minimised. I have not yet missed
one single meeting of the Administration. I have sacrificed every other work
for this purpose and I believe this work must be undertaken in a spirib of
missionary zeal, as it relates to persons who have been displaced for no fault of
‘theirs. I have tried my level best with various Ministers to give us more
accommodation. It is responsible work dealing with crores of rupees and the
staff want some accommodation where ‘they can quietly work. If the hon.
Finance Minister will kindly walk into this office which is a part of his own
administration and see the conditions under which the Chief Administrator, the
superintendents, the inspectors, the chief accountant and the whole host of
assistant inspectors, who have to do this most important financial job, work,
he will be surprised how they work at all. I would plead with him in all
earnestness and sincerity to see to it that a big organisation like this does not
saffer for want of accommodation. At one time we felt so cramped for space
that we felt like closing down. We thought we will not be able to receive any
applications without even a-shelter and do the work. If we can get & little
mo-e accommodation, if we could give space to the different categories of staff,
we can expedite applications as we desire but which we cannot do at the
" present moment.

My friend Mr. Sondhi made & point that there is considerable delay in
disposing of applications. May I point out to him let there be no confusion about
it that there are two types of loans we give. In the first place some provincial
governments in the country have got their own schemes. They are called pro-
vincial schemes of rehabilitation loans to displaced persons. The maximum
amount that these provincial schemes give is Rs. 5,000. Generally speaking
_they give Rs. 200, 300, 400, 500 or 1,000 according to the needs of people
“though not up to their full needs. But generally we found that the people
eat up these small loans and after three or four months again the question of
their rehabi]i.tation comes up. In this Administration the minimum loan tha$
can be given is Rs. 5,001. What happens is this. When applications come
enquiries are made from every point of view. We come to a decision that the
loan should be sanctioned and a particular amount is sanctioned. -Supposing &
man is to be rehabilitated in Bombay and he has come from 8ind and we have
sanctioned Rs. 5,000 er 6,000 and he wants a shop to be set up. He has got
to find out the premises. If he cannot find the premises the sanction ¢f.a loan
to him becomes infructuous so long as he cannot settle down himself. We have
written to all Provincial Governments beseeching them to see that some sort
of priority.is given to the refugees in the matter of securing business premises,.
electrical connection when they want to set up an industry and other facilities.
In some cases we have had some response. But the main bottleneck in the
disbursement of money is this that when a loan is_sanctioned and the man goes
abdui to set up his own business he  does not find any premises and the loan ig
not availed of. These are the difficulties to which we have been. drawing the
attention of the Government several times and I would again like to draw the
attention of the hon. Finance Minister to these. Of course, properly speaking,
this should be addressed to the Rehabilitation Minister. But the Finance
Minister who pays the piper can call the tune. I believe he can look into this
aspect of the matter.

. Another point—I do not know whether it was actually raised—is this, and
-#¥i8 » common point. There is some misapprehension that some applications
are given priority over others. There is such an impression in certain quarters.
Tt is an unfortunate impression. I have personally looked into those allegations,
~—allegations that appiications sponsored by officers or their relations or by
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members of the Advisory Board get priority. May I categorically state here
that we follow one and one principle alone? - I challenge anybody in this House-
" or outside to see how the applications are disposed of. We make no distinction
between refugee and refugee. A man who is displaced, a man in distress is
enough for us. But what actually happens is this, and this point must be care-
fuliy borne in mind by those who entertain those suspicions, that on certain
occasions we had to give priority if we had to make the loan effective. Here is
a man, ‘A’, who applies to the Administration for a loan of Rs. 10,000 for the
purpose of running a motor bus which is a profitable concern. If his application.
comes a bit late and five hundred other applications have come for ordidary
shops, ‘grocery, this and that, this man’s turn will come much later. Now,
the Provineial Government insists that within a month the bus should be put

_on the road; otherwise the licence will be cancelled. If we sanction his loan
at a later date for a motor bus, by the time he actually gets the money he will
find that”the permit has been given to-somebody else. It is in such specific
cases we have had to give priority. The Government—the Rehabilitation
Ministry—is also agreeing now that some form of priority has to bé given, and
we gre giving it. :

I will again appeal to the hon. Finance Minister in his reply to give some-
hope—I do not want him to give an assurance, I know his position -is very.
tight—but it will have a tremendous effect on the entire refugee population of
this country if he could come forward with a’ statement that Government does
not mean that this is the dead end, that the Rs. 7 crores is not all but that the
Government proposes to place more money at our disposal. ‘I was referring the-
day before yesterday in an adjournment motion to the very serious situation;
developing in Eastern Pakistan. I am not .concerned with Eastern Pakistan,
but what I am concerned with is this that as a result of the large seale petsecution
there thousands of Hindus have come over. I do not know if my hon. friends
here get any information about them. I have got Bengali papers, English
papers, coming from Calcutta—heaps of them—in the last few days. If they
will kindly glance through them they will know what a holocaust is going on

. there—persecution on a mass scale, murder, arson, loot, rape and outrages on
women. All that is going on on a large scale and thousands have_already trekked
in. The adjournment motion I tabled here had a salutary effect, as
the Government of West Bengal rushed to the frontier and they ascertained
that 10,000 people had already come. Several thoysands sre on the move and
there are disturbances in other parts of Eastern Pakistan. The result is that
Hindus are trekking by thousands. Now, we have closed applications for these
people.  What is going to happen? Unless more money is given, these persons
canrot be helped. It is not their fanlt that they have come. They tried to
stay on there to the last moment. Most of the vietims-are Scheduled Laste
people who were stalwarts there and now they want to eliminate them. Today-
the cloud is no bigger than a man’s hand, but it may break into a tempest which.
will overwhelm all of us: Let us take precaution betimes. ILet us tell the
Finance Minister beforehand that much against our will we have to act, because
the situation is forced on us. It is not of our seeking. Moreover the Sind
refugees who have settled in Rajasthan have clamoured that their applications
“should be allowed to be received mow. We have opened lists for six. weeks
and more applications ‘would be forthcoming. - Unless the Finance Minister
takes the kind of sympathetic view which he has been taking all along and
stretches a bit, -goes & little out of the way, and makes addifional provision for
this. 1 am sure we will not be able to.justify the confidence and high hopes that
hai been raised in the minds of refugees, -because of the shortness. of our
regources. * T would plead with him in all earnestness and sincerity to bear this:
in mind and to see that this Administration which is his own creature is enabled’:
to perform the beneficient service for which it is intended.
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Y Wg: gAR grad S faw e W@ § vER §  @EW
F@T g #ifs R fre? guowd s dvwr R a0wIR §
39 BRI AT TR F FoF e AT q¥g § WK WLEI WG FX QNG
IR 93¥¢ A gA oF Fon adw @ Qgafeeaw s gefafda
(Rehabilitation Finance Administration) #T§ ag feer § &
I T g ggrar w3 Sfea it dfsq sedwim d A S
F I F N wgaa § fF oAR fadt @ aF S s Aaw
FW FT TOHT QAT AMMGA | AH gAd fratfadl # f9 S frosw
far gamn s a1 #QE e FUT wOAT @9 fHAT § §X QA
Toraa AR afaF gred F1 d@d gU g8 A1 &9 W al T g
T 3% A @ frarg, @1 N 57 W 1 "I F T
MAT qgT, g fafewad #1 BT FT AAT 997 AR fAwr g e
Taw far R qed TEM 3 F g 9w a0E W, A AW ¥,
T SHT A el AT TE, SAY IART SATET @ W AgEH g
F AR AT ag ST & 2 5 SUTIR A=A qAT FA &g S
dfetar | @1 T avg g ag gEArl W A9 A A o1 W
& f SA®) SamEr qEeE AW F1 AT FIS aAFT qEl g | WO ¥ FS
TET ATTAY ITFT ST FT F AT W IAFT 37 IAAT § fawary @ w@r
I foa @t uF & T § e o @ A ¥ A1 q@q 90 q gdr 8t
q g IAFT w19 (loan) IF TE X FIW 4 &4 |

a7 fiF ST st ToreaT 1 3TE oA Y agt F uw sdatE
FAF F A1 ¢ & Y g2 Joar § AN g e of agt ¥ AEA-
foriam fafeex AN v fazdt ad § fF wad o dar adf § @R
W @ (loan) A @ § AT AT wraaw fafaw Jgg Y & guar
areat § fr a8 arer & sarn feqe w3 @RG &)

gfeq q1: IeEN AT g fRar g

st wg : dfsq off & wg7 fe o 241 gE fear &1 @ aga
qsﬁﬁmga’kaﬂ%gtrr% qead WTEAt W g saar q@ o faw
T g Y faee
Pandit Maitra: But more money is required.
. Mwg RIS aF A sgEg wae sl wze & S @
A\ & e TEATE B N A g AR E IO @q AW AR
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et W ¢ AT 9g> SXT "iTar F ar IgH g wEW I A
sa frear # fF @ g fEradtt §— @S FEeEE
(under consideration) § | Iq AT T § WEN TF FTAAR
FE 93T 2 q9 99 ¥ aR ¥ FoAaA Al § | @y AQ
af 73 § % 289 qg 1 ardt ¥ forwed ¥ga M FW S
fed AR Fed ¥ 3w e N aar M afed f osERAA
fomr ar aff | z@ am FrdEeT oF D ANT F e § & WA
=few 1 a8 @@ @g@ gwd §

Y Galga gATR w1EA- fafaex @geg (hon. Finance Minister)
¥ T & I uF gnEa ag & 5 cowm fee @ fewemat
AT qg oY A A ofeqer § Ig A SN FWET HEW ATRT
F 18 N W @ ox ww W g ag Wieg w1 § i
IR WA 79 gfay a8 AMd § fF B & qeer IR 6
9% A ‘Joan means a sum of money advanced by the Admi-
nistration to a displaced person for the purpose of any business
orindustry.’ 3% 2@@T g A 98 GFCNINT FTEY SATOF F | STEA
dff I 18 fedwa weaE gf § safen W@ @@ afeAmr A
s RWE I IR @ N faedl § age @ & % fewdr
A A g fmd g wed & f5 ek #1E PRy Do R @A
Al SO # P ar oW Fer @, s FIW TE FA aver g,
IER W fear o1 wFAT §1gEX AGE WE T® TAT FF A8
g WX fSmd gegdafygs Nga (substantial portion), 37 &1 & |
TZ GEEAMES OF WWE A9 § | TegEAfnge § AW 9AT A9 §
“of ample or considerable amount, quantity or dimensions”
ag & w5 Y &7 A4, “ample or considerable” sz W wWEqsE ¥
‘s ‘partly or wholly’ 7€ 5% @ar § dY ‘substantial’ ¥ fow
gFFTE ! Stay f ruw wegiiEg WO § Sq1AT G Frenafed qraTgEt
{(co-operative society) %;Wﬁ T yo YT @sgq (share-holders)
# o yraW G a1 a7 AagIARIgE @ AT S EAFQT T 1 AT Qo
g ar o T ey F AT M @ A8 FagEAfwas AET I |
Tafer &7 oY g@me far § ag wag S oA AT A g 1 faw
A K I AT g F AR AT AifwF wew g, qEdr (partly)
a1 geor (wholly) grar ga ¥ s sw@ & A1 98 sm 3 fog
FF fear A IR ) WE QA ER A AW E )l TF @ A
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[ wgl
woE & f5 oo swrfaEt @Y S S @ F9 ¥ &9 A1 4 gAR
T JTEEIAT AT IT W F1 37 § oar fm RO { Fgw@mvmM
g fr T (average) o g & Qw e harg Al 48 g
N E TF w0 W9 A1 yE AW F fey fe@ a3 99 A1 gE
F@ & forus ar Q@ amfadl ¥ s Fw e A AT =R
@ M et el SE wE A Ferar sy ;A R F A
T FT AT W@ a8 TT T D 3% Jof gbar § | Ao AR
# d57 Sar & S A el ¥ a1 gF F9 J aga G sloar
g1 9% @U wEar 3¢ dar § Ao g el § 9 qea
WA | wifE TF s S wr arfeer R ST T &
. 9% SUW oY F]GT &, 99 § R qondl Wik #7 f6v e g
@ gATT M FAE A€ AWK AL GO0 | I§ G T ST SIHT
M W 3w A wontedi & goww w1 W frafg w=E Aw® ¥ &
SR AT I FT YT W AT @FAT £ | T AU UF AFEE € |
I F 37 #) Iqmfa g1 F syEr X g A9 9 A /A7 qEar
g ®ifs afax @ S FT @ w9 oF & =@l g oHT
ST S awat § wE F Wiew Am S weA g\ gEier & €
F fou Fiadl g dfFw § ug e www g fFos@ smeA
N WA ¥ W qEEE I T A £ 9@ AW F A AR
IES FT 3 ) AR SEFT 9@H (% AW A ¥ ©F, AW 1 feww
@ﬁxmma@aﬁammw*ﬂw@mﬁmﬁq
aﬁ*mmmga@wuaﬁsﬁwéﬂgaﬂrw
ol § Rk foq ¥ foy g feo # sofmm & ag e FH
aﬁmmmaﬂglw%ﬂaaﬁgﬂ%ﬁmWI
mmﬁmqfaa aifeT =@ Ft A% wwmd § A1 @@ T W
L FL |

PARLIAMENTARY DEBATES [8rp FeB. 1950:

@A At § wEAr AEAT § 9 g # @A F AR H

g ’T@W??ﬂﬁaﬁmwgtmﬁﬂéﬁ%@lﬁ%
wow giar & 5 o temed @ @ g uw Agwi (Chairman)

% 'hr srhrfargs (Official) stw @7 AW wiwifaae  (non-official)
&1 7% gEmE AT AEAT g 9T WY dQew d ag A fod g
.»»ﬂ’%ﬁﬁﬂ?ﬂ T f W g Tl gt f aee w9 w7 e
. 9@ Y9N TES T FW 43T I8! aE Y FT F | I A aRfAT
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{Secretariat) ¥ Fgd FW FTA AT § AT IS RN ANITHA A
& SIF TgT & qAA AE L W@ g1 FWR SUFA I AH
A F ag @w w WA &1 I AW A1 FE T FA HWT I
3 o fouvad FUX agd Al A A4 STeAT =fed | g § oY
i geErd Al § I A qiare SAwr agT AT wifed 1 A e
¥ goTa 3 ACHTY W) I§ o Tifgd WX ¥ AR qET aedt
@y 9fE WA ot wfad arfga @1 W AR AT A @S
F1 W ﬁtrwg@raéﬁ:ﬁzawrﬁaﬁﬁmﬁwﬁ
Srefrdt ¥ v W1 Wfed | WX Sw A1 dfe § ag sadwiiE
T S S % 4T g omEdl §gd weer FW & Al
aga a=9T N | TW A AT A AW R w7 F A FA feww
faom

SUFT

T FR T W Wl faw AR @ o ~
$ 3T F

&
@ w g A we g o g gEr
g 37 & foq gAR FRW AT & ST

(English trawstation of the above speech)

MAYs s

Shri Bhatt (Bomk=y): I welcome this measure which has been brought
before ug. . Tkw Uovernment of India are rendering: necessary help in different
fowens for the rehabilitation of our displaced brethren who have been thrown
out of business and are unemployed; and since 1948 we have instituted a
separate organisation in the form of Rehabilitation Finance Administraticn and
they have surely derived.some benefit out of this. But I am in full ugreement
with what my friend Pandit Lakshmi Kanta Maitra has just now stated that we
should devise some measure for rendering them maximum possible assistence.
Although, just as it was pointd out the other day, we have spent about Rs. 47
crores over the rehabilitation of displaced persons and that is no mean sum
keeping in view our present financial position and the availability of funds. We
have spent quite appropriately. But even then those persons who had to cross
over to this side after leaving their hearths and homes and properties and whom
we provided with free rations, changed their outlook and became indolent after
the grant of gratuitous relief, and as a result of this they have begun to feel
more distressed. This always happens that an idle man exerts his kErain in
many directions. The same is now the condition of our displaced brethren
and there i3 no other way of affording them more satisfaction. They do not
even believe in the assurances which any prominent person might give them
through his speeches. There is only one way left for them and that is that we
should go on advancing them loans and provide employment if this does r.of
involve any specific difficulty.

As regards the instance of Rajasthan  just now quoted by hi it
Maitra), I would like to say that as an honorary Ad:rliser of t{mtu;l’acgp ;n:el:

something and have even to-day got a letter from the Rehabilitation Mini
there that they have no money while the le & in Toans. T mould
2w Tibe o e e e oReY. People are pressing for loans. I would

e Minister i i ;
amount that he can give? ister 88 o what is the maximum possible
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Pandit Maitra: He has already begun giving this.

Shri Bhatt: My hon. friend Pandit Maitra says that he has begun giving
this. Then it is a matter of great pleasure and it would surely prove somewhat
solacing and beneficial to our displaced brethren.

Pandit Maitra: But more money is required.

Shri Bhatt: Then this is what I am already saying, but you said that help °
is being given. I would emphasize that we should expedite the arrangements
which we are going to make. If a person applies for a loan then after six months
he gets a reply that his case was under consideration. That fellow has to wait.
for six long months and only after such a long period he comes to know the fate
of his application. Therefore I beg to submit that Wé must try to expedite such
matters and let the person know whether he would get any loans or not. Such
cases should be decided within a period of one or two months. . This is an
important matter.

One of the amendment moved by our hon. Finance Minister seeks to-
clarify the definition of those who should be given loans. He has also woved
to amend the definition of the term ‘loan’. I have also moved an amendment
thereon because our hon. Finance Minister maintains that the original defini-
tion of ‘loan’ was as follows, ‘loan means a sum of money advanced by Admi-
nistration to a displaced person for the purpose of any business or industry®. In
o general sense this definition is sufficiently comprehensive. But as he has
come across certain difficulties 80 now he seeks to change the definition. He
is dividing it into two parts. One part is that wherein he says that if anyone be
actually engaged or be about to be engaged i a particular trade or industry or
be about to start an indusiry ther he can be granted 1pan. The other part deals
with those who may be engaged in a particular trade ana =say be owning subs-
tantial part therein. Now this word ‘substantial’ is a very cOntuswag word.
‘What is the meaning of the word ‘substantial’. The dictionary meanings ot
the word ‘substantial’ are ‘of ample or considerable amount, quantity or
dimension’. The words ‘ample’ and ‘considerable’ are also not clear. If the
words ‘partly’ or ‘wholly’ do pot serve purpose then how far can the word
‘substantial’ be appropriate as he has mentioned in his introductory speech.
Take the case of a co-operative society, if out of 50 share-holders five be men
thea this number cannot be accepted as substantial. If the number be ten or
anything between ten and 15 only then the number will be accepted as fubs-
tantial. Perhaps that is why the suggestion given by me is not acceptable to
him. They should be given loan only for that business and trade which thbey
might be owning wholly or partly or might be running it in partnership with
others. .To my mind this would prove beneficial in two ways. Firstly if you
would giva a loan to a refugee then you will have to give loans ranging at least
from five thousand rupees to one lakh of rupees. As has been laid down in the
report on an average a loan of Rs. 10,000 can be given.- This sum of money is
quite insufficient to start some good busiress. A big trade or business concern
cammot be run properly by one or two persons only, Only those persons can run
these trades and businesses properly who have been running such businesses
independently or have actually been working in partnership with others.
Sudden launching of big business enterprises would be like boarding a fast
moving train. A lot of difficulties cofiie in the way of starting big business
enterprises de novo.

. The other benefit is that the loan given by us also r@ secure. Because
if some local inhabitant starts some business and gsome refugee invests his
money therein then the loan given by us will not be a dead loss. That loan wilf
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be properly utilized and the refugee family also would be able to 1ainiain

itself and at the same time their business would also run properly. This is my

object in view. But he has certain objection to it. I do not want to lay more-
stress on the point because ultimately it is he who has to run the scheme and

I am to work in the light of the experience gained by him. Therefore I wouid

not press my amendment. But I wish to submit that no loss is going to accrue:
il this amendment is accepted. We can call it partly owned. He may' have

part share in it may that be of one anna, two annas or five annas in the rupee.

The other partner also invests money in that -business and runs it and about .
him we are confident that he is in fact a businessman and is not going to leave

it in a Jurch. We must see to this aspect. If the hon. Minister considers mry

amendment to be proper then he may aceept it.

The other thing that I wish to submit is about the drafting of the report.
Time in and time out I have been saying this. On going through the report 1
have come to know that seven persons have been appointed on the Committee.
One of them is the Chairman, three are officials and three are non-officials. 1
beg to suggest and I have mentioned it in my amendment also that as far as
possible we should reduce the number of official members so that they may be
able to finish the arrears of their own work properly. They huve to do a lot of
work in the Sccretariat and much of their time is wasted in disposing of the
routine papers. All the other duties placed with them are thus held back.
They have to work for hours together therefore they should not be further over
burdened. The number of non-official members should be increased. Irstead
of three there ought to be two official members and the number of non.officials
be increased to four. The hon. Finance Minister proposes to have four msmbers
of each category. But I beg to suggest that the number of non-official members.
should be more than that of the official ones. It would be far better if he were
to contribute io the general belief that the non-official members work better
than the official ones. In this way the non-officials will get more opportunities
to take part in the administration.

Saying so much I welcome the amending Bill that is before us and I hope

that we ‘would try to expedite our efforts in giving help to our unfortunate
brethren.

Shri Raj Bahadur (Rajasthan): I feel that the present Bill is not a day too
soon, but while welcoming the Bill and the provisions it' seeks to enforce, I
have got certain misgivings and doubts about the very basis and theory on
which the sanctioning of loans is going on. I speak a little from my own
personal experience. So far as the distribution of loans in the Unions is con-
cerned, more often than not the deserving don’t get the loans and the un-
deserving do get them. As regards the limit, may I say that the
limit of Ks. 5,000 imposed upon  the powers of the Provincial Govern-
ments to grant loans is rather insufficient. It should be enhanced in
some  measure. It has been felt that mostly the demand for loans is
much more than the amount at our disposal. Speaking from a personal
experienca gained three months ago, I may say for the sake of an instance
that in Bharatpur district, against a demand of Rs. 20 lakhs for loans, a paltry
sum of Rs. 1 lakh was made available. The Minister for Rehabilitation
happened to visit that place, and as I happened to be there at that time he
asked me to help in the distribution of loans. It was a difficult job for me. I
was a case of distributing one pomegranate among a hundred sick men. From
experiencs I gathered on that occasion, I came to know that the loans that had
been distributed in the past to the displaced persons did not help them in re-
settlement Most of them ate wup these loans and still remained ‘un--
resettled’ N
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‘Pandit Maitra: What loan is the hon. Member referring to? Does he refer
40 the Rehabilitation Finance Administration, or to something else?

Shri Raj Bahadur: I was referring to the smaller loans, as I desired to take
this opportunity for saying something about them. I will come to the loans
advanced by the Rehabilitation Finance Administration presently. So far as
the loans from the administration are concerned, the complaint we have received
is that hardly any displaced person in my district has been fortunate erough to
get any loan from this Administration.

Apart from all that, unless and until displaced persons get enough guidance
and direction as to how best to invest the amount of loans that they are granted;
in my humble judgment it would not be really useful to continue the scheme
in' the present manner. When this relief is granted to them, they should know
in what manner they can invest it and resettle themselves. So far as the dis-
tribution and advancement of loans by the Administration is concerned, I have
a grievance that people in my place have hardly benefited at all from it. About
forty to fifty thousand displaced persons went to my place, and most of them
had to return from there, because, firstly, they belonged to the trader class and
they were asked to resettle on land. The result was that that land was lyiug
fallow and valuable food crops which could have been obtained were Jost. "hen
again, these lands were given to the Meos who were resettled there, with the
result that there was a double curse inflicted on these people. I do not mean
to say that the Meos should not have been resettled there. I mean to say that
proper sssistance and guidance should have been provided to these people. I
may speak hére with special reference to a case in which five or six families
were concerned. These families were engaged in razor-making industry which
they set up in my place aflter great difficulty and obstacles. But unfortunately
they had to close down simply because they got no assistance whatever. They
were alsn making hack-saws—the making of which is a very valuable industry.

That too could not be carried on. Similar other schemes that were offered had
to be given up. .

Pandit Maitra: T undertake on behalf of this Administration to consider
‘these applications for loans if they come in the proper way. As a matter of
facth,  these applications never came to us. I promise to look into this metter.

Shri Raj Bahadur: To my regret and to the misfortune of these people, I
wish to inform you that they kad to leave my place.

Pandit Maitra: But we have not got any applications.

Shri Raj Bahadur: Tn any ease, I take this

opportunity to voice their
-grievance in this behalf.

The amendment in the definition of ‘loan’ was- highly necessary. In many
cases, difficulty arose because people who had some funds with them ocould not

combin2 or join with people who had nothing. Therefore, so far as the amend-
‘ment is concerned, I welcome it.

In conclusicn, I would once again repeat that for the sake of encouragement
to ‘industry and for the sake of proper resettlement, these displaced persons
should be given the benefit of proper guidance and direction. In the original
Act, there is a provision for inspection of accounts. There is also. a provision
that in case something wrong is discovered in the accounts and accounting of
-the loans advanced, premature recoveries can be made. But there is absolutely
no provision imposing & duty on the Administration to see that these people get
real expert help and guidance in regard to the way in which they can devive the
‘maximum advantage from the loans advanced.
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Il gy & b Ugmaw yar - & ey S (Provincial scheme) okt
S S pele e e (b 2y S K leReiedd g o
Ky ¢ Lo 20 yhoRudedyl & @ gy Sy - PPN 2 5y 2 by g
piofudedd (Wl 2 i ame -2 o S on e el v U
82Ul Lo, (refugees) suagsdy sazyy 92 209 S (Administration)
hse Ise > 3¢e S (Provincial scheme) <] Jatislys - & By f3
S o A 2 e el B S Sy S 2 WL S saagdy aayy
s € (loanee) oy ¥ b Rapuill s £ e g 9 e - 2 0l
Yabye pwilel gl dap b e S a2 2 L
(change) ghsa (it ! a2 3)S (advise) Phd) ol o 5 & Hhi K Jlan
% 99 LBl e o 10 ) e GBS Claas - e S AT e K S S
l ote 25 Uad (K lea] Sl B e el Gl Lo - e 3 o
PNTEL < T X JREWEN P P LS (call up) & JK o) ¥ f o 2y 55 Sy %,
et gl ad £ Bl S (e SIS eyl 2y S Y ts Rkl &
da O Ue o ol Slp @ S 2 gl e, 2 by e WU bpie
S Apd i Ky 5 8045 Kwar yl -2 (loan) oy etigly gyl
(centralize) ¥,sw o248 ) , 2 8 o (Central Government)
Lot 6w SHS W8S JUS hae 5 Sl Lo oS Lyl ) - Lo s
| _ b el e
Yol ot pdeyRudedd & ey (] 2 WS 0l dg e pf 5 i & Lusa
Sl gy &s yie S Ly 516 Iy gy (K 62 dy L = 2 ley S (K
-2 e WIS gy Glate £ 8 S (Rehabilitation) ratelatae
Sl L b -2y S ol aa Bl A o2y oS K T WS T e auyt
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o2y =Ul e B (satisfied) SU_wlse JoS - 2 S5y sngssS ua
Ja (impression) | 2uyee] 42 &5 258 K 0 CEARS oo 65 L Kan? gy )
dlad 3w oo - U gaed K byl e ke S gtialaag) o oS D
oot e yRe = Jaaly USG50l o0 58 J pailylyd  gola o &S S
- A by O sk oS el LT n e g 2 oy T AWl LG £ O
e ekedysS of el e - K e aay ade A O S W
Ugman gt - 2 U ol =30 & o 42y S I & (co-ordination)
Sl 65 B b i B (ol g dpl A s KK sy & g0
LS MU - A gAielesseny cnd B w ke Lilide Sl
el e 52 Up Vo (wly £ el bl Sy DS ey
S sSa e ogpte 5 Y e Olel a8 g 2 Ja e
W s 2y g w0k g0 Ul - Lese e k¥ b oY g g5 yo
Sl S ol & e W gae B (] - 2 e Upp LI K K Wl D
¥ AU U jppu; Gy Jadys s SRS o & S Lo Jlens g8
oS 4y gk dr’;i»"»b afy S dket (ply LG8 2 bk oS (K WSS ol
S ML ey S e Pl > S I W AP R PC I 5 L T TR S AN
Sl alm e S 2 ey e P oS S - o0 e S
shode bl foagl g3 o (ol e - 2 K 8 i P om @ e
olelslasr oy o (pl ) -2 lallp fr e - o e e S e
Foxe S el 65 90 ey S ] &S gp Uala gue yRe - K gh logrde I (K K
S gy 395 o8 - Glake S yaipel] day Jealy Upp yae e pa s
ol & - Gl S SUn oS (] 2 oML g S e @yl Sl
o5 36 gyl Ky (Kl woly gdpRedaedd & & 2 Jud e ey o
Sa WS R e a i amr S ol - Sp o0 S8 80k (3t ]
g ae PR 1O 2l W Sl W 3 8 Rl Win ) 2 &S
JUs e 56 g2 K o o L0 ] - 2 Uly g ptafaliasery € 5t2g8h)
8l o pantadedd @yl S90S e S fw e S 2

SE LS
S o baly gl 9n UGS agll S o LBkl el e Sl S BWI
- Ao Lo HS pb ol et gyl &2
(English translation of the above speech)

Qiani G. S. Musafir (Punjab): Sir, I have no sense of hesitation in acknow-
dedging th. most excellent work done by the ‘Administrative’ set up in
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pursuance of the Rehabilitation Finance Administration Bill passed into an Act
by the Assembly and brought forward by the Government. The proposed
amending Bill put forth now by the hon. the Finance Minister is certainly an
improvement on that Act. I, however, fear that the purpose of this Amendment
Bill may be lost if due consideration is not given to the suggestions  made by
8hri R. K. Sidhva and Pandit Maitra. I have no wish to repeat, but if the
object of this Bill is to make the ‘Administration’ more useful and efficient,
as it appears from the statement of the Minister of Finance, then I would like
to urge that remaining three crores of rupees should be earmarked for it in the
next budget. The administration has disposed of 7,300 applications in all, out
of which 3,358 have been granted. The total amount sanctioned so far comes
to Rs. 8,75,00,000 which leaves a balance of Rs. 3,35,00,000. Bearing in mind
the speed at which the work is being done at present, this balance of money may
be distributed within a year. I unreservedly approve the excellent choice of
the hon. the Minister of Finance in the matter of appointment of the Chief
Administrator. Considering the work being put in at present, nearly 700
applications can be disposed of in a month if the present rate of 80 applications
per day is stuck to throughout the 20 or 22 working days.

I myself have had an opportunity to serve in the administration. I am con-
fident to claim for missing not a single meeting thereof and I think similar is the
case with Pandit Maitra. We have done so regardless of its duration of 4 or 5
&uys and the time spent n. deliberstions which was from two to four hours
every day.

The aumber of individuals to whom such loans have been advauced and
whose applications have been accepted is 3,358. But in the case of factories,
whick have been sanctioned such loans, a condition has been imposed, namely
the employment of the refugees. Only yesterday "~ Pandit Maitra, the Chief
Administrative Officer and Shri Mirchandani and myself have been to Ghazia-
bad tu see the factories of those persons of Ghaziabad and Delhi to whomn such
loans have been sanctioned. In one of the factories which belongs to Pandit
Diwan Chand, as many as 72 refugees are working. Similarly in a sand-paper
mill of the same place, probably 52 refugees are employed. The advance of loamr
%o a single individual, therefore, means rehabilitation of 70 to 80 persons. But
the funds will bo exhausted if this work is continued at the present rate. If the
Bill is being brought forward {o strengthen the administration further, it will
be much sdvissble to hand over to it those three crores of rupees.

T want to submit another thing which has been hinted at by Pandit Maitra
slso. Tt lies within the purview of a provincial scheme. Keeping in view the
way the =dministration is conducting its business, I am in favour of withdrawing
the rectriction for advanclng loans rot less than Rs. 5,000. The Administration
should be empowered to advance smaller loans also because here the matter is
serutinized in every respect very carefully. 1 am confident that the
mioriey- which is advanced to the refugees through this administration
is ‘quitc safe. There is not so much hope of recovery of the pal-
try amounts advanced to the refugees under the provineial scheme as in the
case of this money. In the present case an Inspector goes and checks the
aceount of the Joanee at the end of each month. If they have the least suspi-
‘gion that the business is not running properly or that there is an apprehension
of loss they offer him their advize. They even advise him to change the busi-
ness. Even s slight error in accounting is liable to be detected by them.,
RVLenever they have a suspicion about any persons that they are not doing good
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business but are wasting money their loans are called up. Hence, in view - of
the manner in which this ad:ninistration is working and _t}:e way in which it is
going to be further strengthened by means of this Bill, it is very ess.en.tlal that
the restriction about ‘five thousand’ be also removed, and the provincial Jo&n,
the greater part of the funds whereof is advanced by the Central Government,
shouid also be centralized. 1 this is done the work would, I think, go on very
smoothly.

As I have stated already this administration is doing very good work at this-
time. At the time this work was started it came up in the course of discussions
at the very first meeting that the refugees were not satisfied about the work of
rehabilitation, that the Government of India was doing a lot and spending a
good deal of money but that in spite of all that whosoever was talked to was.
found bitterly complaining and that nobody seemed to be satisfied. Accordingly,
we decided to set about our job in such a way as to remove the impression that
the deportments of rehabilitation were not doing good work. Hence it was
settled that spplications should be invited and disposed of very early. But, we
are as yet faced with the difficulty that there is no place for the employees to. .
sit at. Attention has been drawn to this & number of times but for lack ,-of
proper co-ordination the difficulty is still there. I feel that there is yet another
reason why it has not been possible to tackle the refugees’ problem satisfactorily,
which is that it pertains to .various departments, viz., the Rehabilitation,
Departmens, the Finance Department, and—for accommodation purposes—the-
Works, Mines and Power Dapartment. There is a well known saying in the .
Punjab, ‘one who sails in {wc boats is not likely to land in safety’. In the-
present case, however, there are more than two boats one has to sail ir. Thus
it is inevitable that the process should be delayed. I, therefore, think that this
must be attenaed to because this Department which disposes of thirty applica--
tions per day could turn out double that amount of work if its staff had a place
to sit and work comfortably. There is not only no accommodation for the office
but also no houses for the staff. Some of them live in hotels while others hsave
made other arrangements. This too has not been attended to properly. I con-
gratulate the hon. Minister of Finance on this Bill. It is a very good Bill and
it will reinforce the work of rehabilitation. But I want that two or three riatters
must be provided for, vis., accommodation, fhree crores of rupees and  the:
removal of the ‘five thousand’ restriction. If these provisions are made this.
administration will, I think, bc able to work better and that will do credit to
the Government.- Furtherraore, it may also be kept in view that the more
these loaqs. are advanced in ¢id of industry the bétter, because factories kelp in
the rehahilitation of a larger nrunber of refugees. When work is done that way
it would bring » good name to our Government and this sdministration would
be in a position to do a very gocd job. *

With these words I support this Bill and wiéh it a speedy paséage.

Ao & 2 & 7g faw o1 & fog s args a1 waferarT
qa1 g 1 Sfa “oatside India” a5rg “in any area now forming
part of Pakistan” zar war §, ¥ we § “s9saTae sfear”
(“outside India”) 7g7 $t% § | wiwfas @ ¥ owd =T §
TR Faorr & f& @ (Ceylon) siix aaf ¥ sy a feedee
TG (disp!g.ced persons) ) feedee qog (displaced persons})
LGB T I e qr 99 f& 38 % Fvar
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Ty # mga faqaar ¥ fRza sww = g &5 gwwm @
& aal s T sogm Tavde 1 P 9q creRid A fE
fergeam & swaw § T wfew astary (foreign possessions) & wrerery
A1 (Goa), &9 g 17y (French possessions) stz g g
{Portuguese possessions), 3«¥ 3% @M AN gqf ;? gy 3T
ss*i:é't I F W F gz agds 95 @ § gz wewen
ﬁf %9 (French) six geiitsr (Portuguese) ¥ gamer (possession)
?ga'%rwrtaraéﬁ as g aArfge | wafer § fF owfrss &
qEgr AT ey fF agi fewexdg (disturbance) g & | F gER AW
ARAT FT FAT greT R 1 I WE qiffeq & o & gaTd SR
™ gwedl & W o Ay § s 0 ae e
‘:-( ST AW o0 WA F AR Ay T § YA gATH GTHC qISAG
|
[Sur1 HoSSAIN IMAM in the Chair]
PT Iq TH UF SW- A (definition) FX Tx gz (Act) avr
& a1 ga 1 FaNgfa g (comprehensive view) 3 sifed s AT 7
1% § fF Mrar (Goa) 3T gHMT 31X %7 §ZH2 (French settlement) &
S frrgolter (Refugees) A AT TRTAT T8 SqTEAT § EIIT AT AZY ERIT |
(English translation of the above speech)

Shri R. Khan (Bombay): I congratulate the Minister of Finance on this
Bill. But I think that the words ‘‘outside India’ for which it is now proposed to
substitute the words ‘‘in any area now forming part of Pakistan”, are quite
appropriate. The Minister of Finance has stated in his speech fhat the dis-
placed persons coming from Burma and Ceylon will not be treated as ‘displaced
persons’. This was the intention at the time when this Act was passed. With
all due respects, I would like to submit that we admit that Ceylon and Burma
constitute separate Governments. But there is a vast difference between the
territories which lie within India and are foreign possessions, viz., Goa and
other Potrtuguese possessions and French possessions, on the one hand, and
Ceylon and Burma on the other. A movement is going on in our country that
these territories which are in the possession of the French and the Portuguese
should be merged with India. It is possible that a contingency might arise in
future when disturbances may oceur there; then what would be the coudition of
our Indian brethren living thiere? We fully sympathise with those of our
brethren who have migrated from Pakistan and we want that full assistance
should bé“¥endered to them and our Government should devote its attension to
the observstions that have been made in this House.

[Surr Hossan IMam in the Chair]

‘But when we adopt a definition and pass an Act, then we shou)d take a
-comprehensive view, and, I doubt it whether the cases of refugees who will be
coming frem Goa, Portuguese and French settlements will fall witkin the scope
<of this definttion.
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Dr. Matthai: I was glad to bear from hon. Members taking part in this
debate the general approval which the work of the Rehabilitation Finance Ad-
ministration has received. It is a matter of special gratification to me that
the work of the Rehabilitution Finance Administration which is a matter of
very considerable importance to displaced persons has made good progress. Tha
credit for this does not go {o the Finance Ministry, as hon. Members aprear to
think. The credit for the good work which has been accomplished so far by the
Rehabilitation Finance Corporation must go almost entirely to the Administra-
tion itself, and particularly, to the Chief Administrator who, I think, has made
a good job of the difficult work with which he is entrusted.

Certain specific poinig have been made in the course of the discussion. I
would refer only to the more important of these points. First of all is the
question of the financiul resources which are available for the Administration.
I am quite aware that theve is a great deal of assistance which the Rehabilita-
tion Finance Administration can render to displaced persons which they are un-
able to render because of the paucity of funds. Mr. Sondhi suggested that more
use might be made of the provision under which banks may under this Act con-
tribute to the resources of the Administration. That, of course, is a matter in
which we, as a Goverument, can do very little to improve matters, because as
far as Banks are concerned, the matter would necessarily be dealt with Ly them
as a business matter, and in the present conditions of the money-markes, 1 can
quite appreciate the reluctance with which Banks approach propositions of this-
kind. The question then arises whether the State itself, the Central Govein-
ment, cannot render more assistance in this direction. Now wea are passing
financially through difficult times—it is admitted on all hands—and in the
recent efforts that Government have been making to reduce expenditure all-
round, I have tried as far as possible to place at the disposal of the Ministry cf
Relief and Rehabilitation all the funds that they have been enjoying so far.
That is to say, the one field of*Governmental anctivity in which, so to speak,
I cannot apply the eccnomy drive to the extent ! wish, is the wmk of Relief
acd Rehabilitatin.  The whole question is whethnr there is anything mcre
that we can do. As far as I can say at present,.judging from the present trend
of things, it is not possible for me to give any undertaking to the effect that the
resources at the disposal of the Rehabilitation Administration would Le en-
hanced. The House must realise that the funds that we place at the disposal
of the Rehabilitation Finance Administration are really part of the general
allotment that we make for the work of Relief and Rehabilitation, and it is
within the sphere of Relief and Rehabilitaticn that the amount required for this:
particular purpose is determined. All that I can say in the light of the present
circumstances is this that I am keenly aware of the need for helping the Rehabi-
l{ta(;i-).n Ficance Administration with more furds. In the pressnt  financial
Slfugtxon, it would not be possible for me to make any definite offer, but if the
capital resources available to the Government cf Incia show any in:provement
n the. course of the financial vear 1950-51, T would certainly examine the
possihility of helping the Rehubilitation Finance Adwministration cn the Jines
suggestad by hon. Members. . :

The other question wkich has been raised is the delay in ths matter of
granling permits providing quotag for mater:a)s for premises and so «n  in
States. That, -of course, is a matter in which there is very little that the
Central Government can do directly. All that we have been trying to do is to
press upon the attention cf Ftate Governments the importanze of moving
promptly in this matter, but in view of the . circumstances which have been
brought to my notice, I should like to examine the question whether it is
Possible to set up some kind of machinery for co-ordinating the work of the
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Administration and the work in the same direction which is expected to.be done
by State Governments. This is a matter which I would like to examine.

My hon. friend, Mr. Gokulbhai, seemed to have some objection to increas-
‘ing the number of official members of the Administration. Now, that has a
bearing upon this question because if you are able to have on the official side of
‘the Administration as many provincial governments as possible represented,
it wiil be one means by which it will be possible for us to secure this co-
ordination which is of such great importance in the implementation of the
Administration’s work.

‘Then, Pandit Lakshmi Kanta Maitra raised the question of accommodation.
T am aware of the position with regard to the accommodation of the Adminis-
‘tration’s Office here in Delhi, but the question of accommodation, as the House
is aware, is one of very great difficulty at present, and I do not see any imme-
diate prospect of securing any improvement in this matter, but if there is any
pessibility; I will raake the fullest possible effert.

I do not think there is any other point which I have to refer to.
Mr. Chairman: The question is:

_ “That the Bill to amend the Rehabilitation Finance Administration Act, 1948, be taken
into consideration.”

The molion was adcpted.
Dr. Matthai: I beg to move:

“That in clause 2, for the proposed sub-section (2) of section 1 of the Rehabilitation
Finance Administration Act, 1948, the following be substituted : .

‘(2) It extends to the whole of India except the State of Jammu and Kashmir.’"
Mr, Chairman: The question is:

“That in clause 2, for the proposed sub-section (2) of section 1 of the Rehabilitation
Finance Administration Act, 1948, the following be substituted :

‘(2) It extends to the whole of India except the State’ of Jammu and Kashmir.’”’
The motion was adopted.
‘Mr. Chairman: The question is:
‘;'Tbst clanse 2, as amended, stand part of the Bill.”
"The motion was a&optsd.
Clause 2, as amended, was added to tha Bill.
‘Clauses 8 to 6 were added *o the Bill.
Dr. Matthai: I beg to move:
““That in clause 1, for the figures ‘1848’ the figures ‘1950’ be substituted.”
_ Mr, Chairman: The question is:
““That in clause 1, for the figures ‘1949’ the figures ‘1950’ be substituted.”
The motion was adoited.
\*‘w Chairman: The question is:
) "That clause 1, as amended, stand part of the Bill.”
The motion was adopled.
Clause 1, as amended, was added to. the Bill.
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Mr. Ohairman: The question is:

“That the Preamble stand part of the Bill."”

The motion was negatived.

Dr. Matthai: I beg to move:

“That for the existing Enacting Formula the following be substituted :—
‘Bs it enacted by Parliament as follows :—’.”

Mr. Ohairman: The question is:

““That for the existing Enacting Formula the following be substituted :—
‘Be it enacted by Parliament as follows :—.”

The motion was adopted.

Mr. Ohairman: The question is

“That the Enacting Formula, as amended, stand part of the Bill.”

The motion was adopted.

The Enacting Formula, as amended, was added to the Bill.

The Title was added to the Bill.

Dr. Matthai: I beg to move:

““That the Bill, as amended, be passed.*'

Mr. Chairman: The question is:

““That the Bill, as amended, be passed.”

The motion was adopled.

INSOLVENCY LAW (AMENDMENT) BILL

The Minister of Law (Dr. Ambedkar): Sir, I move:

“That the Bill further to amend the law relating to insolvency, be taken into
consideration."”

Sir, I should like to make a brief statement in order to enable the House
to understand what exactly the Bill proposes to do. The law of Insolvency
4py D India is contained in two different Acts: one is called the Pro-
‘7' vincial Insolvency Act and the other is called the Presidency-towns
Insolvency Act. The present Bill contains, apart from the short title, six
clauses which make amendments in the existing insolvency law. The amending
clauses in this Bill fall into two categories: some make changes in the
Presidency-towns Insolvency Act and the others propose changes in the Pro-
vincial Insolvency Act. ~ Those that make changes in the Provincial Insolvency
Act are four; they range from clauses 8 to 6 and there are two which relate to
the Presidency-towns Insolvency Act.

Taking into consideration clause 2, all that clause 2 does is to remove a
difficulty which has been felt for a long time. - In the existing law as embodied
ip section 12 of the Presidency-towns Insolvency Act, it is said that an
insolvency petition must be filed within three months from the occurrence of
the event which is recognised as the justifiable ground for the presentation of
the petition. It often happens that the period of three months comes to an
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end when the courts are closed. Under the law as it sands, the creditor loses
the opportunity of presenting a petition merely because when the court re-
opens, it is more than three months since the occurrence of the event. Courts,
of course, have taken different v.ews in this mauter. The Madras and Calcutta
High Courts have held that the period cannot be extended. The “Allshabad
High Court has held that the period can be extended, It is therefore felt that
both for the purpose of removing what might be called an injustice. because,
it the creditor is not able to present a petition within three months by reason
of the fact that the court is clcsed, it .s certainly not his fault, and secondly
also in order to remove the conflict of decisions, it is proposed by this amend-
ment that in any case where the period expires on a day when the court is
closed, it shall be lawful to present a petition on the day on which the court
reopens.

Coming to clause 3, it amends section 21 of the Presidency-towns Insolvency
Act. Section 21 deals with annulment of adjudication. Under section 21,
although the power of annulment is given to the ccurt, the matter is left within
the discretion of the court. The words are. ‘‘the court may’’.  Then, this
section 21 is contrary to section 35 of the Provincal Insclvency Act: because,
under setion 85 of the Provincial Insolvency Act, the power is obligatory and
the wording is, ‘‘the court shall’”. Similarly, it is found that the existing
section 21 is also to some extent inconsistent with its own section .13 sub-clause
4. Because, there it is stated that if the grounds exist for d'smissing a petition,
ths court skall dismss it. There is no reason why in the case of ahnu ment
the power should be discretionary and in the case of d’smissal, the power should
be compuisory. It is therefore felt that it would be desirable to bring the
Presidency-towns Insclvency Act in conformity with the Provineial Insolvency
Taw and use the word ‘‘shall”’ in the place of the word ‘‘may’’.

Then, I come to clausz 4. Clause 4 makes an amendment to sect'on 53 of
the Presidency-towns Insolvency Act. Section 53 deals with the rights of an
execution creditor against the property of an insolvent, who has obtained a
Jecree against the debtor before he was adjudged insolvent. The question has
arisen as to what should be the terminus, so to say, of the rights of the
axecuting creditor: should the terminus be the presentation and admission of
the petition of insolvency or should the terminus be the adjudication. It ie
felt that the proper terminus, the equitable terminus would be the admission
of the petition; because, admission of the petition means that there are other
creditors who are also recognised as having a right to a share in the propery
of the debtcr. It is therefore unreasonable to permit the prior executing debator
to continue to appropriate the property until the date of adjudication. There
may be a considerable time between the admission of the petition of insolvency
and the actual adjudication by the court. Therefore, this section substitutes
the word ‘‘admission’’ for the word ‘‘adjudication’’.

Then, I come to clause 5. Clause 5 introduces a new section, section 101A
in the Presidency-towns Insolvency Act. The necessity .or the intraduction
of this new section is this. As I just now stated, there is a provision for the
annulment of adjudication. Now, the effect of the annulment of adjudicaticn
is that proceedings which by reason of adjudication are terminated or.cannot
be initiated, become open. . What the section permits is that on annulment
other persons who have a right to sue or proceed against the debtor will be
_free to do so. The law of limitation comes in their way. As lawyer Members
“of the House would know, one of the principles of the law of limitation s that
once limitation begins, it does not stop. Nothing can prevent limitation being
suspended. Therefore what happens is this.........

Shri Tyagi (Uttar Pradesh): I could not follow.
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Dr. Ambedkar: I cannot open & class now.

'he pont is that as the right to.sue begins long before  the annulment, oy
she time the annulment order is passed, the suit or the proceeding is time-
oaired. The question is raised whether this is a right thing to do, because
f the proceedings or the mght to sue is suspended, it is suspended not because
> any fault on the part of the person who has th.s right to sue, but because the
law says that when an adjudication is made all proceedings shall be suspended.
(C'onsequently, in order to remove this iniquity, what is proposed is this: That
by this new section 1014, it w.ll be open for the Court and for the party to have
the time taken between adjudication. and annulment exclyded from the com-
putation of the period -of the limitation laid down by the law, so that the right
to sue may practically be deemed to have occurred when the annulment has
taken place. Anyhow the period will not serve as an additional bar to any
delay or lapses that might have occurred on the part of the person who bas the
right to sue:

Now, clause B is merely clause 2 of the Bill. Al that it does is this, that
it introduces the same proviso in the Provincial Insolvency Act, so that even
under the Provincial Insolvency Act, if the period of three months for filing the
petition fails on the day on which the Court is closed, it would be open for a
party to file the petition. on the day when the Court re-opens. ‘

Then, the last clause also amends the Provincial Insolvency Act. Undei
the present law, it is provided that along with the order of “adjudication,. the
Court als> fixes the date for the discharge of the petit.oner and he is required
to appear on the day on which the date is fixed for his discharge. ~Now the
words are ‘‘he shall appear and the court if he does not appear, shall”’ take.a
certiin action, as stated therein. The section so far as the wording is concerned,
is mandatory, but curiously enough the Courts have interpreted ‘shall’ as ‘may’
making it discretionary. 1t is felt that probably the Courts have really carried
out the intention of the Legislature in treatng ‘shall’ as ‘may’. Similarly, the
Presidency Towns Insolvency Act has also the word ‘may’ and not ‘shall’.
Thergfore, this amendmensi proposes to accept the decision or the interpretation
of the Court und substitute ‘may’ for ‘shall’. These are all the clauses in the
Bill, :

I mght say that these amerdments are very much overdue. These emend-
ments were suggested a long time ago, in fact before the War, but it was not
possible to nndertake any legislation while the war was there. Consequently,
there has been this delay. I might tell the House that these smendwments
have been gpproved by the Provincial Gevernments and the Provineisl Govern-
ments have also stated that although the subject of insolvency falls in the
Joneurrent List. it iz des’rable these amendments should be made by a law
made by Parliament, so that they may be uniform throughout the country.
That is the reason why this Bill has been brought forward:

Mr, Chairman; Motion moved:

“.’I'hat. the Bill further to amend the law relating to .insolvency, -be .taken into
consideration.’”

Shri Biswanath Das (Orissa): There is very little objection to the contents
of the Bill. T should like to have some explanation regarding certain points
that 1 am going to raise in the course of this d'scussion. ‘We had two different
Tosolvency Acts, namely, one Act for the Presidency Towns and another for
the rest of India. These were in existence for reasons which are very well
k_nown to all of us. - Why then in the new set-up and under the new-dispensa-
tion, the old set of things should continue to exist is oné which it is difficu’t
for me tn undarstand. True it is that ‘these amendments are overdue. My
hon. friend the Minister of Law could -have taken a little more time to bring



188 PARLIAMENTARY DEBATES [8ep Fms. 1950

[Shri Biswanath Das] .
about & consolidated Act so as to bring both the Acts under the operation and
purview of one law, so as o have one Insolvency Act.

Having stated so much about this, I proceed to the second objection,
namely. that special jurisdiction has been devised for insolvency petitions.
The usual jurisdiction is the Court of the District Judge of a district or in the
alternative the Court of the Subordinate Judge. I fail to understand why
jurisdiction, ordinary, usual and normal may not be provided for such class of
cases. A person living in a mufassil area, say within the jurisdiction of a
Munsif’s court has to run to a District Court. Why should he be put to any
expense and inconvenience for a purpose which he could easily have done in
the Court of the District Munsif? Sir, this not only adds to the expense of
parties, but it also adds to the administrative expense of the judiciary in the
Provinces. 1 fail to understand why even in small cases people should be
mad= to run to courts of District Judges as also of Subordinate Judges. This
is an important aspect which should be considered both from the point of
view of expense to the parties, of unnecessary administrative expense and in-
convenience tc parties as also to Government.

Having stated so much about the necessity of jurisdiction as also unformity
of legislation with regard to both the areas, I come to the question of in-
solvency law ir this country. 1 invite the attention of this House to sections
9 and 10. Section 9 authorizes the creditor to go before a Court for declaration
of insolvency. The creditor is barred from seeking the protection of a court if
the debt is below Rs. 500. That is justifiable so far as it goes. But I do not
see any reason why a debtor who owes a creditor less than Rs. 500 and does
not find it possible to discharge his liability should not have the protection of
the court. The hon. the Law Minister is a democrat of democrats and is an
upholder of the rights of the depressed and oppressed people. Why should he
be unfair to people who are so poor not to have assets to pay a liability to the
extent of Rs 500. I appeal to you, Sir, and through you to the hou. Law
Minister to consider this case very seriously. This wrong should have bcen
righted herz and now in this Bill. A provision like this is very necessary and
useful {roru the point of view of the poverty-stricken masses of this country.

I refer again to section 9 of the Provincial Insolvency Act and the similar
provision in the Presidency-towns Insolvency Act. I do not see any rcason
why you shculd allow rich people to speculate on business, lose money #nd then
seek the protection of the courts and this without paying court fees! It looks
as if the Government has no other business but to tax people, collect taxes and
maintaia courts only for the benefit of speculators. My experience has ll
along been and I believe it will be borne out by many hon. Members f this
House, that generally speculators go on speculating till they find that they
are sinking. The moment they feel sure that they are sinking, they keep
certain ruoneys, convert them into ornaments, hand them over to the wife or
their nearest and dearest relations or have them in the name of other pcople
in ths banks and go on with the insolvency jhanda. They come before a court.
They have nothing to pay and get the immunity of an insolvency court. This
state of things should cease to exist. I do not see why Legislature or Govern-
ment should have any corner in their hearts to afford protect.on to this class of
people.  Generally most of the cases in insolvency courts are covered by
petitions from speculators. If the hon. Law Minister is not aware cf it, 1
request him to make an enquiry or refer to all the courts in Indis and I Lave
po hesitatics. to say that most of the courts will verify the statement I make
before the House. Under these crcumstences I suggest that people indebted
to a certain maximum of money Rs. 8,000 or 5,000 should have the benefit.
of the insolvency law.
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1 had to lay down office in 1939 when I was thinking of bringing about a
lsw by which the limits of protection to insolvents should be confined only to
specitied classes of debtors below Rs. 5,000 namely people who have honest
avocations and are not able to discharge their liabilities. ~ An honest man
should have the protection of the law. Therefore 1 think it is fair, ).ecessary
and desirable that this class of people alone should be given prtection. To
give protection to speculators is to put a premium on dishonesty which is
repulsive to our notion of fairness and justice. I would request the hon. Law
Minister to give serious thought to this aspect of the question.

I refes now to sections 25 and 26 of the Insolvency Act, dismissal of in-
solvents. 1If an insolvency petition is dismissed it is done on the plea that the
man has enough assets. If so, why should he not be called upon to pay not
only the stamp duties but also certain penal duties? The law must be clear
on this point. The aim of law should be no help or protection to pevple who
want to defraud, not the creditor alone but also the State. Under such
ciroumstances 1 feel very strongly that the arms of the law should be very
strong and fall heavily on them rather than allow them to escape unhurt. If
a law of this nature is necessary there should be a corresponding provision that
where evasion or fraudulent act is found, positive steps should be taken by
courts to prosecute the defrauders. I know that certain provisions are there
but they are insufficient. Defrauders, after definite proof, should be prosecuted:
mereilessly and relentlessly. These are some of the ponts that I bring to the
rotice of the hon. Law Minister.

There is one more point to which I would like to draw attention, viz., the:
right of insolvents to surplus money under section 67. If after paying all assets
a persou is found to possess more assets or more money out of the sales, why
should the courts at all allow him to make an application for insolvency? An
insolvency petition puts the court to the laborious work of undertaking the-
adjudicatior: of all the issues involved, both of creditors and debtors end all
other claimants. The court has to undertake a thankless task for which the
provincial exchequer has to pay. Under such circumstances a provision ehould
be mad> in law that first an enquiry should be made whether the assets of a
person are enough to pay for all his liabilities. If that is so, some machinery
should be devised to set off the assets. I do not see why the courts should
undertaks this thankless work without payment of court fees, only to yay
the surplus money to the debtor. All these points deserve consideration and’
scruttny A uniform law is necessary and is possible and therefore let me
hope that the hon. Law Minister would assure us that he will taken more time
and come before the House with a unified law, taking into consideration all
the points raised in the course of this discussion.

Shri N. 8. Jain (Uttar Pradesh): On a point of order; in these discussions
can the whole law be discussed or only those sections which are sought to be
amended ?

Mr. Chairman: The hon. Member when he was making the suggestion was
making it under the overriding clsuse that he wanted a consolidated and higger
Act to come, and in that connection he pointed out as his argument that these
are the lacunae and mistakes which have to be rectified. Ordinarily an amend-
ing Bill can only be discussed as far as the amendments proposed are concerned
and not the generality.

Shri Biswanath Das: And the connected sections also.

8hri XKarunakara Menon (Madres): I shall confine myself to the Bill as
presented before the House. There is a good deal of truth in what my hon.
Irieni Shri Biswanath Das stated that what was required was that the
Insolvency law ought to be tightened instead of being made a paradise for
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cheats and deceivers, as it was proving today. =My experience suggests that
‘the insolvency law s ‘availed of by many people because of the easy provisions
contained in it. What happens is an insolvency- petition is presented either
«directly or through some creditor friend in court. Then, if the debtor is vnder
-arrest, the court, on the piea that the debtor has to assist the receiver in the
collection of debts, releases him from arrest. Then, in the hearing of the
insolvency application, the court considers only the question whether at the
time he was able to pay his debts, and prima facie evidence alone is taken. The
-creditors will not be in a position at the time to prove al' the clandestin: means

that have been used by the debtor to cheat people, and the court immediately
declares him an insolvent. )

The next step is that as soon as he has been declared an insolvent, an eupli-
catien is put in for a protection order and protection order is more or less
grantel a~ a matter of course. Then there is a provision-to put in a dscharge
applicaticn within a particular time. He has to appear and put in a discharge
applicatior. Most often the man would put in a discharge application. Some-
times he fails in the application; sometimes he succeeds-in it. The courts
are sympathetic in such cases because the court considers ‘‘what is the use of
making him ex eternal insolvent’’ and therefore discharges him. In.cnses

whese h: does not even care to put in a discharge application this Bill wants
to give help—to such cheats and deceivers.

In the lust paragraph of the Statement of Objects and Reasons it is stated:

‘‘Lastly, in a case where the debtor fails to apply for discharge within the prescrived
period under the Provincial Insolvemcy Act, section 43(f) of that Act leaves mo option to
the Court but to annul the order of adjudication which leads to hardship in a considernble
number of cases. It is accordingly proposed in clamse 7 of the Bill to amend this: sectivn

giving the Court discretionary powers in such cases.”

In a case where a debtor has not acted according to the direction of the
Court to put in a discharge application within the time fixed by the Court, the
Court shall axnul the order of adjudcation, and. then all the legal procesdings
open to a creditor follow. This is the law now. Here what is it that is
sought to be done in clause 7 of the Bill? "It is to change the word ‘‘shall”’
into “‘may’’, so that even there the cheats and deceivers are given protection.
I oppose this portion of the Bill beeauge in a case where a debtor has not
even cared to put in a discharge appl.cation within the time fized by the Court
no kind of consideration need be shown. I therefore maintain that the word

“shall” ought to remain. I therefore :oppose the amendment suggested in
clause 7 of the Bill.

I bave no objection to clauses 2, 4, 5 and 6 of the Bill, but 1 object to clause
3. Clause 8 of the Bill refers to section 21 and seeks to amend it. I.shall
read to the House section 21 of Act IIT of 1909. It runs thus: )

““Where, in the opinion of the Court, 2 debtor ought not to have been adjudged insolven:,
or where it is proved to the satisfaction of the Court that the debts of the insolvent are
paid. in full, the Court may, on the application of any person interested, by order annul the
adjudication,” )

So far it is all right. But the same section continues:

‘‘and the Court nay, of its own mot'on or on application made by the official assignee or any
creditor, annul any adjudication made on the petition of a debtor who was by reason of the
provisions of sub-section (3) of section 14, not entitled to present such pstition.’’ .

.. Clausc 8 of the Bill seeks to change the word ‘‘may’’.in the earlier jortion
of thz section into ‘‘shall’’—that is, “the. Court shall, on the application of
any person interested, by order annul the :adjudication’. I.agree fo thig part
-of the Bill. My objection is that it is incongruous. that in the one case.it
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should be the ‘‘Court shall” and :n the other the ‘‘Court may”’. Here is a
case where the person has proved to the satisfaction of the court that the debts
of the insolvent have been paid in full. But the debtor has been faulty in the
sense that he has not put in a discharge application with.n the time required
by the Court. But all the same he has paid all his debts. In that case the
prov.sion is retained viz. ‘‘the Court may’’ and not ‘‘the Court shall”. T do
not knov why in such a case where the debtor has discharged all his dcbts—
whether he was originally a cheat or deceiver or whatever he mght have
be n—and when the application is made by the official assignee or any creditor,
the same consideration should not be shown to him by annulling the adjudica-
tion. 1 do not know why the word ‘‘may’’ is sought to be retained in the
subsequent portion of this section whereas it is changed in the earlier ortion
of the section.

With these two objections to the Bill as brought before the House, I
support the motion.

Dr. Ambedkar: I am glad that my friend Shri Biswanath Das raised the
points t> which he made reference in the course of his speech. I should like:
to say that before bringing forth this Bill I myself was of the opinion that the
time had come when these two enactments should be amalgamated into a
single Act. The dstinction which has been existing in our insolvency law
betweon: the Presidency towns amd the other areas seems to me no longer
justifiable. But I found that the amalgamation of the two Acts into one
single enactment would take time and would also require special agency to be
employed in the Law Department for the purpose of collating the sections.
However, owing to the financial stringency it was not possible for me to cbtain
the staff that was necessary to undertake this task in the expediency with
which we intended to proceed. That was the reason why I kept back my
original project of bringing forth a single enactmnt. 1 have, however, not
abandoned that project and as soon as circumstances propitious to that purpose
are available, 1 will certainly place a single enactment before Parlament.

With regard to the other question that he has raised, whether the jurisdic-
tion in insolvency should be the District Court or Courts of small jurisdistion,
as well as the other sections to which he made reference which aceording to
him, are sections which are abused by the insolvent, I don’t think they are
matters which can be debated on this particular occasion. The law cf in-
solvency, as everyone knows, is a sort of legal relief against misfortune or
mishap. It is quite possible that persons who ought not to get the benefit of
the legal relief do get it, but that is a complaint which may not be made
mersly against the Insolvency law—it can be made against almost every law.
It is never possible for the Legislature to enact a measure which will be so
tight as to be completely fool-proof and knave-proof. There will always be
available many crooks who will be able to find out ways and means of getting
l:ouml the Act and abusing it. However, there is not the slightest doubt sbout
it that the intention of my friend Mr. Das, that we ought not to allow any
loophole in a Jaw of this kind which would enable undeserving persons to get
the relief which the law intends to give only to the really unfortunate, is a
praiseworthy object and no doubt in future legislation it wll be borne in mind.

_ With regard to the points made by my friend Mr. Karunskara Menon, I
think he has not followed what I stated in my opening remarks. He has for-
gottea that what we really are trying to do is to bring either the Provincial law
In conformity with the Presidency law or to bring the Presidency law in con-
fon_mty with the Provincial law. We are not making any partioular innovation
which is not to be found in either of the two Acts. If he does not like the
word ‘‘shall’”” which is introduced in sume sections of the Provineial Act and
wents ‘‘may’, then he shall also have to give his justification as to why the
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word “‘shall” should continue in the Provincial legislation. All that 1 have
<done is to bring the two in conformity so that there may be no obvious incon-
sistency in legislation in matters of this sort. If, as I have said, he has still
any points of contention he can raise them when a new Bill consolidating the
whole is brought before Legislature. For the moment these are only pressing
amendments which both the Provincial Governments as well as, if [ may say
so, all the High Courts have accepted.

Mr, Chairman: The question is:

“That the Bill farther to amend the law relating to insolvency, be taken in‘o
consideration.”

The motion was adopted.

Mr. Chairman: The question is:

*“That clauses 2 to 7 stand part of the Bill.”
The motion was adopted.

Clauses 2 to 7 were added to the Bill,

Dr. Ambedkar: I beg to move:
“That in clause 1, for the figures ‘1949’ the figures ‘1850° be substituted.”

Mr, Chairman: The question is:

“That in clause 1, for the figures ‘1849’ the ﬁgm‘es ‘1850’ be substituted.”
The motion was adopted.

Mr, Chairman: The question is:

““That clause 1, as amended, stand part of the Bill.”
The motion was adopted.

Clause 1, as amended, was added o the Bill.
Mr, Chairman: The question is:

“That the Preamble stand part of the Bill

The motion was negatived.

Dr. Ambedkar: 1 beg to move:

“That for the existing Enacting Formula, the following be substituted : —
‘Bg it ted . by Parli t as foll s

Mr. Chairman: The question is:

*“That for the existing Enacting Forrrula, the following be substituted :—
‘B it ted by Parli * as foll ety

The motion was adopted.

‘Mr. Chairman: The question is:

““That the Enacting Formula, as amended. stand part of the Bill.”

The motion was adopted.

The Enacting Formula, as amended, was added to the Bill.
The Title was added to the Bill.
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Dr. Ambedkar: I beg to move:
“That the Bill, as ameuded, be passed.”
Mr. Chairman: The question is:
“That the Bill, as amended, be passed.”

The motion was adopted.

DELHI ROAD TRANSPORT AUTHORITY BILL

The Minister of State for Transport and Railways (Shri Santhanam): ] beg
to move: ’

“That the Bill to provide for the establishment and regulation of a Road Transport
Authority for the promotion of a co-ordinated system of road transport in the Provinee of
Delhi, as reported by the Select Committee, be taken into comsideration.”

8ir, when this Bill was referred to the Select Committee, there wus a full.
digcussion in this House of all its provisions, but for the information of the
new Members I may briefly state the background of this Bill. The Delhi
Transport Service was run by a private company under the name of G.N.LT.
It was found so unsatisfactory that public pressure was brought upon the
Government of India to take over that service. The Government of India
took over this service in the beginning of 1948. At that time the Standing
Finance Committee agreed to this taking over on the condition that the Go-
vernment of Indin will bring in a Bill and set up an autonomous corporation
for the management of this transport service. The Government of India gave
this undertaking and took over the G.N.LT. TUnfortunately. the introduc-
tion of the Bill was delayved s#nd it was final'y introduced in the Budget Ses-
sion last vear. It was referred to the Select Committee in the December
session and I am glad to say that the Select Committee took great trouble and
produced its report in time. However, there was no time to take the Bill
through the other stages in the last session. 1 am glad that it has been
given an early place in this sess‘on. Those hon. Members who were here
during the discussion of the original Bill will have noticed that almost every
suggestion made then has been incorporated by the Select Committee in the
Bill. The Select Committee was practically unanimous, though three hon.
Members have appended minutes of dissent. Before 1 take up the minutes
of dissent, I shall briefly refer to the changes made by the Select Committee.

In regard to the constitution of the Delhi Transport Authority, it was for-
merly provided that there should be three non-officials. The Select Com-
mittee thought that at least two of them ghould be elécted—one by the mem-
bers of the Delhi Municipality and another by the members of the Delhi Dis-
trict Board—so that the representatives of both the eity of Delhi and the
neighbouring rural areas will have a place.

The Chief Commissioner has been made the ez-officio Chairman. Prabab-
ly, this requires some explanation, because some hon. Members seem to think
that to make the Chief Commissioner ex-flicio Chairman is to put an over-
worked official in charge of an important service. Normally, the running. of
a motor transport service is the business of a provineial government. but in
this case the Government of India had to take it over and run it owing to
the special circumstances of Delhi. At one stage, we were considering whether
we should not hand it over to the Chief Commissioner and let him run it as 4.
purely provincial concern. But, for financial and othe_r conmdemtlons., it was
decided that it was not desirable to hand it over entirelv to the Clngf.coni-
missioner. At the same time. we felt that without the active supervision as
—ell. ticm of tha wnrovincial government at Dethi, this sérvice could
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not be run. As a matter of fact, during the unfortunate strike which took
place, the Service had to be run by the Chief Commissioner and his officials.
We have, therefore, come to the conclusion that the best way of carrying the
local administration with the Authority is to make the Chief Commissioner
the ex-officio Chairman. The actual day to day administration will be entrus-
ted to the General Manager who is a high powered official. Therefore, it is
not a valid objection to say that the Chief Commissioner hag got other work.
In fact, we specially consulted the Chief Commissioner and he was defini-
tely of the opinion that not only would he be able to find the time, but thag
it was essential that he should be the ez-officio Chairman if the transport
service is to run efficiently. Therefore, I hope no one will object to this pro-
vision.

Another point made in the previous debate was that the Members of Par-
liament should not be disqualified by statute from being members of the Delhi-
Transport Authority. 1 argued then that it was a good convention that M.P.s
who had to be watch-dogs over all public institutions should not be members.
The Select Committee felt that though this was a good convention, it need
not be embodied in statute and so it has removed that disqualification.

The Select Committee has made some useful changes with reference to
the capital of the Authority. Out of the non-recurring expenditure incurred
by the Central Government, only that part will be declared as capital of the
Authority which will be effective capital on the date of handing over to the
Authority. In. other words, sums which had to be spent as preliminary ex-
penses will not be treated as capital, so that the Authority will be able to
start on a fair basis.

Again, it has been provided that ‘‘the Central Government may empower
the Authority to borrow by issue of bonds or stocks or otherwise and to make
-necessary arrangements with banks for meeting its obligations and discharging
its functions under this Act’’. It was felt that if the Authority was to depend
entirely on funds supplied by the Central Government, its progress may be
handicapped. Therefore, whenever the Central Government found itself short
of funds for the purposes of the Authority, then the Authority may go to the
public and borrow money as provided.

Similarly, the Authority has been given a larger discretion than in the
original Bill. Originally, it was provided that the expenditure of any amount
over Rs. 10,000 was to be with the sanction of the Central Government. This
fimit has now been raised to Rs. 50,000.

‘ Many hon. Members objected to the clause giving indemnity to-the offi-
cials: who might commit mistakes in pursuance of their duties. The Select
Committee has deleted that indemnity clause altogether. .

‘Similarly, with regard to the power of entry, the Select Committee has
restricted this power, so that it could -not possibly be misused.

I believe that, on the whole, the Select Committee report ought to be able
to' go through this House without much discussion. .

I wish to say only a few words now regarding the minutes of dissent made
by some of the hon. Members. Dr. Deshmukh has suggested that maximum
fares should be prescribed by statute. He has suggested one anna per mile
for the first mile, 9 pies for the next 5 miles and 6 pies for any distance beyond- -
6 miles. Actually, the present rates are one anna for the first mile, 9 pies for
the next 2 miles and 6 pies for every subsequent mile. I am quite prepared
to admit that it is desirable that there fares should be reduced still further,



PARLIAMENTARY DEBATES

(Part II—Proceedings other than Questions and Answers)

OFFICIAL REPORT

VOLUME I, 1950

First Session

of the

PARLIAMENT OF INDIA

1960



CORRIGENDA
to

the Parliamentary Debates (Part II-—Other than Questions and Answers), 18t Session, 1950;—

In Volume I,— .
1. No. 1, dated the 28th January, 1950,—
(i) Page (i) Col. 1, after line 4 insert “Ahammedunni, Shri V.C. (Travancore-Cochin”.
(ii) Page (ii), Col. 2, line 27 for “Rafi Ahmed, Shri “’read “Shri Rafi Ahmed”.
(iii) Page (iv), Col. 2, delete line 20.

2. No. 2, dated the 31st January, 1950,—
T ¢, ArEd Gf & anfe & «=a” F e a3 a9
3. No. 3, dated the 13t February, 1950,—
(i) Page 32, line 13 for “ule” read “rule”.
(ii) 9% vg, 9fF 3¢ & “gea” F W@ ) “qeE” 0F |
4. No. 4, dated the 2nd February, 1950,—
(i) Page 103, line 3 add “it” before «“is”.
(ii) 7%= go3, N ¥ g&A dfam F aww § “oht” & vy X “ar’ o
(ili) g% ge¢, ¥ o @ “ow TR’ F ATt “ag AT gvn s N DA g AR
AN AT EITRNGF SFAA A AT | F I FAT WA
g % ora T 93w mar @7 S
(iv) Page 110, line 5 from bottom for “humiled” read “bundled”.
s. No. 5, dated the 3rd February, 1950,—

(i) T $¢R, Zo0 i 7 “ToN”’ F oW < “TIH @
(ii) Page 186, line 17 from bottom for “debator” read “debtor”.
(iii) Page 188, line 18 for “unformity” read ‘“uniformity”.
6. No. 6 dated the 6th February, 1950,—
(i) Page 204, line 20 from bottom for.<‘were” read ‘“are”.
(ii) Page 212, line 12 from bottom for “of” read “the”.
(iii) Page 224, line 13 for “from” read “form”. e
(iv) Page 232, line 20 from bottom for “happens to be the Chairman and whether he could
be expected” read “ will act as its President; he is an 1. C, S. man and is, admiuaedly,”.
7. No. 8, dated the 8th February, 1950,—
Page 315, line 19 for “refugee” read ** refuge”.
8. No. 9, dated the gth February, 1950,—
(i) Page 369, line 24 for “are” read “am”.
(i) Page 371, for line 18 read “giving me credit for having done something which should
really go to the”.
(lii) Page 389, line 2 from bottom for “khakad” read “khahad”.
9. No. 10, dated the 10th February, 1950,
() Page 415, line 2 from bottom for “detrimetal” read “detrimentsl”.
(ii) Page 420, line 10 from bottom for “is” read “in”.
(1ii) Page 431, line 3 from bottom for “L” read “s™.
(iv) Page 433, line 16 for “Trat” read “that”.
10. No. 11, dated the 13th February, 1950,—
(i) Page 454, line 25 from bottom after “‘was” insert “as”.
(i) Page 463, line 21 from bottom for « bled" read “then adjourned for”.
72 P4D. :




(ii)
11. No. 12, dated the 14th February, 1950,—
Page 498, line 8 from bottom for “strach” read “starch”,
12. No. 14, dated the 17th February, 1950,—
(i) Page 591, line 6 for “atmosphede” read “atmosphere”.
(ii) Page 604, line 4 for “inperils” read “imperils” and in line 6 for “calus” read “Salus”.
(iil) 9% %oc, 4fd 4 & “wFr” & Tqr 9% “omAr” €3 |
(iv) 958 coc, 9fH 2R & “TF R FoM0A 9T AN aFA” 97 |
(V) 9% <o, M ¥ dfed | & “q8” & veang “za” gy 34
(vi) 9= s2y, ¥ ¥ go0 df@ & ‘T’ ¥ qeEm { ‘Y gurfase wT AT
“de” ¥ geEE Y gar E
(vii) Page 616, line 12 from bottom for “then read “their”. -
(viii) 9% 4, 4T (4 Faea W @ AT T A e X Wi F oo’
F T 9T “HIFAT 93 )
(ix) Page 637, omit “last line”.
13. No. 15. dated the 20th February, 1950,—
(i) Page 659, line 12 for “acpital” read “Capital”.
(ii) Page 662, line 21 from bottom Jor “of the” read “in the”.
14. No. 17, dated the 22nd February , 1950,—
(i) Page 708. line 15 from bottom for “States” read “State”.
(ii) Page 723, line 21 omiz “It ix” before “Jowan”.
15. No. 18, dated the 23rd February, 1950,—
(i) Page 751, line 13 from bottom for “Begal read “Bengal”.
(ii) Page 758, line 24 from bottom Jor “turbulation on accuont ” read “tribulation on
account”.

(iii) 9% wgo, AY ¥ 9fR ¢ ¥ arq 7 “ay AT WA R AN 7
(iv) 7% sos, AT Fdf|r o & “gr" A “Fq” 03

(v) Page 783, line 2 for “a” read “as”.

(vi) Page 798, line 2 for “coutry” read “country”,

(vii) Page 800, line 9 from bottom for “33 percent”read

334 percent”.
{viii) Page 801, line 6 for “ward” read “awar ,
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and T hope that one of the first acts of the Authority will be to review the fares
and reduce them, if possible. But the condition of this Authority when it
was taken over was so bad that it had to be put on a proper financial footing
before Government could think of revising the fares. I believe that in these
two years the financial position of this service has greatly improved

S5eM nd it will be possible to reduce the fares.

Shri Sondhi (Punjab): Is the opinion of the hon. Minister of State that what
he cannot do the Authority will be able to do now ?

Shri Santhanam: Sir, hitherto it was on a transitional basis. If the
Government had dccided to run the service on a permanent basis, then this
question would have been considered. But when we were creating a new
authority and putting it on a permanent footing, we thought that the best
course was to make that permanent authority responsible for making changes
which would reduce its income. I do feel that it was the only prudent course
to follow and we are now going to hand over the service in such a good state
that it will be possible for the Authority to take up this question almost im-
mediately it is constituted.

Sir, my hon. friend Mr. Sidhva has got only one point to make. He con-
siders that the clerks coming to the Secretariat should have some concessional
fares. They no doubt form a large part of the clientele of the Delhi Transport
Service, but the refugee population of the City who also use the service ex-
tensively are in no better position. It is hardly possible to provide any relief
of this kind in the Statute. However, this point will be considered, as I said,
when the question of revision of fares is taken up. I hope the clerical staff
will get some relief. . ’

Shri Sidhva (Madhya Pradesh): My suggestion was the introduction of
monthly seasonal tickets as is prevalent on the suburban railways of cities.

Shri Santhanam: No doubt the introduction of seasonal and concessional
passes will also have to be considered. What I was saying was that it was
not possible to make them compulsory under the Statute. It is a matter of
administration which will be looked imbo. :

The only other point I want to make is the long minute of dissent by Prof,
Shibban Lal Saksena. Sir, I am sorry my hon. friend is not here. I do not
think he was entitled to use the opportunity of being in the Select Committee
to embark on detailed criticism of the Delli Transport Service. That is a
matter which he should have taken up in the course of the budget discussion.
Here we are only concerned with the Bill. If he again raises this point during
the budget discussion, I shall be quite prepared to answer every point. What
he apparently wanted was to include all the provisions of the British Transport
Act in this Act. The British Act was intended for the whole of the United King-
dom, while this is only for a local service. Therefore, it was not possible to
bring all the elaborate machinery of that Act into existence for the purpose of
this Act.. This contention was upheld by all the Members of the Select Com-
mittee, except Prof. Shibban Lal Saksena. X

When the detailed provisions of the Bill come up for consideration, I shall
deal with the amendments. Meanwhile, I commend the Report of the Selec
Committee and the Bill as it has emerged from the Select Committee for the
consideration of the House.

Mr. Chairman: Motion moved:

“That the Bill to provide for the establishment and regulation of a Road Transport
Anthorily for the pr tion of a c dinated system of road t port in the Provi of

ellii, as reported by the Select Committee, be taken into consideration.”

The House then adjourned till a Quarter to Eleven of the Clock on Monday,
the 6th Februaru. 1950.






